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LEGISLATIVE ASSEMBLY. 

The Assembly met in the Assembly Chamber of the Council House a_ 
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Bahim) 
in the Chair. 

MEMBERS SWORN: 

U Ba Nyun, M.L.A. (Burma: Non-European); 

Mr. John Bartley, C.I.E., M.L.A. (Government of India: NomiUated 
Official); and ~  

Mr. Sat;yer.dra Nath Roy, C.I.E., M.L.A. (Government of India: 
Nominated Official). 

QUESTIONS AND ANSWERS. 

AOCIDENT ON THE KALKA 8IMLA RAILWAY. 

715. *1Ir. Am&rendra !lath ~  (8) Are Government 
mvure of the ruilwuy accident which occurred on the afternoon of the 8th 
March last, as reported in the HinduBtan TimcB of tIle 11th March, page 4, 
<HI the Kulka-Simla Uailway, when a trolly capsized and fell down a ldwd? 

Ib) Will the Honourable Member in charge be pleased to state if it is Ii/i 
fact tlun. three coolies and a Way-Inspector, Mr. It. B. King, were injured 
11S a result of that incident? 

(c) Will the Honourable Member in charge state if it is a fact that a 
'Special rail motor was despatched from Kalka to the station of ocQurrencc 
and that, .vhile Mr. King was carried in that special rail motor, the coolies 
were left at the mercy of a ballast train which was expected to reaeh that 
station fit some later time? Will the Honourable Member state the interval 
betweNl the arrival of the two aforesaid trains at Kalka? 

(d) Will the Honourable Member be pleased to state why the injured 
<loolies were not despatched along with Mr. King in the SAme special rail 
motor? 

(e) Will the Honourable Member in charge state who was responsible 
for this difference in treatment of the three coolies and Mr. King injured 
U11der the same circumstances? 

(f) Will the Honourable Member please state if the injured are in~ 

given proper treatment, where BDdhow they "re kept and treated, now 
t,hey have been keeping nnd whether they are improving? 

The Honourable Sir Muhammad Zafrullah nan: (3) nnd (b). YPI;: hilt 
the number of persons injured, including Mr. King, was five. 

( 2299 ) .& 
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(c) A rail motor was arranged to bring ~  King into Kalka. and a 
ballast train following W8SHt.jJised to. brin@! the others. The mtlJr .. aI 
between the nrrh'al at Kalka of the rail motor and the ballust train was 
19 minutes. 
(d) ~  King's injuries were serious, nnd his leg had sub!\equently to 

be amputated: the others had sitl1pte injuries. 

(e).'1'he Asaistant Operating Officer of the .North Western Ho.i1way 
at Sim)a, acting in n ~ i n with the Ailsist,l1t Sllrgeon. at Kalka. 

(f) Yes. They are progressing satisfactorily: Mr. King bt'ing in ~  

British ~i i  Hospital at Ambala. and the others in the Railway HOHpltal 
at Kalka. 

Mr. Lalchand :NavaIr&l: May I know how long ·these poor coolies were 
in that ditch lying-for how much time were they lying there? 

The Honourable Sir Muhammad Zafrullah Khan: Which 'ditch:> 

Mr. Lalchand NavaIrai: The "khud", which is called a ditch? 

The Honourable Sir Muhammad ZafruUloll Khan: I have no informa-
tioll. 

Mr. Lalchand Navalrai: Can the Honourable ~ '  suy w!lv dlest> 
poor people were not taken in the same rail motor? .... 

The Honourable Sir Muhammad Zafrullah Khan: J imagine, bel"iW,;e 
there was not enough room for all; the gentlemun whose injuries w£,re 
serious was removed more quickly to bospitRI than the others whoo;le 
injuries were simple. 

JIr. Lalchand Navalrai: ::\Ia\' ] URI. if the Honoumble Mtlluhtlr hUB 

got. uefinite inforlllution that ~  was no room ill the rail motor at !dl? 

'!'he HonourableSlr :Muhammad Zafrullah Khan: No; T haye Ruirl fhnt 
I imagine that that was the ~ n  

Mr. Lalchand NavaIral: ~  I ask why another ruil.mot,or wmi Dot 
sent there? 

The Honourable Sir :Muhammad Zafi'Ullah Khan: Becuuse a train was 
following; aR I have said. "the 'inte!"val ht·twepn the arriyal at Kalka of 
the rail-motor and the-hnllast train wns 10 minut,es". 

Mr. Lalchand Navalrai: Was there any hospital 8ssistan(\f' l'f"ndered 
t·here by any man on the spot? 

The Honourable Sir :Muhammad· Zafrullah Khg': T ,vonId require notice 
of that. . 

RE-ORGANISA.TION OF THE GoVERNUN'l' OF INDIA. SECJUl:TARLtT. 

716. *Kr. 0 .•. Kuthuranga Kud&11ar: With reference to the answer 
to part fa.) of my starred question No. 328, Rsked on the 26th January 
last, will Government be ~  to state: " 

(a) at what stage the question of the re-organisation of the Govern-
ment of India Secretariat now is; 
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(b) when it is proposed to effect th& ohangf.l8; .  . 

(c) whether Provincial Governments have been consulted at any 
stage in regard to ~  and if so, what their. views ,...e; 

(d) whether it is proposed to consult the new Provincial Govern-
ments which will come into i ~n  afh'r the ] Rt April 
in the matter, and if not, why not; and 

(e) whether they have under consideration the question ~
tinuing the recruitment of Indian Civil Service officers from 
provinces £01' the needs. of the centre, and if so, whether 
the wishes of the new Provincial Governments will 'be con-
sulted, and if not, why not? " 

The Honourable Sir Benry Cralk: The whole matter is still under con-
. !lidernt.ion, and it i8 not possible to mRke any part.ial annonllC'cment at. 
the present st.age or toO say exactly what further procedure will be found 
necessary. • 

Kr. Lalchand Navalra1: May I kno1\! i.f any progrf.'sa has been J1Jade 
flO far? :\[n,v I know what approximately will be the scope of the re-organi-
sation? 

The Honourable Sir Henry Oraik: The whnle m:lt,ter iR ullrler considera-
tion. 

REVISION 01' Sf'1ALES OF PAY OJ' SU1'ERIOB Oll'FIOEBS IN THlII GoVERNlIIBNT O. 
INDIA SECRETARIAT. 

717. "'Kr. O. N. M:uthur&llga M:udallar: With reference to the answer 
to part (b) of my starred question No. 823, asked on the 26th January 
last. will Government be pleased to state: 

(a) the reasons for deferring the question of the revision of acales 
of pay of superior officers, oxcept Assistant Secretary; 

(b) the present scales of special pay attached to the different posts 
in the Secretariat tilled' ~  Jnrli'Rn Civil Service officers; and 

({') whether it is proposed to {'.onsider ~  question of. revising these 
scales of pay, .and if not, ·why not? . 

The Honourable Sir Henry 0raJk: (a) The. question of 1'9villing the pay 
of t.he superior post,s under th{! Government of India is linlted with the 
general question of revising the pay of the I.C.S. which has ooen deferred 
for the present. 

(h) I wonlil refer the Honourahle Memher to THhie A of Schedule VIII 
of th(> Ruperior Civil Services Rules. 

(c) The posts under t.he Government of Indin are some on fixed rates 
of pn;V und others on time-Bcale plus special pa;v. and. it would he inequi-
t.able to reduce ·the Rpepjnl poy of the lAtter a" long8s the fixed rateR of 
pay remain unch!mged. 

Mr. Lalchand Navalra1: May I know if the revision of the pay of thes& 
. I,C.S. people will lie with t.he Governor General in Council m' with t.he 
Secretnry of State? 

A 2 
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The BODourable Sir Benry Oraik: The Secretary of State. 

Mr. !'. S. AvtDMbtUnpm. Oh,Uiar: May I know-in view of the bet 
that this question of the pay of the I.e.s. has been hanging tirt' for II. IGng 
time-why it is deferred again? .. 

The Bonourable Sir BtDrJ Oralk: That is a separate question of WTlich 
I must have notice. 

RVOBT ON THE ELECTION ACTIVmES OF GOVEBNMBNT Rov ANTS .. 

718. *1Ir. O. :R. lIuthvanp lIud&liar: Will Government be pleased 
t,.) state whether Local Governments have been asked to report to the 
Gcvernment of lndia action taken by them on ~i  letter to them regard-
ing the election activities I)f Govemment se.rvants, and if 80, whether the 
LI leal Governments ~  will be placed on the table of the Heuse, a.nd 
if not, why not? 

The Honourable Sir Benry Oralk: No. The second part of the ques-
t,ion does not, therefore, ariBe. 

PuBLIOATION OF LIST OJ' POST OFP'lOES. 

719. *1Ir. Sri Prakaaa: (a) Is it R fact that besides the list of post 
i ~ printed in the alphabeticul order in the PORtal Guide, Government 

publish separately a list of post offices arranged division-wise? 

(b) Is it a fact that this latter publication is treated as purely a 
private departmental publication? 

(c) Are Government prepared to consider the desirability of putting 
this publication also for sale? 

"!he Bonourable Sir 1'r&Dk :Royce: (a) and (b). Yes. 
(c) No. The publication is intended for departmentnl use only. All 

t.he infonnation t.he public are likely to require is available in the Post 
and Telegraph Guide which can he obtained on sale by the public. 

1Ir. Sri Pr&kal&: In view of the fact that the list of post offices given 
in the Postal Guide is arranged nlphabet.icRUy snd t,he list given in the 
other publication is !riven in accordance with the i i ~ or divisions of 
the flost office, will not Govemment reconsider the desiJ'l\bilit;v of putting 
the latter publication nlilO for s81e in order t4"J enable such l'ersonl!l RS 110 
desire to find out the nRmes of the variou!l post offit'es in the different 
postal divisions? 

The Honourable Sir !'rank :Royce: I think that the publication of two 
lists would only, cause confusion. 

JIr. Lalchand :Ravalral: ~  I know whether or not the reason for 
its non-publication is that this guide contains confidential information cr 
instruction", to the officials? Is that the reason for its not being ali owed 
t.o· be sold? 

The Honourable Sir !'rank :Royce: That is not the reason; it is for 
ciepart,mental use. 
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Kr. Lalchand JlTavalral: Is DoL tbe departmental publiC'ation 111so useful 
for the pu blie ? 

The Honourable Sir !'rank 1Ioyce: Not necessarily. 

Kr. Sri Prakasa: What is the harm in maldng this publicat.ion 81so 
available for sale? 

The Honourable Sir Prank Noyce: It would only cause n ~i n  

1Ir. Sri Prakua: Confusion to the public or tc the po!<t office? 
(No answer.) 

CONFERMENT OJ!' TITLBS IN TJU: CENTRALLY ADMINISTERJIID AREAS". 

720. *J(r. Sri ~  (a) Is it a fact that the district officers in the' 
centrally administered areUR Rre approached by individuals asking for 
titles? 
(b) Do these officers ever write to Government recommending any 

titles to anyone? 

(c) Do Government in their turn. reconunend to His Majesty, or the 
Governor General, the desirability of be&towing any titles on any in· 
dividuals? 

(d) If so, what ~  the conditions that lead the Government to make 
suob recommendation!!? 

Sir Aubrey Metcalfe: (a) Government. lmve no intormntion 
(b) and (c). No. 

td) Does not, arise. 

Mr. Sri Prakaaa: May I take it thBt t,he Honourable Menlber is Heriaus 
when hp ~ I  that the Government have no information:' 

Sir Aubrey Metcalfe: Quite serious. 

Mr. S. Satyamuri1: With reference to clause (b) of the question, nlay 
I know ",,·bether the answer is "yes" or "no"? 

Sir Aubrey Metcalfe: No. 

Xr. S. Satyamurtl: They do not write? 

Sir Aubrey Metcalfe: No. 

Mr. S. Satyamurti: With reference to the answer to clause (c) of the 
queetioD, may I know whether the answer is "yes" or "no"? Do t.he 
Government recommend to His Majesty, or the Governor General, the 
desirability of bestowing Rny titles on any individuals", or do they not 80 
recommend? 

Sir AubreJ _etcalfe: The answer is no. 

Mr. Lalchand lfavatrat: How then are these title. conferred upon ~  
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Sir Aubrey .etcalfe: No, the Honourable Member may not know. 

JIl. Lalchand Navalrai: May I nlso know if these persons who apply 
for these titles, do they do it directJy or through any ohannel ? 

Sir Aubrey KetcaUe: I have stated that no person applies fOl' a title. 

JIr. Lalchand _a"alr&1: How then do they get it·? (Laughter,) 

JIr. E. Santhaaam: ~  I know if t.he conferment of titles is a ~  

process? 

Mr. Prealdent (The Honourable Sir Abdur Rahim): TM. Honourable 
Member says that it is not t.he, eoncen) of the Govemmen't. 

.  . , , 

Mr. Sri Prakaaa: Arf, we to understand that His Uajesty knows auto-
matically on whom to bestow titles? 

JIr. President (The Honourable Sir Abdur Rahim): The Chnir cannot 
allow that. sort of question. Next question. 

OvERHAULTNG OJ' THE PA'l'lU JUNClTION RAILWAY STATION. 

721. .Babu Eailub. Behart La1: (8) Will Government be pleased to stat£: 
if it, is not tl fact that in reply to a question of mine, the Honourable the 
Railway ~  stilted last year that the work of feplacing the present 
premises of the Patna .Junction Railway Statinn hy nn improved type 
of building is expected to be nnished during ~  

(b) Is it not n fact t.hat thE, work has not even begun ns yet, nlthough 
the year 1936-37 has almost run out? 

ft. Honourable Sir Muhammad Z&frullah Khan: An enquiry ill being 
made from the Railwa:v Administration, and a reply will he laid OIl Ihe 
table in due course. 

FAOTOBIES MANUFACTUBING PALMYBA SUGAR. 

722. *Mr. B. B. Varma: (a) Will Government be pleRsed to state the 
number of fuctorieR manufacturing sugar out of ~  jaggery in 
India? 

(b) Whllt is the quantity of Palmyra sugar .turned out by. these "nc-
tories? . 

(c) Do these factories 0180 manufueturfJ slIgal' out of Bugar,cane? 

(d) 1£ the answer to part (c) be in the affirmative, is it possible to 
know whether the sugar manufact.ured if' out of Palmyra or sugar-cane'-? 

(0) It! any (lxciSfl duty imposed on Pa.lmyra sugnr? If not, why not? 

(f) Are these factories Indian or ~n concerns? 

Sir Clirla Shankar B&lpai: (a) There were six such factories in 1986, 
five in British Indin and one in the '1'ravancore Stat,s, ,. t..: 

(b) According to the latest report, four i~~ in Brltil"b India pro-
d:uoed' 10,721 tons of palmyra'lugar·';'n 1986. ;,.>!;"", ~ ~ 
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(c) Two factories do. 

(d) Palmyra sugar can be easily distinguished from cane sugar through 
taste aud smell, unless it is highly refined. 

(e) I would refer the Honourable Member to the reply given to Pandit 
Krishna Kant Malaviya's question No.1 on the 4th February, 1986. Sub-
sequent enquiry has not indicated any change in the position. 

(f) 'l'wo of ·the six factories are managed by European concerns. 

JIr. Lalchand :Navalrai: May I ask the Honourable Member if this 
palmyra sugar is also charged an excise duty? If so, how much-less or 
more ? 

Sir Girja Shankar Bajpal: May r invite my Honourable friend t.o read 
~  reply which I gave on the 4th February, 1936, toPandit Krishna 
Kant Malaviya? 

JIr. LalChand :Na"mal: That reply was given long ago, and I t.nve 
not got it before me. 

JIr. PrelidlDt (The Honourable Sir Abdur Rflhim): The Honourable 
Member has been referred to the answer given. 

CLA8SmOATlON OF SUBY AV A.NSH I RA..JPUT8 ~ UNTOUClHABtJD8. 

723. "'Mr. It .•. Jedhe: (8) Are Governmertl !l\\,are of the fact that 8 
large Ilumber of people in t.he United Provinees and in thc Punjab. 
oalling themselves SuryavIln8hi Rajputs, are e\assed as l(hatikll and 
therefore unt.ouchables under the Census Report of 1931? 

(b) Will Government· be pleased to state whether this classification 
of Sllryavanshi Rajputs BS unt()uehables is done after investigating the 
history of the cust? If not, how? 

(c) Have Government recei"ed any memorial from the All.India Surya-
"ani/hi Rajput Mahasabha, requesting them to call them Rajputs 
(K8hatrillas) and not Khatil,;s-untouchables? 

(d) Are Government prepared to issue necessary orderR to correct. the 
mistake that has appeared in the Census Report {or the year 1931? 

The, llOnourable Sir Benry Oralk: (a) Governmen·t are not aware that 
the facts arc as stated b.v the Hono\1rable Member. 

(b) According to the instructions issued to the enumerators at the 
census of 1931, the caste recorded against each person was the caste to 
which that person claimed to belong. 

, (c) No such memorial has been received recently, but as the office of 
the Censul'! Commil'!8ioner was closed some years ago, it has not heen 
found possible to make a complete search among tJle records. 
(d) Does notarise. 

JIr. Sri PrakaIa: Is it not a ~' in: "t,pe; n i ii~  "lctrge 
number of persons applied to Government" not to" class them among the 
tlQneduled "aStes, becaulle "taJ.ey !lid not belong to lhose CIlPtetl, Rnd that 
the Government did not listen to their 'request? . " 
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'l'he HODOlU'&ble Sir Henry Oraik: I have no information. 

Xl. Sri Prakasa: Will the Honourable lfemhe.r kindly in i '~ in Lhe 
mutter? 

De BODourabl. Sir Henry Oraik: If the Honourable ~  will put 
down H question. I will inquire. 

ALLEGED INJUSTICE TO CERTAIN PuBLIC SERVICE COMMISSION EXAMINATION 

CANDIDATES. 

724. ·Bhal Parma Band: Is it a fact that from among, the candidates 
who qualified in the examination for Routine Dh'ision Glerks of the 
lmperial Secretariat and Attached Offices, held by the Publio Service 
Commwsion, ill 1935. candidates of one community who secured lower 
marks than those of other communities, have been considered suitable for 
appointment to permanent va.cancies occurring during the last few months 
of the financial year 1986-37, while similarly qualified candidates of 'the 
said other communities. obtaining higher marks. have heen left out 88 

un!'uitable und vacancies han' In'en reserved to be iI ~  after the 1 st 
April, 1937, from the 1986 examination list? If 80, why have·the 
candidates securing better marks heen prejudidall:v treated? . 

The n~  Sir Henry Oralk: Vacancies are fil)ed in order of merit 
and no departure is made from this order except when a vacancy is 
reserved for ~ i  or the other minority communities, in which C'-use 
candidates of the majority community have to be passed over even if 
they have obtained higher mark!. 

FACJILlTDI8 TO THE CENTRAL PuBLICATION BBANOR ElIIPLOYElDS FOR T:aANSPEB 

TO CBBTAIN OFFIOES IN CALCUTTA. 

725. ·Pandlt Lakahmi Kanta Kaltra: (a) With reference to the replies 
to parts (a) and (d) of starred question No. 1774. dated the 20th April, 
1936, will Government state whether it is a fact that the Controller of 
Stationery and Printing's order in respect of repatriation of the Central 
Publication Branch Staff concerned was actually issued in conformity with 
the decision of the Government of India. that the permanent clerks of the 
Central Publication Branch who came up to Delhi from Calcutta and who 
belonged to the combined gradation list maintained by the Central Stationery 
Office, be excluded therefrom while aftording inter alia to them facili.tieB 
for transfer in their own grades &8 and when vacanr.ies would occur in the 
difterent branches of the Stationery and Printing Department in Calcutta? 

(b) Will Government lay on the t,able a copy of the relevant communica-
tion and a copy of the L'ontroller's orders embodying the decision referred 
to above? . 

(c) Will Government state what t.he reasons were that actuated them 
to afford facilities to the staft for transfer to Calcutta offices? 

Iftt JIGIIOan,ble 8tr :rnu -OfC.i (8) Yea . 
. (b) Govemmeo.t do noil propoee to ~ eopie. of the orden on .... 
table. 



QU.STION.S AND ANSWBaS. 2301 

(c) The persons concerned generally indicated a preference fOor em-
ployment in Calcutta, and some had applied for retransfer to Calcutta. 
for domestic reasons. 

Pandl Laklhmi K&nta Kaltra: Is it not a fnct that the staff of the 
Central PublicatiDn Branch, when it was brDught frDm Ca'lcutta tOo Delhi 
was brought ()l1; the distinct understanding that at the earliest 0PPor-· 
tllnity t.ht>y should btl repatriated hack to Calcuttll.? 

'.l"he Honourable Sir I'rank Royce: 1 dDnot think any such under-
standing :was given. 

P&Dd1t Lalrl.bmi EaDta lIattn: Is the Honourable Member aware 
t,hat the ,Standing Finance Committee, while sanctioning the expendi-
ture for the move of the staff of the Central Publication Branch, ac· 
cepted that. condition? ... 

'l'he Honourable Sir I'raDk lfoyce: 1'he Honourable Member evidently 
has more infDrma.tiDn on the subject than I have at the moment. It is' 
possiblE' that. what I have said ~  now may.-n ~ have beell correct, 
because J have not refreshed my memory.' Blltif that unilerstnnding 
was given, it is being fulfilled.. These people are being repatriated tOo 
Calcutta as rapidly as possible. 

FACILITIES TOo THJIl CENTRAL PuBLICATION BRANOH EMPLOYJIlEi'I FOR 

TRAN!lFERrOo OERTAIN OFlI'IOJllS IN C.u.oUTTA. 

726. ·Pandlt Laklhml Kanta Kaltra: (a) Will G<>vernment state whe-
ther it is a fact that the GDvernment of India '8 orders of exclusion of the 
Cent.ral Publication Branch staff from the combined gradatiDn list main. 
tained by the Deputy Controller of Stationery have had the effect of the 
staff concerned being deprived of opportunities for being transferred on 
promotion or being at all considered fDr purposes of promotion to the three 
sister offices in Calcutta when vacancies in the higher grades would occur? 

(b) If so, will Government state whf'lther t.he staff concerned were ever 
warned that. the scope for promotion they hlld at the time Df entry into-
service by reason of their occurrence on the combined gradation list  main-
t·ained bv the Central Stationerv Office would be liable to mutilation or 
variation" in a manner indicated' ubove, which would be prejudicial to the 
interests of the stuff concerned as a whole? 

(0) ~  ~n  state what compensatory benefits were given to 
the staff m heu of Withdrawal of opportunities for promotion to the three 
branches 9f the Printing and Stationery Department located in Calcutta? 

(d) Are Government aware that reoently an nttempt is being made 
by the COon troller to declare some higher posts of the Central PubJication 
Branch fiS SE'lection Posts? If 80, why? 

'I'lle Honourable Sir I'raDk lfoyce: (a) Yes. 

(b) ~~  was no occasion for 81 warning, nor does an examination or 
the posltlOn confirm the suggestion that the promotion of the staff 8S a 
whole has been adversely at!ected. 

(c) N'one; there was DO QaA(" fOr compensation. 
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(d) I understand that, the Controller of Printing and Stationery is, at 
present, considering with referance to certain administrative instructionlJ, 
what posts in the entire Stationery and Printing Department should btl 
classified as .. selection posts" and not particularly in the Central Public-
ation Branoh. . .  , 

F ACILITIBS TO THE CBNTRAL PUBLIOATION BUNOH EMPLOYEES FOR TBANSlI'BB 
TO CERTAIN OFFIOES IN CALCUTTA. 

727. ·Pandit Lakahmi Kana Kattra: (a) Will GovarnmQnt .state ",he-
other it is a fact that the clerks of the Central Publication Branch who are 
being transferred in their own grades to allY of the sister oft4Jes located in 
'Calcutta" are being 08signed the lowest position in t,he'gradatioa tist in those 
offices irrespective of length of service and pay? 

(b) If so,' will Government be pleased to state whether the ~  
of the Central Publication Branch who will go on transfer on their own 
grades \\-m thereby lose their claims for pr9IDGtiOll' to.bigJler ~  on .. the 
plea of juniority in service? ", . 

fte KODourabJe Sir JIraDk. Boyce: (8) Yes. 

lh) Those who accept transfer nonnally lose seniority, but promotion 
in the ministerial establishment of the Ca1cutta offices of the Stationery 
and Printing Department is intended to be ~  mainly by me.rit. 

FACILITIES TO THE CENTRAL PuBLIOATION BRANCH EMPLOYEES FOR TBANSlI'IDB 
TO CERTAIN OI'l!'ICB8 IN CA,l.(JUTTA. 

728. ·Pandit Lakahmi Kanta lIaitra: (a) With reference to the reply 
to st8rred question No, 1774 of the 20th Apri,l, 1936, will the Honourable 
~  in charge of the Department of IndustriAs and Labour be pleased 
to stat,e the number of clerical vncancieR that hove occurred since ~  

1936 to date, in the ~ n  Stationery Officp, including the Stationery 
'Store? 

(b) How many of those vuc:m('iP8 h8"(, been filled lip by repatriation 
'of clerks of the Central Publication Branch who hnd to come lip to Delhi 
"in con8cquence of the permanent move of the officc to Delhi? 

(0) How many d those vncancies luwe been filled up by outside recruit-
ments'? 

(d) Will Govemmtmt please refer tOothe reply to parts (a) and (b) to 
"starred question No. 1774 of the 20th April, 1986,' and ~ '  whether it is 
a fact that the Controller of Printing and . Stationery subsequently i ~  

orders to the effect tha.t all vacancies occurring in the three branches of t.he 
Stationery and Printing Department in Calcutta, shall be filled up by 
transfer of the employees of the Central llublication Branch? ' 

(e) Will Government state how ~ ~  n i ~ IU'~ ~  to 
·occur, owing to retirement or plomotion, in tbe·(;(-,ntra.1 Stationery Office 
,in. IgS7-38 and 198&-391 . 

(f) Will Government state how many ~~  ~ I i  'are ~~ ~ 
to occur in the Calcutta Press, either owing to retirement, or promotIon, 
lOr sanction of increased std', during 193'7-38 and 1988-89' ., 
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(g) Will Government state h()w many clerioal va.cllDcies Bre ~  
to ~ in the Forms Press either consequent on retirement or promotion 
or sanction of increa.sed staff during 1987·88 and laS8·59? 

(h) With reference to the i ~ to purts (a) and (b) of starred' i~n 
No. 1774 of the 20th April, 1936, will Government indicate the exact ratIO 
between the total number of clerks trausferred so far since the date of the 
Controller's order of repatriation Hnn the total nmnber of employees ~  
are eligible for transfer in their own grddes Oil the strength of the repatna· 
tion order? 

(i) With reference to the reply to part (0) of sturred question.No. 1774, 
dated the 20th April, 1936, will Government state whether the Controller, 
while issuing the repatriuti()l1 r'lrder. caleulaten the probable period within 
whieh the staff governed by the repat.riation order would be fully. absorbed 
in the vacancies ill the Calcutta offices?' .  . 

(j) If so, will Governllumt state how Ion!!: It will t,ake to repatri.ate thl 
staff in full in the normal course? 

(k) Are Government. aware that the order of repatriation has afforded 
no immediate rel'ief to all the staff at a t.ime and that only those who have 
availed themselves of the order by beingl.'aotuaU:v transferred have been 
benefited :, 

(1) Are Government aware that the repatriation of the staff is being 
regul.a.ted in order of ni i~  in service? 

(m) Are Government inclined to ('onsider the ~ i i i  'of granting 
some sort of personal pay to the permanent employees eligible for trallsfer, 
to be wit.hdrawn when the transfer actually takes place? 

(n) Will Government state whether it is a fact that' one Kalikrishna 
Mondai, the junior Addressograph Operator, died at Delhi after a brief 
illness and his family had to be repatriated to Bengal by raising substrrip. 
tion from the staff of the Cantrlll Public.ation Branch? If so, how much 
did this employee draw us salary per month? 

(0) Are Government aware that the employees who had to come up 
to Delhi have become deeply involved in ~ i i i  due to their endellvollr 
to mf:ct t,he barest necessities of life? , 

The Honourable SirJ'rank lfoyce: .(a) Two permanent a.udonf) t,em. 
porary. 

,(b) One. 

(c) Two. 

(d) Yes, only permanent vacancies" subject to the orders ~ in  

the recruitment of minority communities and the suitRllility of the men 
for the vacanoies to be filled. 

(e) Eight including three in the Stationery Stores. 

(f) an4 (g). Two, each in the Government of India Press and the 
Forms :Store, Oalcutta, excluding additions to the staff which r.annot be 
forecasted. . 

(b) 7 to SO. 

(i) No. 

, , 

m It is not possible to SRybow 'long'it wilt' take: to repatriate the-
entire staff concerned. 
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(k) It is evident that gradue:l transfers cannot confer an immediat.e 
benefit on the stail as a whole. 

(1) Yes, subject to the restrictions mentioned in (d) above. 

(rn) No. 

(n) Government· have no information in regard to the first part.. As 
regards the second part, ~  Kalikrishna ~ n  W8S drawing Rs. 32. 

{o) Xo. 

Pandit Lakahml Kanta Kaitra: With reference to purt (c) of the quae-· 
tion, I understood the Honourable Member to SIlV that iIOme vacancies 
have actually been filled by outside recruitment .. ~  I know why the 
members of the Central Puplication Branch WE'rE' not repatriated when 
t.hese vacancies arose? 

'!'he HOIlourable Sir Prank Noyce: I shall require notice,)f that 
question. 

Pandlt LakIhmi Kant. Kaitra: Is it not also a fact that by the J.,Yl"8.Ilt 
of extension after extension by the present Controller of Stationery, ra-
patriat,ion is not making !lny progress? 

fte Honoarable Sir :rr&1lk Noyce: On thRt point. ulso T shall rE-quire-
notice. 

Pandlt T.aJrabmi Kant. Kutra: Is it not alsb II fact that whenevf'l"" 
vacancies occur, there has been a sort· of abnormal establishment called 
the "fluctuating" establishment., and people are reoruited from ~  
establishment, to these vacancies instead of speeding up the repatria. 
tion in the terms of the ResolntiQD to which I have just referred? 
'l'ILe Honourable Sir Prank Noyce: I am afraid I must ask for notice 

of these questions. I do not carry all these details in my head. 

Mr. PreIi4eD\ (The Honourable Sir Abdur Rahim): Hthe Honourable 
Member had any more points on wh:ch he wanted information, he 
should have given notice of them. 

INCREASE IN THE CENTRAL PuBLICATION BRANCH STAFF. 

729. *Pandit Lakshmi ][anta Kalv.: (a) Will the Honourable :Mem-
ber in cllllrge of the Department of Industrie::; /.Wd Labour be pleased to 
Io-tate whether it is a fact that it was assured by Government before the 
Standing l"inance Committee thnt Ilnnctioned t.he expenditurE' on account 
of move of thl' Central Publication Branch from Calcutta to Delhi that 
by thcJ m:)Ye 01 the office to Delhi. imperative necessity for increased At-aff 
wculd he f)bviated? 

(b) Will Government state whet.her it is It fact that some timt' ago 
neel"ly 30 pt!rmanent clerkR and one ASRistllllt (Stock-keeper) were Alme-
tioned and employed? 

(e) Are Government aware that the numerical strength of clerical Ilt!lff 
has become entirely disproportionate in relation to the strength of t.b. 

i n ~ who are to supervise their work? 

fte HOJlO1II'&b1e Sir Prank Boyce: (a) No. 
(b) Yes, 28 permanent clerical posts were sanctioned in ~  Of 

these eight already existed on a temporary basis. . J 

(c) No. 
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PaacUt L&Ir&bml Kau\a K&itr&: Is it not a. fact that, 8S a result of 
the recruitment examinations, certain hands wcre actually taken, and 
when the Superintendent of the Central Publication Branch wanted 
their certificates in the original, a lot of them tendered resignation? 

'!'he Honourable Sir I'rUlk .01ce: Will the Hono1Jl'8.ble Member 
kindly repeat his question? 

Pu41' l;akabmi Kauta llaitr&: After the recruitment examinations, 
certain hands were taken in, and when the present Superintendent called 
for their certificates in the original, a number of them tendered their 
resignation without producing the original certificates? 

.The Honourable Sir I'rIDk 1I01ce: I am sorry I have to repeat th¥ 
I must ask for notice of these very detailed questions. 

EXPENDITURE INCURRED ON THE CENTRAL PUBLICATION BRANCH. 

730. ·Pandlt Lakshmi Kanta Kailla: Will Government bi1 pleased to 
furuish compurative statistics of a.ctual expenditm'"'3 incurrdd in tho Cen-
tral Publication Branch under different hends during the last three yeo.r<! 
of its existence in Delhi und of the last three years of its existence in 
Culcutta before it.s removal to Delhi? 

fte Honourable Sir I'rank 1I01ce: A statement is laid on the table. 

Statement of actual EJ:penditure incurred in the Central Publication BrGnch, during tl'8 
yeGrs 1930-31 to 1936·36. 

-- 1930·31. 1931·32. 1932·33. 1933·34. 1934·36. 1935-36. 

Re. Btl. Re. Ra_ Ra_ Re. 

Pay of Offtcel"ll . 9,262 10,oell 9,0114 9,'716 10,070 11,1611 
Payor Establishments . 90,440 84,113 78,228 88,201 91,117 14.1189 
Allowances, Hoftoratia, ato. 1,418 .. 18,8615 1,890 1,190 460 
Postage and Packing Charges ~ '  85,998 73,768 80,461 82,207 98,1169 
Suppliea aDd Services _ 51,388 10,726 9.626 9.176 9,626 10,493 
Contin8encies .  . 84,872 28,8111 '7'7,930 54,298 8'1,904 42,686 
Establishment Charges paid to 310 .. .. . . .. .. 
Other Government Depart-
ments, etc!. 

--
Total 7,38,831 2,19,763 2,67,366 2,41,729 2,32,01' ~  

Non I.-The branch moved from Calcutta to Delhi in 1933. 

Non n.-Certain ohargeR shown in the years 1932-33 and 1933-3' were incurred 
on this account. 

NOTE IlL-The .large expenditure in. 1930-31, BA compared with other yearll is due 
mainly to the branch being then 011 a rommercial basis. 
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MuOlWL BY TJIB WIVES OJ' THE CBNTRAL ·Pt;rBLICATJON BJU,NQII ll;M.PLOYBBS 
BEABDING THBm FINANOW. HABDSJIIPS. - , ., ' .. 

731. ·P&Ddlt. Lalalhml KantaMaim: (a) Will the Honourable 'Mem-
ber in charge of the Department of Industries and Labour-be pleased to 
state if it is a. fact that a representation was made to him, recounting the 
financial hardships of the ~  ',()f .tae'Cen$ral . Publication· BTanch 
who came up to Delhi from Calcutta, by the wives of those employees? 

(b) Is it 1\ fact that those ladies also preferred un appeal to the former 
Vi(,tlroy and thut the Memorial· was returned :by the ·Depanme.nt of 
Industriel.' and Labour to the memorialists with the direction that it 
ahouid be submitted through proper channel?' 

(c) Is it a fact t.hat the snid memorial was again sent through proper 
channel, ,md the Controller d Printing and Stationery withheld it without 
assigning any reasons therefor:)" . . 

fte Honourable Sir :rr&Dk Koyce: (a) and (b). Yes. 

(c) Yes. The memorial was withheld by the Controller of Printing 
and Stationery under instruction 7(19) of Instructions for the submission 
of petitions to the Governor General in Council, and this fact W&8 inti-
mated to the memorialists. 

ADMINISTRATIVE CONTROL OF THE CBNTRAL PUBLICATION BRANCH. 

7a2. ·Pandit Lakshmi ICanta lIIaltra.: (a) Me Government prepared to 
consider the ndvisabihty of transferring t.he Central Publication Branch to 
the control of the Director of Public' Information in the near future ,)r 
siml1ltftnl"oush-with the inaugurattion of t,he new Reforms at the Centre? 

(b) Has the question of removmg the Gent,ral Publication Branch from 
the present cdrr,inistratlive centrol ever been considered before? 

(0) If not. do Governmf·nt ~ t.o review this aspect of the question 
l1f)W in view of the impending introduction of new reforms and consequent 
reshnfHing of portfolios? 

'!'he Honourable Sir I'rank Boyce: (a), (b) and (c). No. 

Pandlt LakIhmi Kanta .altra: In view of the fact that there is 
going to .be a general re-shuffiing of portfolios, does not the Honourable 
Member think it desirable that they should maintain this ~n ~ ~  II 

part of the Pu.blicity Department of the Government of India? . . 

!'he Honourable Sir l'raDk:l{oyce: ~  Sir. The Central Publication 
Branch is merely concerned with the 8&le of Government publicatiollR. 
It. performs no publicity functions of 81ny kind. 

NOBTH WESTERN RAILWAY SUBORDINATB ACCOUNTANTS' EXAMINATION. 

733. -lIIr. Lalchand .avalral: (a) Is the Honourable the Railwav anti 
Commerce Member aware that an examination. called the North We!ltern 
Railway Subordinate Accountants' RXRmination, was held a few month" 
back at Lohore? 
(b) WRS the Examination open to Sindhis also? If so, how n~ 

Sindhis Bnn non-Punjabis appeared at the Examination? 
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(0) Ie it B fact that one of the papers set at the Examination was of 
general. knowledge ,and that it contained questions relating to eonditiOl18" 
ClII>toms Qud l'Ules peouliar to the Punjab only? 
(d) Is it It fnet that qUfll:ltions of the following nature wsre Bsked: 

" (1) How would you recognise a taxi (motor car) in the Punjab; 

(2) What laws and Bota were passed in the Punjab Legislative COUD-
cil to enforce rural uplift and social improvement? 

(e) Do Government propose to direct the same ' ~ii in i n to ~ re-
held, or what steps do Government propose to remedy the defect and its 
prejudice? , 
(f) Do Government propose to direct that the said· Ex'aniination b& 

Simultaneously taken both in the Punjab and Sind in fU,ture? If not, why 
not? '  , 

(g) Will Government be pleased to state if the result of the Examin&: 
tion has been declared and how manySindhia have been' successful? If 
nene, when will the result be out? 

Sir BAghavendra Bau: The information required is being ~  

and a statement will be laid on the table in due course, 

JIr. L&lchand lfavalra1: Will it take long? 

Sir ltaghavendra Ban: I hope not. I have got most of the informa-
tion, but not all. 

DAMAGE DONE BY THE HAIL-STORM IN VILLAGES OF THE DELHI PRoVINCE. 

734. ·Xr. Sri Prakasa: (6) Are Governmpnt aware that recent.}y thare 
n~ I)pPIl a heavy huil-storm in various villages of the Delhi District and 
that the villagers have greatly suffered in consequence? 

(b) Whllt has heen the extent of the damage done to crops, cattle I\nd 
human beings? 

(c) Is it R fact that the Chief Commissioner made a tour in the 'affect-
ed areas? Tf so, has he made any report t.o the Government, and what 
>lteps, if nny, do Government propose to take on that report? 

(d) Is it, 8 fact that the tenantsRRked the Chief Commissioner for re-
missions? If so, has he recommended any remissions, and do Government 
propose to grnnt them? ., . "  .  ' ,. ,<,' ," 

(e) Is it a fact that when tenants told the Chief Commissioner about the 
hail-storm. he said he did not know what that meant, and that he would 
depend on tho recommendations of the patwaris, and qanungoR? 

(f) Ii so, do Government propose to ask the Chief Commissioner not to" 
give them the impression thnt he waf; entirely led by patwaris and 
qanungoR? 

Sir Girja Shankar Bajpai: (8) and (b). Hail fell in several viIlages of 
the Delhi Province, as a result of which some damage WIIS done to 
standing crops. No injury to oattle or human beinga h811 been reported. 
(c) Yes. It was not necessary for' the Chief  Commissioner to make 

any report to the Govemment of' India, all he cnn himself pass the 
necessary orders. 
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(d) and (e). The aamindan asked for remiuions in certain cases and 
were i~  by the Ohief Commissioner that, as usual, the question will 
be consldered only after the Tflbi girdawari, which takes place when the 
crops mature. 

(f) Govemment feel Sun! that the Ohief Commissioner will himself 
eoDsider all legitimate grievances of the zamindars sympathetically. 

Prof. X. G. Buga: Has any remission been granted to them by 
now? 

Sir Girja ShaDkar Bajpa1: In regu:rd to this purticular, damage? 

Prof ••• G. BaDp: Yes. 

Sir Girja Dpkar BaSpa1: They have not been able to estimate the 
damage yet. 

Mr. Sri Prakua: How long will it take to come to 8 final decision on 
the subject? 

Sir Girja ShaDkar Bajpa1: 1 believe that the rafJi girdawari· takes pluee 
at the end of April or the beginning of May, and the Government will 
come to a final decision as soon /l·fter that as the proposals, if arty, art' 
submitted. 

Kr. Lalchand Xavalral: Have any houses of these "i1\ngers been des-
troyed on aocount of the storm? 

Sir GIrSa Sbpkar Bajpai: I do not know that houses are cropll. 
(La'Ughter. ) 

Mr. LalchaD.d Xavalrai: The point is whether any compensation will 
be ginn for the damage? 

Mr. Sri Pru ... : What is the answer to part (e) of the question? 

Sir Girja ShaDlrar Bajpal: My answer to (e) is joined with part (d). 
The answer is "the zamindars asked for remissions in certain O8ses and 
were informed by the Chief Commissioner that, 88 usual, the question 
eould be" considered only after the Tal,i girdawari, which takes pllACe when 
the crops mature". The Chief Commissioner did not say that they should 
apply to patwari8 and qanungo8. 

JIr. LalchaDd Bavalral: What is the a'Ilswer to part (b) of the ques-
tion, namely, what has been the extent of the damAge done to crops, 
-cattle und human beings? 

Sir Glrja Shankar Bajpal: I am afraid my Honourable friend did not 
listen to the reply I gave to parts (8) and (b). The concillding portion 
of the answer Wa9 "no injury to cattle or. humap beings has been l'e-
ported". 



QUESTIONS AND ANft\1!IAfi 

III. Sri ~  In view of the fact th.t I have in my poase&sJon ::l 
statement to the etleet that the Chief Comd\issioner did say to the vii-
1 • .,11 who aSI!IeOlbled l'ound him that he did not kaow what a hail storm 
was and that he would depend on the reeommendatiotlA of ptttwan8 and 
qa.nungo8, will Government make sure Olllle IlIore that this is not ~  

Sir Oirja 8haDlrar Bajpal: I do not think that is necessary. 

735. ·1Ir. Ram Narayan Singh: (a) Is the number of carringes for an 
four claRses of passengers attached to the train known as the "j)elhi 
ExpresR" (7 Up) always the sume, or does the number ever differ and if i~ 
differs, under what circumstanceR? 

(b) What is the respect.ive number of third and intermediate cills/J 
carriages attached to the train referred to in part {a), andwb"t is '~ i  
respective capacity? 

(c) What, was the respective number of tbiru and intermediate class 
tickets issued for. this train from Howrah on the 20th Februcri-y, 1m;.';.? 

(d) How n~  third und intermediate dass sents in the train referred to 
in purt (8) were reserved on the 20th February, 1937? 

(e) WhAt iil the respective number of'tfokets 'issued' for the train .116n-
tionec1in part (a)m,m ~U i ni~ ' stations on the 20th and 21st Febru-
ary, 1937, before its arrival in Delhi in th.eafterll00n of the Zlst Februaty, 

~~ .  . ; 

(£) Is it u fllct that ~ train referred 'to ~  aeneraUy ~i ~ ~ 
crowded? 

(g) What are the steps Government ·genarally take to avoid and dill .. ' 
courage overcrowding of trains? 

The Boaouable Sir .u"axmud ZlalralJahBaD: (Ii) The numbl'!\' 80es 
not normally differ. 

(b) Two bogies third, luggage Ilnd bl"".Lkevan, three bogies third eJasg 
and one bogie intermediate class, providing nC'commodation for 478 third 
class passengers 8Ild 72 mterm.eWate class passengers. 

(c) and (a). As ,be Bod.'kingOflWes8t HOWl'ahaDd at several ather 
stations en TOllte are open for the issue 01· tickets throughout the day, it 
is not pOMible to Bay ,mat tidtet8 iBsued lrom these and se'f'eral "the!" 
It.tiona also wet!e ~ 'i  of by ~ train lIefertecl to. 
(a) 2'58 'third class nnd 24 intermediate class. 

~ ~ . 
(g) To avqid OiVellCrowding. Railways arrange as Qircllnlstallces require.: 

(i) to run duplicate trains; 

(ii) to reduce the accommodation normally provided in those claBses 
in which the demanG .. be met by a leII8el'uumber ffII car-
riages and to increase correspondingly tho accommodation 
for ·the othe!" 01 ... _ ill;vlUdh l:IbmI"is·& ~  tor iftoore 
' I i ~ 
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(iij) to impose l·estrictious 00 short distance traffiC' ,j,fflfeh ., can\coo-
venieotly be carried by other trains, 8O·8S to conserve 'the 
c.ccomUlodatioo Ilvsilable in through trains for the oonveni-
ence of long distance traffic. 

JIr. Bam Karayan Singh: With regard to part (g) of the question, 
may I know what are the particular steps taken" by Govemm(>nf·' to 
avoid overcrowding in trains? 

The Honourable Sir Kubammad Zafrullah Khan: I have given the 
reply. 

JIr. Bam Karayan Singh: I know there is always overcrowding in 
BOme trnins, nnd I say the Govemment are tnking no steps ~  avoid 
that. 

fte HOIlOUlabie Sir Muhammad ZaIrullah KhaIl: I am afraid that is 
argument. 

GBDlVANCES'OF PASSENGERS ON TO BARAKAKHANA Loop LINE OF THE EAST 
INDIAN RAILWAY. 

736. ~  Bam lIarayan Singh: Is it a fact that the residents of Dalton-
gunj, the headquarter of the Pa}amau district, submitted in the month of 
February. 1937. to the General Traffic Manager of the East Indian Railway 
at Howrah, a long petition containing Ii catalogue of serious grievances lU'isin.g 
from ti) inconvenient timings of trains on the Barakakhana Loop Line, (ii) 
inauffimf!nt number of trains on the line. (iii) want of overbridge and raised 
platform at the Daltongllnj Railway station, (iv) w8nt of proper passenger 
liheds at the Daltongunj and the Sone·East Bank stations, and BO on nnd 
so forth. and if BO, with what results? 

'!'be Honourable Sir Mubammad Zafrullah n~ I have called for 
the information required by the Honourable Member and will place H, 

reply on the table when it has been received. 

CoNTEMPLATED DIVERSION 01' THE MAD:. AND ExpRlIISS TRAINS moM THE 

MAIN AND GRAND CHORD LINEs TO THE BAlLA.JUKHANA LoOP LINE. 

737 «lIr. Ram B&Iayan SiDgh: Is it in the contemplation Cor Govern-
ment to divert some of the mail and ~  trains from the main and 
Grand Chord Lines to the Barakakhana Loop and if so,: from which date? 

fte Honourable Sir Muhammad Zafrullah Dan: No. This is a mat-
ter for the East Indian Railway Administration to· deal with without a 
referencf' to Government. 

PENSIONS ]lABNED ~  TUB CIVIL SERVANTS OJ' THE CROWN' IN INDIA. 

788. ·Bbal l'arma lI&Dd: Will Government please inforxn this House 
If the Civil Servants of the Crcwn in India em'll their pensions under see-
tinn 96·B of th0 Government of India Act, 1919? 



QUE8TiQlfS AND' ~  . 1311: 

. The U ' ~ ,SIr .JameaGrig: Tbe authority ·for d.etJermiRiltg, (Jdll-
sionE of Civil Servants of .tb", Grown is llQl\': contained in section 90-]3 of 
the Government of India Act. 'From April 1st, 1.93'7, it ~i  be ~ i  

from corresponding sections of the Goveh'imeflt ,of IndiB'Act/i935-. 

PBoPOSED ~ I I  OF THB' RAILWAY CLEARING AoooU1r'l'S OFJ'IOII 
AND ITS AUDIT OFFICE.'''';'' :--

• ..t 

739. *1Il. Kohan Lal Swen: .(a) Will Q-overnment be pleased to 
state whether theJ... contemplate decentralising the Railway Clearing Ac-
counts Office, Delhi, and the Audit Office attached thereto? If so, what 
~  the reasons for decentra:lisation? 

(b) Will the proposed decentralisation result in any retrenchment of 
staff? If so, how is the retrenched staff proposed to be provided? 

(c) Do Government propose to send the staff of the Railway Clearing 
Accounts Office and the Audit Office attached thereto to the various rail-
ways from whiclh they had come on deputation? 

Sir Raghavendra Bau: (a) Government are at present cOD,sidering whe-
ther decentralisation of the Railway Clearing Accounts Office, Delhi, will 
result in any economies. The report of the officer who wac; placed on 
special dut,y for the purpose of ascertaining comparative costs is under 
their cOllsiderat.ion. 

(b) and (c). I am unable to give a definite reply to these questions at. 
present. 

OPENING OF A BRANCH OF THE TRAFFIO AocoUNTS OITIOE AT LUCKNOW FOB 
THE EAST INDIAN RAn.WAY. 

740. -Ill. Kohan Lal Saksen: (a) Will Government state the totnl 
number of employees in the Railway Clearing Accounts Office who belc:mg 
to the old Oudh and Rohilkund Railway and have their homes in the United 
Provinces? 

(b) Is it a fact that the Bombay, Baroda and Central India Railway 
have got their Traffic Accounts Branch at Ajmer, while their Central 
Office is at Bombay? 

, . 
(c) Will Government be pleased to lay on the table 8 copy of the 

Financial Commissioner's letter No. 329B-F .• dated the 11th September. 
1926, to the Chief Accounts Officer, East Indian Railway, Calcutta, issued 
on the eve of the amalgamation of the Oudh and Rohilkund llailwny with 
the East Indian Railway? " . 

(d) Are Government prepared to consider the feasibility of opening a 
branch of the Traffic Accounts Office at Lucknow for the East Indiau 
Railway? 

Sir Raghavendra Bau: (a) 129. 
(b) Yea. 

(c) A copy of the le'tter has been kept In the Library of t.he House. 
~ d) l'he ~ i n will ar:ise only when. and if. it is decided to decen-

tralIse the ~  Clearing AccountsOffica., '  ' 
.  , B 2 



ftl8 LBGIBLATIVg AstmiilLY. [SOTH MARCH lUS7. 

GAZ'I'l'ftD ODIoBBS GBU'l'JDD EXTdBlOis" J.Hn 'ftdi ~ ' OJ' 
8UPElU.NNUATlON n~  

741 •• iIr. ~ La! ~  (a) ~  Government be pleaeed t.& 
state the number of gazetted officers under their direct control, who have-
been granted ~n i n during the last year after compleuoD of ~ 
annuation age of U? 

~ Do Government propose to consider ~  advisabilitl of. issuing in-
st.ructlonB 10 IIIll ~ deparlmentla under flte!tt not to ~~'  erlensions to 
the gazetted c.rneers cfter the completion of the yuperllnnuaticn nge ~ 

The Honourable Sir Henry Or&tk: (6) T pre9ume the HOJ\outabie Meirl .... 
bel' refers to ~  offi.cf'.l"& serving in the Depanmenfls of the Govern-
mt-nt of lndm 'and their attached offict-s. There are only. six intch i ~ 

wh" were gt'lIl1ted e..xten.ions of service during the calelldar year 1936 
after having reached the ~  of 55. 

(b) I would invite the Honolllllhie Member's attention to clnuseR (8} 
ond (b) of Fundamental Rule 56, whie:h lay ~ n t1\at extensiotll!! of 
service cannOt be granted except on public grounds and that ini i~ 

officers shonld hol'ttlally be retained in service till they attain the age of 
t'(), years. Government do not propose to issue any further instructionilm 
the matter. .' . 

RlIIPBBS.ENTA.'PION OJ' INDIA. 4T TJlE IKPJIBIAL CQ.NDBBNCB IN LoNDON. 

742. *J[r. Kohan Lal Salalau: (n) Will Government state whether 
India is going to be represented at the forthcoming Imperial Conference in 
London? If so, by ~  

(b) What expenses, if any, will India have to incur on account of Hi& 
Majesty the King's Coronauon and the Imperial 0oufereRCe? '.' 

ne Honourable SJr *8DrJ OUlt: (a) Yes: by the Secretary of State; 
for India, His HighnesR t,he Maharaja Gaekwar of Baroda and the Honour-
abl£; Sir Muhammad Zafrullah Khan. 

(b) Coronation.-Theonly expenditure to be in,cll.i1'ed by the Govern-
mtnt of India in c?!tnec1!ion with. the ~ n i n will be ~~ ~  ?f ~ 
del!patch of the mlhtary and pohce contmgents to England; but It 18 ntit 
at present possible to ~ how m'llch e:xpenditUl:e will be ineumld on this. 
account. 

Iml'Mial Conjerence.-The expenses '",lil be on account of pay (in ~ 
case of officials only), allowances and passages at, ~ repfesentRthteA, 
adyiserp and staff to be sent from India. The oost involv13il Mnnot ~ 
I I ~  Ilt present!. in the llb\:!etiM of infbf'Wiabion. as to how 'long the 

~n  Will 1&86. 

CORONATION EXPENSES OJ' THJ: LAI!IT ~ Ia. ~  

743. *Mr. Kohan Lal Salalena: What was the total Coronation expen-
ditur/it on the llltl\t Durbar at. Delhi? 

Itt A1l'In'8Y i ~  rMte ~  ~~  'lhtC!h. ittciudelJ:t+n i ~n iU  
in connection with the Royal \'lliit wail abOl1h RII. i ct'ote and '81l1a"khB. 
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. 744 .. *¥r: ~  ~~ II~~  ' ~~ ,41y.em )he ~  
a list of In n~ abroad '~ Ilre ~  ~ i ~~  W i'~~ ~ 00 i~  

'!'he Bonourable Sir BeDl'J Or&lk: I would invit.e the attention of the 
HonoW'ahlo Member to the reply given by me to part (a) of ·)Cr. Chatto-
pndh.YI&Fa's atamed question No. 9Hl on tho 25th JanuaiJ'. 19B? TheN 
:are no (Jt·her persol1!; i')f Indian natknality who bave beeD refUsed permi&-
:sion to return to India. 

PBasONS REFUSED PA.SSPORTS. 

745. ":iii .. Kohan ~ .. ~  W!li ~~  ~  ~  ~  lay on 
the table a hst of persons'to whom ~  were refused durlDg last 

~  

'the Bonaurab1e Sir HeDl'J Ora1k: The information is being collected 
~~  will bt:l lllid on the tr-ble in dye ~  

. . 

~ I  OF WHIP'IN ~  ~ I i ' 'I ~ ~ ~  

746. *JIr. T. S. AvlDaahlliDgam Ohettl&r: Will Government state: 
- (a') ~  they ~ appointe'tf' ito ni~ i  i ~ Whip in the 

Assembly; '.' .. 

(b) ~  he pas no other ofli..cio.l .wor, ~~  *at. of ~ i~ as 
Whip; and 

(c) if so, what is his cadre lind pay? 

The Bonouable Sir :rrau .oycc" (a) l\Ilr.· J; 4. ~ n bRS been 
appoiilte(i Additional D2puty Secretary to tim GQvernmellt of Inua in the 
L€'gisluti'·e Department with a view to his ~n  Chief Gove.mment 
Whip from the close of the current Session. 

. (b) I't!nding .the replacement of Mr. Mackeo:w1l b;f·tJbe DepartDlsil!i of 
i~  fLnd T.apour, in which he ~ I until recently serving 88 Deputy 

a,ecretQry. he will n~in  to assil¢ thilt ~ i  .. Tlier&dt,et, 'lie will 
be employed ~ i  ii!. d1,Ities germtme to ~' offt&e' of Ohief Govern· 
men!; Whip. . . 

(c) Mr. Mllckeown is a member of ~ In i~n Civil Servic:e and will 
re(leive pay on the Beale applicable to Deputy Secretaries whoilre mem-
bers of that Service. " 

Xr. T. ~ ' n I  .lt4iar: May 1 know whethar·thls i •. the 
first Qcension that the Government ure appointing a whole time Govern-
nlent Whip:' 

The Honourable Slr !'rank Boyce: Yes, 

. Mr. If. S •• ftalllrtJfD .... OIae.,: ~  is the necellsit;-for a whoht 
bnw man for the Bote purpose of \Vlllpphig? 

fte BOIlOiara1tJe IJhi I'rudr lro,c.: B8eIl.UBtl Government cleaired that 
tltterE' should be moreoominuity in this office and thought that that would 
lead to greater efficiency. .  . 
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Seth GoviDdDu! Why did tJley nM desire it before? - , 
.,. 

. The Bonourable Sir J'J'ank .oyee: It is ~n the case' that manl, 
things are desimble, but they do not come about. 

" 

Seth Govind Du: Are Government aware that this House has beeD 
constituted' for the past 17 'ye81"8 and that Government did not think it 
necessl:6T:V all these years to have a whole time Whip? 

Ilr. Presldent (The Honourable Sir Abdur Rahim): That is arguing. 

Mr. N. II. JoIhi: llay I ask whether the Chief Whip,wil.1.bave !lny 
duties tl) do when the Legislature is not in' Session? " '.i' 

The Honourable Sir !'raDk Boyce: He will devote himself to the bust.: 
ness thnt is to be placed before the House in~ the following i~  

Mr. :N. II. JoIhi: llay I ask whetberthe Government of Indio. can 
give us some idea about the amount of work which the Whip will have to 
do when the I~ i  is not sitting? ' . 

". , '. .; 

The Ho.,urable Sir :rrank Boyce: There is no reason to believe thab 
he will not be fu11y employed. 

lIr. S. Satyamurt1: May I have a categorical answer to my questlion. 
O!I to what nrc t.he main dut,ies of this Government Whip when the Legis-
lature is in session and when it is not in session? 

'!'he Honourable Sir !'rank Boyce: I think my Honourable friend has 
been a. Whip himself and thRt he. therefore. knows what the duties' 
attached to this 'pOst are ~ 

llr. S. Satyamarit: We have not got whole time Whips, We are hard 
in~ men 'earning ,our daily bread. and doing ~  ~  ~ i  .. , I 

tim asking the Government as to what are the dutlOS of thiS Whip WhiC9, 
justify hi, being made a whole time officer, especially in view of the ~ 
thnt out of twelve months we are sitting only for about Sl months or so. 

The iElonoprable Sir ~  Boyce: I ,would ~  that my n ~ 
abJe friend shonJd put down a question on that subject, 

Kr. S. Sat.yamurtt: III there any-p't'Cmsion. in tlUa,'YUol"s B\ldget for 
this wboletime officer? If 80. how was the money ·found? 

The Honourable Sir !'rank Boyce: T rTmst f1.skfor notice. 
. v'" .... ~ " ':.. 

Kr.lf. II. ~ i  ~  I ~ ~' i  ~ ~~~ ~ pU&cect 
hekre t,he Standmg FmanceCommlttee for their.l!anc,tlon? ,. . 

.The BODOUlable Sir Prank Boyce; . ~  Sir, "f.l'bff pa:f .of this: officer is. 
:non-voted, and· it W88. therefore, not necessary to place the matter befote-
the Standinr,;' Finance Committee. 
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,. Xr. T •. S. AviDaahllblgaJD Ohett.tar: What will habiB work during tb& 
i ~' i 

The Honourable Sir I"rlDk Hoyce·: I do not think he' . will-have any 
h,.lidays. 

SYBTElII OF AUCTIONING CONTRAOTS WITH' lUDGABD 'TO ~ RooMs 
ON OERTAIN RAILWAYS. 

'~  ·lIr. lJ'lnar Aly"Shah:Will Government 'please ~  .. 
(8). the regulations made by the Eastern Bengal,' East Illdiau, Gr_ 
, Indian Peninsula and North Western Railways for the system 

of auctioning contracts with r'Jgard to first and second, .cJasll 
refreshment rooms and with ~  to Indianrefreshmept. 
rooms since the 8th October, 1936; .; . 

(b) whether the Agents of the four State railways acted u})on the 
suggestions of the"Ceritrd Advisory ' ~ i ' "the 
contracts should be given to men locally available"; 

(c) whether any contraet on the four State Railwa;p; i!'; giH.1l t.) any 
perSon other than locally availnbk since t.he 8th Oct.ober, 
1936: if so, the reasons therefor; and . 

. (d) . what is the policy since the 8th,Ootobt'r, 1936, laid down h-y 
, Government for the obsen'ance of the Agents with regllrd to 
such contracts? 

The Honourable Sir Muhammad lafrullp KUn:. (8) Government a.re 
not nWaT(\ of nny regulations haying bcen made by ·th·c Rtlilways referred 

~  ' 
(b) and Cd), The views reeorded at 'the nteetfrlg ~  the Central -Ad-

visory C(mlluittee fOf Rllilways in Octobel', 1986, are under considerati.:m, 
und ~ n i  no 'instruction in regard to' the' p(:llicyto be' followed !las 
been issued. 
(c) I would refer the Honourable Member to: 'the" replY: I gave to 

Mr. Sham LaI's unstarred question No. 11 on the 25th January, 1987, Gov-
ernment have nc, information as regards any other contract. 

STAFF ]!lI..IGlBLE FOB ~ I  TO ST.>\TION MASTER':IHIP ON THE. NOBTH 

. WESTERN RAtLWAY. 

748. ·Kr. Umar Aly·Shah: Will the Honourable Momber.for Commerce 
and Railways pIeaRe state whdber the stuff. who passed the examinations 
in Stlltion Master's duties on the 20t.h December, 1928' and the 12th 
.1nnunry, 1927, are eligible for promotion to station mu!';tcrshil' on t.he 
~  We!';tem Railway? If not. how and ~  

The Honourable Sir Muhammad Zafruliah 'lthan: Government :llO 

informed as follows: 

On the Nortll Western Rnilway. pl'ovision fOl' lhe training ,of staB in 
t,ll'J dntil's of !';t,ation mastcr6 was n ~ 'in the "·ulton Trnining ~  in 
the year 1927, when it ,,:as ruled tlwt.,indjviuJ.laIJl. who ~  previously 
qualified locally' 'as Station Masters at oi'VisiorlaJ or district eiit.minh.tions, 
but. hllod not be<:'n promct,ed to Statiort MAstel'S, should he required to re-
qualify a.t the Walton Training School, before the;y 'Could be considered as 
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i U~ quaJified ' ' I ~ to Statian M8sier, ' ~  experience ~ ~ 
obtained from training of staff had shown the desirability of imparting ... 
standard and uniform training to nil, which divisiolls and districts QQuld 
JU;>t supply nl' they i~  pos.ss the necesaary far.ilities to do 8<J. ,roll) 
thiR it will be noticed that staff who qualified locnlly 'in Decembt..'l'; 1926, 
and January, 1927, are not eligible for promotion to station mastership 
lPltil they bl#.ve .re-qualified at the 8chool. ' 

POLICY WITH REGARD TO DUOTIONS ON T1Ql NORTH WES'MRN libJLWiK. 

. '149. -:Mr. U'mar AIr Shah: Has the attention of the Honourable 
Member for Commerce and Railways been invited towards Circular No. 
'50-E/580, dated the 19th May, 1986 from the Agent. Nortl\ Western Rai!-
way? If so, or otherwise, will he please st",te the correct· interpretation 
·t\f the word "demotion" as used in tee terms of ~ n  of 1980-31 
lind their policy with regard to demotions? 

The Honourable Sir Muhammad Za!ru11ah Bhaa: The reply to the first 
part of tile question is in the affirmative. IWQuld, however, point out to 

~ Honvurable Member that the document referred t-3 by him WIlS not 
a circulur, but u let.ter frum the Agent of the NOl'th Western RnilwllY, 
addressed to tIt£: Divisional Superintendent, Delhi, only. .\s regards the 
sCl'ond part, the word "demoti9n" used in the-termtJ of retrenclunent of 
1930-31 refe!'red to the offering of a lo\ypr pest ,ns sno.ltemntive to ,Hs· 
oharge to nn emplo,' ee whose post was fOUl'\Q to be surplus to 1'equire-
ments. 

~ ~ AND ~ i I'  ON THE NORTHWESTERN 
. . RAn-WAY • 

. 750. -Jlr. U'uaar'.Alr Shah: Will GO\'ernment please state: 
(a) the errangemenbs in praotioe on the North Western UaUwa" 

with regard to the fittings and fumishing>: of the fjl'1'\t, and 
second class refreshment )'oomE> and of the InniAn refresh-
JDeD,' rooml; 

(b) wbether tbe refreshment rooms, both first and second C1888 and 
Indian. at Delhi were Bnd arc fumillhed ",ith the material 
supplied by the North Western Railway; 

(c) whether the fittings and. furniturea, if and when supplied by the 
contractors, are to be paid for by the North Western Rail-
way or;to be met by tbe contrsctor!l;and 

(d) whether tbe fittings and furnitures supplied by the North West-
ern Ratilway are subject to selectiOn by the contractors? 

The Honourable Sir KuhammaclZafrullah lDwl: I have called for the 
h.formation required by the Honourable ~  and will place a reply on 
-the table when it has been received. 

i ' 'I ~ ' RWI'BJ:sJDrEn ROOMS IN gHOIAL TYPE CABRlAGES ON THE NORTH 
WESTEBN RAILWAY. 

701. -Mr. Vall IJJ Ibab: Will Government pleate state: 
,.) .. he atatiDna on the Nortb' We.tem Railway where refreehment 
. 1'OIOmi are louted in speeW type eamargfJI; . 
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:,. (b) what is $he ,cod of loob apeeiall type ~  

~ what rent such carriages fetell 'from occupation by the contract-
or; and 

(d) since when. thi.praotioa is prement? 

!'tie Honourable Btr JIuJlumnatl Z&fraUah DaII.: (a) ~n  roorns 
n ~ not Ol'dinarily located in carriages, but consequent on the ~  of n 
re-freshment room contractor at Delhi to vacate the refreshment room At 
.kat stat;"'," on, the termination of his contract, a dining car was tempo-
~i  ~'i  tll Sel'VI3 as 1,\ refrEllllhme:nt room; 

(b' 'I'lie i ~  of the car is Us. 62,760. 

(a)'Nor<mt i, beingcbargeci. 

(d) 20j,h February, 1937. 

lIr. Luclwld B.va1ra1: With regard to ~ (c), may 1 know ~  

Mihing i", being charged? 

The Honourable Sir Db,ammad Za1rul1ah Khan: Because the refresh-
mellt room wh'jch otherwiatl ibill ~ ~  ~  ~  Qceupie(\ b!Ml' not 
_bC£;ll vacated by ihe previoUliconti.l/octor. "., 

GltANT OF CABD PASSBS TO GUABDS O. THE EAST INDIAN RAlLWAY. 

,52. *Babu KaIluh Balwi Lal: (a) Is it a fact that tra\'elling ticket 
examiners, travelling ticket inspectors . and similar other staff on 
running duty on the East Indian Railway are allowed card paaaes for thei.: 
jc:unley, while on their regular duties and in the cllrd pusseR ~~ i  thoy 
we allowed there is also . the provision of conv.eyance of their personal 
~ i  including a bicycle? . 

(h) Is it a fact that guards are not allowed any such r.ard pa9lies Bnd 
they cannot, therefore, convey thp.ir bicycles, etc., to enable them to enjoy 
while at rest at stations away from their headquarters, or even to return to 
~ i  headquarters during their off duty hou1'il while working in relieving 
arrangements? 

(c) Do ctovernmt'nt propose to exam'joe t·hu questioa and allow card 
pnsses to the guarda als02 tf not, wby not? 

The Honourable Sir ][uhammad Zafrullah Khan: (a) Yes: but there is 
no endorsement on 8 card pS86permitting the conveyance of l\ bi(lycle. 
The Pass Rules, however, provide for a bicycle being conveyed as part of 
the luggage adrnilSible OD the pass, its ~i  being taken as equivalent 
to one maund, but it is not intended that all staff traveUing on iuty should 
fi&U,V bicycles. 

(b) Yes. 

. {c) No. 'I'M Asent, East Indian Railway, states thstthi)re is no 
necessity fQr the i ~  liard lllUl$8!1 ~ ~  
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GRlBV ABCBS OJ' E&LoYBJ:S OJ' I'D MOBADABA:D DIVDION:' EASI' INDIAN 
R.uLWAY. 

758. ·Babu Kanaab Behart L&l: (a) Are Government RWfue that in the 
l40radabnd Division of th9 East Indian Rftilway cODsiderable di_sutisfac-
tion prevails, because the emploYges there do not receive propel' ounsiderll· 
tion and respcnse to i n ~n ~  to. ~ i~ ~ n

eel. including the .Divisional Superintendent, ~n  name and sent under 
l'egistered co\"ers? . . 

(b) Are O()vemment aware that ill the case ofmaj,)rity ol staff, both 
literate and illiterate. partieularly' intbe Loc') Department, ·orders 8re 
usually conveyed verbally only and. they a1"3 ni ~ In writiDg in 
very rare inFt&nces, wihb the result thnl: the concerning employees have at 
times to ",ufter serious consequences speciaJJy when they &reinterpreted 
otherwiec thnn actually communicated a'ld meant? 

(c) If Government have no information and the reply to parts (a) and 
(b) abo"\'ilhe in the negative, do they propose ~ n n ~i i  

and issue definite instructions for representations and petitions being in-
variably attended to and replied and orders passed being always com-
municated in writing? , 

The Honourable Sir Kub&mmad Zafrullih n~ (a) Government ~  
DC reason to believe that the facts are as stated by the Honourable Menl'-
bet. 

(h) Government Bre informed tbatexcepb in unimportant ~~  the 
senior subordinate in charge is informed in writing of the orders wit,b 
direct,ion-. to convey the same to the stM( ·conoerned: ,Itis not;practreable 
t" carry on individual correppondence with every employee. Any caStlS of 
indiVidual complaints:, if made to any officers or inspeoting staff, who fre-
quently '>1J!it sheds, etc., recei"\'e due attent,ioD. 

(c) J would refer the Honourable Ml"mber to my reply to parts (n) to ~  
of starreel question No. 486 asked by Dr. N. B. Khllre on the 14th ~' ~ 

af!, 193ft 

RlCPBllsEN'rATlON OJ' INDIA AT THE TNTIlBNA.Tl{)liA.L EcONO¥IO CONDBBNCII 
AT GENEVA. 

754. *JIr. II. n n~ n  Ayyangar: (a) Are Government aware 
that the International Economic Conference is pt'Oceeding -«rith its delib..-ra-
tions at Geneva. in~ the supply of raw materials to ~ several 
countries?· -. ;' ... k .. ' ::';.:".' , .. :.:' 

(b) Is there any representative of India at tJ:ie CorJerence? 

(c) If so, what instructIons have ~ n given to him regarding tb 
qnestion 'at issue tbere? ' ,.. .. 

(d) If no person has been !lent to represent India, h6\'e Government 
taken care to Eee that no conclusions adverse to India &re arrived at 
behind her back by His Majesty'R Government? 

~  Have Government i ~ ' nnyil1vitiltibn from the conveners of 
the Conference to send in aliY representative on behalf of India? 



QUBS'l'IONS AND AN&WBBS. 

De Honourable Sir Ka1Jl.IbmM.ZaIIullah·;. Khaal, (a) to .(e).The 
Honourable Member presumably has in mind the Committee of Enquiry 
On Raw Materials "ppointed by the CounCil of ~ League of i n~  If 
so, I may state for his information that this Committee is a Committee of 
Experts. who serve in their personal capacities and not 8S repreeentativl38 
of their GOY'ernments. India is. not at present directly represented on 
fbi.; Committ(,e but attangements have been ~ to"eaeure that· tuy 
special Indian point of view is not overlooked. If, at a later Btage, some 
muttel' of pllrticular interest to India arises. it might be possible to secure 
Indian representation. ' ". 

Prof ••• G. Banga: HaB any of these experts, who '!ore sitting ~  

on that committee. any direct or indirert experience of India.n IlgriCllItural 
conditions? . 

The Honourable Sir Muhammad Zafrullah Dan: ~  Sir. 

JIr. II. ADaut.h ... ,.anam AY1&D,ar: Have 8ny instructions been giv4n 
to any of these experts as regards conditions here and the view point to 
be placed there? I 

The Honourable Sir Muhammad ZafrUlIah Khan: I have already in-
formed the Honourable Member that arrangements have been made· that 
the Indian point of view should not he overlo<;>ked . 

•  : ,.! .::' " . \,'-' 

Prof •• ,G, ltanga: Which of the experts IS supposed, to know anything 
about India in regard to the production of raw material? 

The Honourable Sir lIuhammad Zatrullah Dan: I have the name in 
min.]. hut I should require  notice to make quite sure. I believe one of 
these experts has been in India for a large number of yearR. 

Mr. M, A.nanthasayanam Ayyangar: What is the nature of the. arrange-
ments with regard to the placing of the viewpoint of India? 

. . . 

The Honourable Sir Muhammad zafrollah Khan: If uny spt'cial matter 
.Gr;SC8 ~i  Qffeets Indi .... this partioular expert would be, given aU 'the 
mformatlOn nccessury to see that the Indian point of view.is not over-
looked. 

Prof •• , G. Banga: Who is th&t expert? 

Kr, ~ (The Honourable Sir Ab4lll' iii~  Tht: Honourable 
Member has aTrMdyasked for notice. 

Prof. N, G,.Ranga: He hRS nnswered my question onl,Y to the extent 
whether .there. ~  .8l\y expert on that body with experience of Indian agri-
cultural conditIOns.· Later on, he said ,that, when the occasion arose 
they ~ SBe ~  an additional expert was placed there to provide ~ 
neceBSttry Inforlna,tlOn to that expert committe.e. I want to know wbQ 
I,hat aclditional expert is. 
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The .00000ur"-e .lIUbam." .lalr1lllllL DID: I have abready replied 
thati I have a recollection of the name and also that  that pntleulial\ baa 
~ n  several years in India. Hu.t, in order to make quite Iture; I w()uld 
~  the HQIlourabli! Member to put down a questiou to 1;b,.t. ~  if 
Aeis anxious to obtain the inior:lnation. 

III. K. ....u.u .. : ~  I know wbeth61' the eQJDmittee nfA,ve IHlllt 
any queationnaiwe to the GOl'8l'Clment of India? 

The Honourable Sir Kubammad Zafl'ullah Khan: l !ihllU ' i ~ ~i  
of that question. 

JIl'. 8. Ba',....u: Rave any instructions been given \0 ~n  lhdinQ 
representutives, with regard to questions that are likely to coine ~~ ~ 
the eormnittee, or are the Government merely satisfied that if ailYl'efer. 
ence comes to them. t4ey will send the required informatio':l? 

The Honourable Sir Kubammad Z&trullah lDl&n: I have already ex-
plained that there is no representative at.. illy particular Goiertttnem on 
lIIis committee and there is no Indian representative in that sense. 

pandit TMabmt Kanta Kalwa: I understood the Honourable Member 
to say thllt one of the memQen walt iq ~ tor a large numb€»' .of years. 
lnwhat capacity was he ~  . 

The Honourable Sir Muhammad Zafrullah ithan: I have already asl{ed 
(91 notiee of this question in order to ~  sure abC;>\1t 1;4e DaIDeQf .this 
member. Without being sure of the name, J cannot say itl ,,;hat capacity 
be was here. 

JIr. II. Gldaladdin: Will Govemment consider the qua.tion of (living 
some training to these experts? 

(No reply.) 

Mr. S. Satyunurtl: May I know if any steps have been tnken, and if 
$0 whut they are, to see that, in the absence of any representation to 
India, no conclusioDs adverse to us are reached there? 

Tb, Ilouurabll Ilr lIuhammad ZaIrullak Baa: With ~  to 
specific 9teps I have said that I would require notice. Government have 
taken steps to ensure that information should be supplied. 

FISHING IN THE BAY OJ!' BPG.A.L BY .1.&P.A.NBIiJ 'Ea,lWloEM. 

755. ·Sir.AJMlul BaUIa G_un,yj: (a) Has the attentiop. 9f GOl'ern-
ment been drawn to the article headed ".rapan in Fish MRl'lcet", "Catch 
from Bay" published in the issue of the Statesman, dated the 5th ~  

19a7? 

(b) If 80, will Government be pleased to state wbether the Japanese 
~  the Shinkyo Maru, which Mrived at Kidderpore Doob a few claya 
ago laden with fish, has obtained licence for fiflbing in the Bay of Bengal' 
If'so, will Government be pleased to etrlte the term.1i .oh whIch the ,licence 
bas been granted? . 



Q"nI'lOMS AWD ANBWBBS. ., 
«.) ~ the attention of Government betlll d'l'8wn 1JO the article headed 

\'Catcutit&'. Fish Supply", "Japanese Plaus". "40 Trawler.s for DeW 
Enterprise", published in the issue of the Statesman, dated the 101lh 
March, 1987? 

(d) Is it a fact that investigations were carried out in the pa-st· bI 
Government about the possibilities of deep sea fishing in the :Say Of 
Bengal? 

(e) Will Government be pleased to state what facilities are being 
offered to the Japanese trawlers lor fi"hing in the Bay of Bt'Dgal') 
(f) Hllve Go\'ernmemt reoeived any communications from prospective 

Indian concern!:! about the feasibIlity of starting fishing in thtl Bay of 
Bengal? 
(g) "'"ill Go,\,ernrnent be pleased to state whethel' the grant of n~ 

for fishing in IndinIl territorinl waters is a central liubject? II AD, win 
Government be pleased to stnte the reasons for granting: fadlitieol, .. if any,,, 
to foreign concerns n'nd. thel'eby n~ in  fJ1iem" to clipture InrilliD' fish 
markets? . 

The Honourable Sir Muhammad Zafrullah Khan: (a) and (c). Yes. 
(b),  (d), (6) and (f). Information is being collected and will be lnid on 

the table in due course. . 

(g) The reply to the first part is in the negative. The question aslced 
in the second part ,does not, therefore, '&rise. 

REGISTRATION OF NEWSPAPERs IN THE POSTAL DEPARTMENT. 

756. *:8hat Parmi N&114: ~  Is it a fIlct that the Postal Department 
has got, i ~ regard to the registration of 8 newly "tarted newspaper, 
some old condition that it should havo at least 50 subscribers? 

(b) Is it. a fuct. th8:t the Department now is maldng ase ')f '~ i  ~ n

dition by employing their officers to personally go and make enquiries 
into the bona fides of the subscribers? 

(0) Is it nota. fact. tha.t the Postal Department is a utility service 
department? 

The aonourable Sir I'rank Noyce: (11) Ye!':, IJ<t·lenst 50 bona fide §J.lh-
I!cribers ~ Teq4ired in /(C(\ordotwe with Rute SO (2)· (B)'o! the Indiun rost 
Omce nules, IgsS. . 

(b). The Department makes such n i i~  as it cdnsitlers neeetlRUy 
to venfythe statements made by the applica.nt for the registration of 8 
newspaper. 

(c) The Posts and Telegraphs ~ n  is trea.ted 18 8 public utility 
servIce. 

JIr LalchaDd Xavua1: Je not the st.8tement or declaration made by 
these persODS applying for registra.tionquite sufficient? 

. ~  Honourable Sir I'rUlk Xoyce: I am not aware whethe1' any dechua-
tlOn IS made or required. But in !itty case I shoutll think it wflR an 
elementary precaution to ftl'ify ihe ace1Jl'8CY of flhtlfJtatemenfJ triade. 
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JIr. Lalobud •• yAlral: Instead of an: officer going ,up there and 
ranss.cking their office, will the Honourable! Member consider the question 
of Bome declaration or statement to that ·effect to bind them? 

The Honourable Sir :frank Koyce: No, Sir; I am not prepared .to issue 
~  orders. 

Mr. Lalchand Kavalra1: Why not! 

The Honourable Sir Prank Boyce: For the reason I have alr'tlndy given 
that it is an elementary precaution to make enquiries. 

"\ 

Pudit Lakabml Kanta .attn.: With regQJ'd to part '(b), did the 
Honourable Member say that actually the officers go about to inquire about 
the bona fides of subscribers? 

The Honourable Sir :frank Koyce: No, Sir; what I said WRR that the 
Department makes such inquiries as it considers necessary to verify the 
statements made by the applicant for the registration of a newspaper. 

RBDUCTION IN THlII NUKBEB 011' STAP Oll'J'IOlmS IN THE ABMY DUBINQ THB 
SBPAlLATION 011' Bumu. 

757. *Kr. X. Sethuam: Will Government state: 

(a) the reduction in the number of stuff officers in the Indian Army 
during the separation of Burma; 

(b) the reduction from the same cause in tbe number, of other 
categories of officers in the Defence forces, as per classifica-
tion adopted on page 12 of ~ Defence estimates; 

(c) whether this reduction is permanent or temporary; 

(d) whether there is any agreement or understanding by which the 
Indian army shall be a vail able for the defence of Burma in 
any contingency; 

(e) if the answer to part (d) be in the affirmative. the terms of 
Buch agreement or understanding? 

Mr. G. :a. ~  Tottenham: (a) The present number of staff appointments 
in Burma is nine of whom about six belQng to the Indian Army. For 
some time to come, Burma will probably continue to borrow about this 
number ~  the Indian Army. 

(b) The units of the Indian Army which after separation win become 
unite of the Burman Army are as follows: 

Four battalions of the Burma Rifles. 

Three units of the Indian Territorial Force. 

Five units of the Auxiliary Force. 

The number of officers in these units is given in' the Quarterly Strength 
RetUl'll, B copy of which is in the Library. . . __ , ";; 

(c) The reduction wiIJ be permanent. 
(d) and (e). The matter is under consideration; _ .. 
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PIJ1d1t I..IbbmiEanta lIaUra: Is it under the-consideration of'ihe 
Governmect of India, or of the Home Government? 

IIIr. G. R. P. TotteDham: It is under the consideration of all eoncerned. 

OJuuTION OF A SPlCOIAL POST 01' AsSISTANT IN THE GENBlLAL" BRANCH 0., Il'IIl!I 
RAILWAY BOARD OFFICE. 

759. ·Dr. N. B. Dare: (a) Is it a fact that & special post of Assistant 
was created in the General Branch of the Railway Bosrd Office? 

(b) How was the post mentioned in part (a) filled and what special 
qualifications does not incumbent' possess? 

(c) Was the man in question rejected by many branches as unfit for 
Assistant's post? 
(d) What llvc:rage time is taken by a case now, and how long md it 

take for the disposal of the case during the time of: 

(i) the present Assistant Secretary, and 

(ii) his predecessor? 

"the Honourable Sir Muhammad Zafrullah Khan: (a) Yes. 

(b) By transfer within the office. No special qualifications are required. 

(c) No. 
(11) No such records are kept. 

RULES roR DISCHARGE OJ' EMPLOYEES ON STATE RAILWAYS. 

759. ·Dr. N. B. Khare: Will Government please state the procedure 
prevailing at IJrOs6Dt on thf\ State Railways (during 1986-87 campaign of 
eeonomy and retrenchment or reduction of staff) for men discharged 
and whether the staff is given any chance of defence? 

The Honourable Sir Muhammad ZafruUah Khan: I would refer the 
Honourable Member to the reply given to part (a) of starred question 
No. 371, asked by Mr. Mohan Lal Saksena in the Legislative Assembly 
on the 14th September, 1936. " 

INCONVENIENCE 1!'BI,T BY CANDIDATES FOR ELlIOTIONS AND THEm AGENTS. 

760. ·.r. Sri Prakasa: (a) Is it a fact that in the centrally adminis-
tered areas, district magistrates are appointed Returning Officers for ~
tions and that they perform the duties of i in~  nomination papers 
and scrutinising them in open courts and that candidates and their agents 
have to keep standing before them like litigants and others who have 
business in their courte? 

(b) Are Government aware that this causes great inconvenience to 
candidates and their agents? 

(c) Do n~ n  propose to prescribe special procedure so that. 
district ~  acting as nin~ Officers may be ~i  provide 
proper seatlDg accommodation to candidates and" th&ir agents and permit 
only authorised persons to be present at the various stages of eJections 
and nat treat electJon matters as a part of their Otidinary court-routine? 
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., ••• B. lpacl: The only relevarit _ ... ttueaciel gethe Ajfiier-
l\1erwara and Delhi conBtituenciea of this A8sembly. In respect of hoil. 
these constituencies the answer to part (a) is in the negative, (b) and (c) 
db noS i ~ : 

~ 011' HOUDAYS ON bnlAlf FETIv.ALI Dr GOODS AImPABOm. ~  

OJ!" IUn.'ffAY8. 

'161. • •• LalolaMMl •• 1IIkal: (8) With refereDOO flo their ans"rto my 
starred questioa No. 1661, aeked on the 16th April l .. ~  will GovemmeM 
be pleased to 6tute whether, since New Year's day is observed as a holiday 
liS st·ated in part (a) at the Good. "Sheds in Calcutta, they are propv.red to 
extend this holiduy to all other Railways as well? If not, why not? 

(b) Is it a fact that the Posts and Telagraphs Department-.al80 a publie 
~in  cOD(·ern-gives a limited number of holidays on Indian festivals t'o 
thesta! employed in that Department and arrangements are !'usde for 
urgent work? 

(c) Are the Railway adminis-trations prepared to observe the -;ame 
prl1etice in regard to the Goods and Parcel Offices? H not, wh;V not? 

(d) Hs\'e Government collected 6g\lres of hooking 011 ordinary dayfP 
and Indian festi-vals for certain stations, to Mme to the conclusion ·that· the 
bUfline8S wonldbe disloeated? If 90, will Government please n~ 8 state-
ment of the information so collected on the table of the House? If no stich 
figurils have been collected, are Government prepared to obtain such 
information for any few stations on l;he different State Railways? 

(e) Are Government aware that the Goods and Parcel Offief's :Ire 
cksed on Sundays? If 80, has t,he business been dislocated? 

(f) Do GOvernment propoae to exoperiment grabt of boUiJay. on Indian 
hstiwl daya flO· ~ Goods Bnd Parcel Oftlces on som.erailwoys? If n~ 
1rity not? 

The Honourable Str .uhJlli'!mact Zafrullah ban: (a), (b), (c) lind (f). 
I have nothing more to acW to my reply to parts (b) and (c) of the que .... ion 
rderred to by the Honourable Member. 

(d) The information is not ree.dilyavailable, and Government do not 
proposo to collect it 81'1 the amollnt of labour r.nd expense 'invoh-ed wiH 
not be justified by results. 

(e) Goode and Parcel Offices Me c1ol'led(m Sundays .. ArrIlDgements OM .. ' 
however, made for delivery of perishable goods, livestock, etc., .:>D 
t.hese claya-. ' 

tIr. Lalcha.na 1I&'9Ilr&l: Will the llonourable Member !i8V if there is 
any i i ~  in giving the same treatmel)t ana the ~ holidaY6 to bCilth 
the goods shed clerks lmd the parcel clerks? 

The Jlouourable Sir Muhammad Zafrullah JDa:a:: I 'wollld ~ ... 
notice of that. It must have some reference to the IDatule of tl1eir duties. 

GBOUP INSPECTORS OF SPECIAL TICKET EX.unNEBS ON THE NORm W.JIlSTJCRN 
~ ~  . 

76a. -.r. Llkhad ...... , (a) WhM WIn·the MOody"Wani 
tJe.mrWt4ee 's ~ I  .. liD! regM& to ~ ''Ciu ..... _· <1Ioap !iJapedor 
of ~ ·TieM$EJI ..... '· 
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(b) Axe these Inspectors required to check trai,ns? .If .not: ~  Govern-
plent, awu.re that the Grou]) Inspector on ~  ~ i' DIV18JOn of the 
'North Western Ritilw!lY does checl(ing duty? If P'>'. why. not other 
Inspectors? 
(c) i ~ ~I n  please lay on the table of the ~ .a. stuteuleut 

of the e1lrnings of each Group Inspector s.epo.rntely ~~ ~~~  ~ IIU n  ~ ~ 
North Westeru Railway, und his emoluments fOl; the cnlendar year 19861 

(d) Are the InspectOM proricieri with uni.fo.J:uw o.M ~ i  If '191 are 
the Gr(lup Inspectors of Rawalpindi and Karachi ~ ~~ Wl<PW? 

(e) Do Government propose to direct th03 North Western RailwllY Ad-
miniRtration to make it compulsory On the Group Inspectors to wear 
uniforms? . 

1'_ ~ I ' ~  ~I  ' ~ ~~  ~  (a) The Group 
111spector IS not ~  to In ~ ~ of"il.!l ~ I  

(1,) and (d). I QI/ove ca.!!ecl fJ:)r ~ ~ n  ~ ~ ~ ~ i ~ ;place 
a reply on the tnbJe whet\ It ~  ~ \·ecejved,. 

(c) ThE' ["ompilation of the stutement required by th,e n ~  Mem-
bl'r will involve Considerable cliaieal labour n ~ n  wit4 I.\I;\Y use 
to which the informa.tion could he put. 

(e) I shall eOllyey the ~ i  to,) the Agent of the North Western 
l{ail\\"u:v for consideration. 

Mr. ~~ ~ ~ ~  1\fa.y I k.p.ow if th.e H,onouruble Member n '~ 

:at present whet·her they do use those uniforms or n.)t? 

The Honourable Sir JluhamlD84 ~  Khan; I am afraid I do not 
Imow. . '. .. , 

G;RANT OF SECOND CLASS PASSES TO LADY EMPLOYEES IN THE SUBORDINA.TE 
. RAILWA.Y SEBVICB. 

763. -Xr. Lalchand lfavalra.l: (a) With ~~  to thei.r reply to 
part (p-) of my shirred quesNon No. 1898, a&ked on the 16th October last, 
that tho Honourabli;l the Commerce Member was gfJt.ting examined the 
question of giving second class pasr.-.es to all lady employees in subordinate 
service, will Goyernmcnt pIp-use state the result (\f ~  an eXllmination? 

(b) Are Government aware that under t.he Revised Pass Rules issned 
by the H[dhvaJ BO:lrd in November last, this wrong about the lady 
employees serving as Ticket Collectors and Booking Clerks ho.s not been 
~~  

(0) Do Government propOSf: to issue early orders on t.he subject? If 
_at, whllt ~ the delay due to? 

The Honourable lir J[uhammu. ' ~  (a) and (c).1.'be 
matter I.las bE'en referred to tl1e Indian ni ~  ~  ARROfSilltio.n, 
whosE' vIews are Ilwaited. 

(h) Tn the Revised Pass Rulestp which the Honourable Member refers 
the pm;ition in regard to lady employees who are Ticket Collectors and 
Booking Clerks is 8.S it was prior to the iSRue of these rules. 

3Ir. Latched •• valral: Is that. qUilstion ~  to be considered? 

c 
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fte Honourable Sir Mubammad ZafruUah nUl: Does the Hbnourable 
Member mean whether the Indian HnilwtlI Conference  Association will 
consider that question or not? I tlm afraid I cannot sny just now. 

Mr. La.lcbaDd Jl&valral.: Will the Honourable Member refer this to 
them or at least inform them of this? 

The Honourable 8Ir Knbammld Zatrullah JDlaD: A copy of the ques-
tion and answer will be sent to the Indian Railway Conference Aasooiation. 

RIGHTS AND PluvILEGBS OJ' THOSE IN SERVICE AI'rER THE SEPARATION 01' 

RAILWAY ACCOUNTS AND AUDIT. 

764. *JIr. LalcbaDdITavalral.: (a) With reference to their reply to my 
sturred 'lUestioll No. 1168, ~  on the 12th March, 1986, ".'ill Government 
be pleased to "state in referenoe to part (a) whether it was made clear in 
paragraph 67 of the Financial Commissioner's memorandum presented to-
t.he Legislative Assembly on the separation of Accounts from Audit, that 
.:he assurance given therein applied only to persons who held substa.ntive 
a}Jpointments? If not, how do Government say now that the sssuranoe-
did not apply to others? What were the actual words used in that cOlJnec· 
tion in the memorandum? 

(b) With reference to reply to part (b) of the same question, will Gov-
flrDment be pleased to state whether it is 8 fact that certain Inspectors of 
Accounts on t,he North Western Railway, who had been provisionally con-
jirmed before the .1st April, 1929, deolared supernUIllPrlll".\"" on separation of 
Accounts from Audit, were allowed to retain old Audit scales of pay for 
Inf'pectors under Fundamental Rule 23? 

(c) Is it 8 fact that Fundamental Rule 23 is equally applicable t,o 
,ub8"tantivc nnd offi·ciating holders of appointments, according to Audit 
Instructions, p&l'agruph 4, Chapter IV, Section I, of the !\lanuul of Audit 
Instructions, 1926? If so, why were the so-called officiating Inspectors of 
Accounts not given option of selecting between the old and revised scales 
of pay? 
(d) With reference to their answer to llart (d) 0.£ my starred questicm 

rciel"fed to ~  will Government be pl.?,nscd to statc' the number of 
~ i '  and actual posts of Iuspectors of Aecollnts in each grade on the· 

North Western Railway, before and after separation of Accounts from 
Audit? 

(t') How nlllny Inspectors of Accountfl, holding suvernllmerary posts, 
W("'e given option of selecting old or the revised scales of pay on eaeh 
Stat,(> Railway scparatel,,? 

(f) Do Governmcnt propose to direct that the Inspectors of Accounts 
officiating on the 1st April, 1929, be given the option under Fundamental 
Hule 281 If not, why not? 

Sir Raghavendl'a Rau: The information required is being collecteel, 
and a statement will be la.id on the table ill due course. 

Mr. I[ohaa La! Sakaeu: With 'your pt·l'mission. Sit·,. ~n  I putt-he, 
~ i n  that have been passed over? 
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1Ir. Pr8l1dtnt (The Honourable Sir Abdur Rahim): No: unless the 
lillt ir. finished, and there is still time. But it cannot be allowed now. 

FlLLINa U1' OJ' TIlE POST OJ' SEORETAB¥ FOB INDIAN An.uBs IN :fIn. 
765. *J[r. Kobo La! Baksena: (8) Is it Ii ~  that us a result of 

negotiationlJ between India Office and Colonial Office in 1927, the post. of 
Secretary for Indian Affairs was created in Fiji' instead of au Agent General 
of the Government of India? 

(b) Is it also a fact that Mr. J. R Pearson, C.I.E., I.C.S., wus 
appointed to the post? 

(c) Is it correct that since the retirement of Mr. Pearson in 1932, the 
'post is being filled by local officers? If so, ~' 11 . 

(d) Are Government aware that during the tenure of the local officers 
11;; ~I' ~'  Indians in Fiji and their interest!! have ~ '  

(e) Do Government propose to take nel't,'f;;;ar.,' steps to see that sudl 
~ n  lire appointed 10 the post as are interest.ed ip the welfare of 

Indians? 

Sir Girja Shankar Bajpaf: (a) Yes. but the Government of India did 
not thereby abandon the possibility of re-opening the question of appoint-
jng an Agent. 

(b) Mr. Pearson had retired from the Indinn Civil Service u few yelU's 
before he WIW appointed Secretary for Indian Affairs in Fiji. 

(c) The' answer to the first. part is in the Kffirmntive. The resRlm for 
appoint-ing a local officer WIlS ~  th." need for e('ollOmy. and 'partly the 
fact thut a suitably qualified officer was locally available. 

(d) (;overllluent have 110 ill formation to that f!fiect. 

(e) In view of the answer to part (d), this does not arise at present. 

Mr. Mohan La! Eaksena: With l"eferenec to purt (d) of the question, 
did GovCrTIlllent make any inquiries? 

Sir Giria Shankar Baip&1: There is no occasion to make inquiries. 
!>t'('/l\1!'l(> ' ~ n I  hflve received 110 snggestion from /l11\' yuarter in Fiji 
that tht' administration of the present Secretary for Indiim Affairs is un-
sympathetic. . 

Mr. Kohan Lal S!lkSena: \-Vill the Honourable Member just ll1ake 
IIIfjuiries, berfiuse, if there was no information, this question would not 
have been put? 

Sir Gi11a Shaukar B&Jpai: If my Honourable friend will be so good 
II> to ("('Il\IlIIl11icllte thl' infortllut.k,n to me on which he bases that statement 
J will certainly consider that. ' 

ApPOINTMENT OF' AN AGENT GENF.RAL OF THE GOVERNMENT OF INDIA IN FIJI. 

766. *1Ir. Kohan Lal Swena: Will Government state if they hu\'(' 
considered the feasibility of moving for the appointment of an' Agent 
General of the Government, of Tndia for Fiji? If not, fire they prepared 
to take up the question now? . 

Sir Girja Shankar Bajpai: The question is under consideration. 

c 2 
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~  OF AN EcoNOMIC COMMISSION TO BNQUIlLB Ul'J!O OoNDl'l'IONS 
OBTAINING I ~  .  . 

76i. *1Ir. Kohan La! Sakaena: (a) Is it a fnct that the Colonial Office 
had Il'graed to the appointment of nn Economic Commission with a repre-
sentative of the Government of Indin to enquire into conditions obtaining 
in Fiji? 

(b) Will Government state why the proposed Economic Commiuion 
has not materialised 80 fnr? 

(c) Dc· G(lVemment propose to take early steps to urge the Colonial Office 
fur the appoint.ment of an Economic Commission? 

Sir Glrja Shankar B&jpa1: (a) The appointment of aD· Economic En· 
i ~' Committee was contemplated by the Colonial Office in 1925. 

(b) Government have no in£onnation. 

(c) Goverrunent see no necessity for this at present. 

DEBARRING OF INDIAN MEMBERS IN THE FIJI CIvIL SERVICB FROM PRIVILBGB 

BNJOYED BY EUROPEANS. 

768 .• JIr. Kohan Lal Sabena: Are Government aware of the fact 
thnt. Indian members in the }<'iji Civil Servire are debnrred from i~'i  

enjoyed by the European members. and also that efforts are being made 
to segregate their ~  entirely frl)m those of Europeans? If !Ie, 
what steps have Government taken to Bee that the Indians' in Fiji Civil 
Service are put GIl an equal footing and no racial discrimination ill made 
against them? 

Sir Girja Shankar Baipal: The Governmf'nt of India hlfVe received no 
reprf'sentations on the points referred to by the Honourable Member hut 
are mnldng enquiries nnd will, if necessar.'"' take nction in the direction 

~  hy him. 

RJ:SERV ATION OF A SECTION OF HIGH GROUND FOR EUROPBAN RESIDBNTIAL 

STTES IN THE TEVNA DISTRICT IN FIJI. 

769. *Kr. Kohan La! Swena: (a) Has the attention of Government 
bE'cn drawn t.o the fact that in the Tevna district (Gold beaTing area), the 
TtJvntl Development. CommitteE' has recommended that a section of high 
ground should be reserved for European residential sites? 
(h) Are GOYl'rnment aware that there is· a large number of Indian 

hURinc£.!!1.oen fiettled in the e.rea and there iR great resentment Rmoflgst thmn 
dUI' t.o t.he aforesaid ~ i i n  

(c) What ~ i n  if any, have Government taken to see that Buch reo 
~ i n is uot; made? 

Sir Glrja ShaDkar Baip&l: (a) Yes. 

(b) and (c). Government have no information as to the number of 
Inc1inlls resident in Tevna. Representations were mnde to the Colonial 
Office in March, 1936, as a result of which an assurance has heen received 
that no 8ueh reservation is intended. 
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Gan:VAN0'B8 01' INDIANS UNDER THE LIQUOR ORDINANCB IN Fm. 

77U. *Mr. Kohan Lal Saklena: Are Government awart! of the Liquor 
Ordinance in force in Fiji and I.ts hllmiliating provision that no Indian CBn 
enter (\ hotel without possessing Jliquor I i ~ If not, STe Governm,mt 
prepa-red to n i ~ into the matter and take early steps to redress the 
grievance of Indians under the Liquor Ordinance? 

Sir Glrja Shankar Bajpai: The Honoura-ble Member presumably refers 
to the restriction against Fijians and Indians having in their possession or 
drinking any liquor unless they possess a special certificate of exemption. 
The Government of Indin drew the attention of the Secretary of State for 
the Colonies to this subject in 1927 and were informed that it waR reo 
ceiving the attention of the Governor of the Colony. They have left the 
mutt,m" :'Iinee to be dealt with ~' the rel'Tf!I!l'ut,J1t.ivPI1o of the Indian com· 
munity in the looal Legislative CounciL 

Mr. Mohan Lal Saksena: Mav I know when Government drew the 
attention of the Colonia'} n~ n  to this? 

Sir Gir)a ShaDkarBajpai: I mentioned that it was in 1927-ten years 
ago. 

JIr. Kohan Lal Smena: Do not Govenlment think that it is high 
time that they drew the attention of the Colonial Government again? 

Sir Girja ShaDkar Bajp&l: I also went on to .add that the Government 
left the matter to be dealt with by the Indian members of the Fiji Legis. 
lath'e Council. 

TB..uiSI'IlR OJ!' THE OFFICE OF THE SUPERINTENDENT OF POST OFll'ICES, LoWlDB 
Snm AND PERSIAN GULF DIVISION, FROM KARACHI TO HYDERABAD. 

771. *JIr. L&lchand Kavalral: (a) Are Government aware that the 
question of the tTBnsfer of the office of the Superintendent of Post Offices. 
Lower Sind and Persian Gulf Division. from Karachi to Hyderaba-d (Sind) 
is still agitating the minds of the people of Sind? 

(b) Is it a fact that Hyderabad (Sind) is a centre of the Post Offioes, 
Lower Sind and Persian Gulf's Division? 

«", Is it n iact th!it. recently thefts occurred in thl:l Hyderabad Post 
Uftlce? 

(d) n·,) GOYf;rnml!llt propose to make fresh enquiries into this problem 
and l'e('ousider 1·he question? If net, why nnt? 

'!'lUI Honourable 'Sir I'raak lfa,.,e: (a) to (d). Government have no in-
formation and do not propOBf\ to can for Bny. The rna-tt,er is one within the 
competence of the head of the circle to whom a eopy of this question is 
being sent for such action as he may consider suitable. 
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CoNTBA.OT WITH TUB AsUTlC STEAM NAVIGATION CoJIPANY, I..:aIrnID, lI'OR 
CABIUAGE OF CARGO, PASSENGERS AND MAILS BETWJIIEN CALCUTl'A A.I'D 
PORT BLAIR. 

772. ·1Ir. Kohan L&l S&kseDa: (a) Will Government be pleased to lay 
on the table II statement showing the terms and conditions on which they 
charter t.he S.S. "Maharaja" of the Asiatic Steam Navigation Company. 
Ltd., for carriage of cargo. passengers and mails between Calcutta and 
Port Blmr in t·he Andaman Islands? 

(b) Will Government. be pleased t.o state since how many years they 
ha"'e been entering into a contract with the Asiatic8team Navigation 
Company for this purpose and whether tenders are invitea" from shipping 
companies for this business? 

(c) Will Government be pleased to state whether the contract with 
the Asiatic Steam Navigation Company is an annual contract?, 

(d) Will Government be pleased to state the total nn ~  payment made 
to the Asiatic Steam Navigation Company as well as the total payment 
mude to that Com pliny since the inception of the arrangement with it? 

(e) Will Government be pleased to state whether it is a fact that n-eights 
and fares received by the Asiatic Steam Navigation Company for cargo and 
passengers between Calcutta and Port Blair are credited to the Govern-
ment of India and if so, the relative account in which the item is shown? 

(f) Will Government be plell.sed to state whether any ez-cadets of the 
"DufIerin" are employed either 011 the S.S. "Maharaja" or on any, other 
ship of the Asiatic Steam Navigation Company a8 (i) apprentices and (ii) 
officers? 1£ so, what is the number of such apprentice!; and officers? 

fte Honourable Sir HIDIY Oraik: (a) I lay on the table a copy of the 
Charter-Party executed with t.he Asiatic Steam Navigation Co., Ltd., dated 
the 18th October, 1935. 

(b) The contra'Ct has been held by the Asiatic Steam Navigation Com-
pany, Limited, since 1888. It is the practice to invite tenders when the 
contract expires. On the last occasion, tenders were invited by advertise-
ment in India and in the United Kingdom, but no offer was received from 
any other company. 

(c) ~  The present charter is for five years with effect from the 9th 
September, 1985. 

(d) A sum of Rs. 4,34,199 is paid annually to the Company. Payment 
was made at the same rate for the previous five years contract. It is 
impossible, without a good deal of research and labour. to say how much 
has been paid from the inception of the arrangement. 

(e) The I ~ n  received on account of freight and fares for the cargo 
and· passengers carried by the Andamans Steamer is credited to Govern-
ment and if; shown 8S receipts in the accounts of the Andamans Shipping 
Department in the Commercial  Appendix to the Appropriation Accounts 
(Civil) issued by the Accountant General, Centrlll Revenues, annually. 

(f) Yes. The company have so far taken 18 6:1l-cadet& &1:1 apprsDtices, 
of whom six are at present serving their apprenticeship. The number of 
ez.e&deta who have so far been employed as officers by the COUlI)any is 
four. 
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TURNER, MORRISON' & CO., LD. 

CALCUTTA, 

Telegraphic AddreBA : 

"TllRNICB8," CALCUTTA. 

CHARTER·P ARTY. 

&rE.IMEIt "MAHARAJA". 
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BE IT KNOWN thai it IS this day mutually agreed by and b .. twtlt'n 
MESSRS. TURNM, :\{ORru"ON & Co., LTD., C.ILCeTl'A, Managing Agents, Messrs. Asiatic 
Steam Navigation Co., Ltd., Owners of ~  good steamer calJed "MAHARAJA" 
under British ~ of 1,715 tom net reglstel or thereabouts nnd the S('cretal'y of 
State for India in Council, C'hartl'l'l'l' as follows :-

1. Own erg agre!' to let and the ~ agrees to hire the ll&id &teaJ1lBhip (exC?pt 
as ht'l'!'inaftcr provided) for thr term of SIxty ealf'ndllr n ~ Fuch terlll nI n ~ 

9th Sept.ember 1935, she being then in hnll hoilers and ~ in  tight ~  and 
strong and in every way seaworthy properly fitted and equIpped for the ~  anA' 
with full complempnt of Officers Seamen EUlllllL'I'rs FIremen and DOlJ.eNtlcs fot· a 
"pssel of her tonnage. 

2. To be emploYf'd ItS required by the Charterer or ?ther ~ n  i~  by him 
in lawful trade between Port Blair, Burma, and British' India, alld for ~  and 
trading to porta road'lIte&ds I'nd anchorages in the Andaman,. Nicobar ~  and other 
outlying Islands within thf. jurisdiction of the Oh(pf ~ n ' of the Andllnmn 
and Nicobar Islands. The master of the said ship (for and on Qehalf of and as the 
8ervant of the owners) shall ohey all lawful orders and instructions, which he may 
receive from the said charterer 01' any officer authorilied' by him. Provided that Buci, 
instructions are not at any tim!' of ~  a llIlturp ~ to impel'il theaafety of the ~ i  

Bteamship, decisions regarding which, after consultation where possible with the 
Charterers, to be left to the diecretion of the Ma8ter. 

3. Owners shall provide any pay for' all the messing provisions (including drinking 
water) and wages of the Captain Officers Engineers and Crew, for the insurance of 
the vessel al80 for all eugine room sto.res and other stores and shall maintain her 
under British Colours and the said ship shall at all times during the continuance of 
this charter be strong, firm, tight, staunch and substantial both above water aDd 
beueath and in every respect seaworthy in hull boilers and machinery, be properly 
manned, fitted stored, furnished equipped and found at the proper COBt and charge 
of the Owners. 

~n  shall ~  be liable for any further additions or alterations found ~  
to SUIt the reqlllrcrr.ents of the charterer but the owners shall provide additional 
equipmont and cllrry out any alterations which may be necessary to comply wiih any 
regulations passed by the Board of Tl;ada after 9th September 1936. Owner. shall 
~  provide for ~ in  for 1st and 2nd' ~  passengers of the standard obtaining 
10 ~ n n  HIred Transports .and at the TateM laId down III Tran ... port Regulation!!, 
IndIa. ~  charterer shall proVIde ~  ,pay for all the coal fuel, description, ,at 
cl.Iarterer s 0rtion, mats dnnnagee port ~ pilotages, st3vedorages agencies commis-
SIons and &1 other charges what_ver except those before' stated to be borne by the 
Owners. 

4. No port holes or side ports are to be cut in the steamer without Owners' consent. 

S. On re.delivery Ownel'B will take over any ~  Rurplua of bunker coal that may 
be 011 board at the market rate then prevailing. 

6, Charterer .hall pay for thE' nse Bnd hire of the ilaid v_el at the rate of 
Rs. 12/8/· ~  twelve and annas eight) pel' ton on the steamer's gross register 
tonuage of 2894 66 tons per, 'n~  mouth the same hire to continul' to he paid 
~ n~  steamer lost or unless a. heremaft.llr provided) until rC'-delivery of the said v!'R$el 
Mac to the owners at Calcutta. Pa;rment to bfi' made in cash monthly in advance to 
e8SI·8. Turner, Morrison & Co., Ltd., at Calcutta. ' 

7. Owners shall have a lien upon 8.)) cargocs and aU tlUb·freight for freight. or charter 
money ~ ~n  this Charter and the Charterer to have a lien on the stea.mer for all 
money paId 111 advance and not earned. 
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8. Should the steamer be at Hea 011 the expiration of sixty Inonf.h. the Chartel't'l' 
shall only plOy pro· rata for excess tin·.e 80 occupIed until re·delivery at Calcutta. A 
refund will be made for any broklJn part of a month in excess of sixty month" not 
madlJ use of by the Charterer. 

Sf. Charterer to be at liberty to Iouh·let Fart or the whole of the litilamer but to 
remain responsible for due fulfilment. of t.IUa COIltr&ct. 
10. In the event of 10118 of time for docking, deficit·ncy of men 01' stores, hrE'akdown 

of machinery or damllge preventing the working of th.· vl'lIlIcl for mort' thon 24 
c'onsecutive hours, the payment of hire shall cease from the date of her docking 01' 
damage or hreakdown, etc., until the datE' when she shaU be again in an efficient 
state to resume her len'ice but should ves8el be driven illto port or to anchorage by 
IItI'e8Jl of weather or from accident to the Cargo or be detained und!'r Iiny trade I·egula· 
tiblu; or quarantine, Buch detention, or los8 of time shall be at the Charterer's risk and 
expenBll. Should the veuel at any time be broken down and l'erna!l\ ihcapable of 
working for 30 consecutive days, Owners to have the option of i~ in  another 
steamer at the same rate of hire on the understanding tnat, the monthlv amol1Itt of 
hiN' is nOt to exceed tHat .paid under this charter by more than 10 per cent. I n the 
event of the Owners not eXE'I'ci"ing i~ option Chal1.E'rers to have the lihel·ty of l'anel'lI-
ing this chai1er sach option to he declnred on the thh·ty-ftrst. day, Should the veueI 
be Ioetany hire paid in advance and not earned (reckoning froD'. the date on which 
the va_I waa loaf. or last reported) shall be returned to Charterer. All derelicts and 
Salvages for Owners' and Charterer's mutual henefit expenses including the hire of 
thE-stNmer being shared equally. 

11. ~ additional hire is due undt'l· this Charter-Party for towage of Government 
craft ~  shall be underta'ken when I'equired by the ChaTterer subject to clause 17 
a,ntl pr?Vl8O to .c'au8e. 2 hereof.. Towage ~  than of Qovetnment Craft to lit'· for 
vwnel'l! and Cbai't.erera' benellt III equal'liharea. . 

12. The loading and dUcIuu'g11l8 of ~ .. ~  to be done by the Charterer who 
will lupply suflicitlut men for t.he pUl'pose and pay all stevedol'age and any ot.ber 
charges ill OOIlIIection t.berewith but. the steamer not to be responsible for any claims 
that may arise 011 account of improper stowage or shortage 'ot cargo. 

13. The Cargo shall be laden aud discharged in any dock or, at any wh:',rf or place 
tllnt the Chart·erel· IHIIoY dirlOct ~ ''' .. I)t, caf\.",lwny'!. ~ '  III' nflt:l:Il. I h,' wholl' 
mch and burthen of the ship bc»th on and below Seek toot being r'Dfire than ahe can 
".,aaonably stow) sh$U be at. the oharterer',disposal rellerving only proper and wfficieilt 
.paOP. for lhip's OJIicel'l crew tackle appa1'lil fuirut\1re pro"isions and stOTes. The 
'~ shall at. .11 times receive on ·boaX'd And carefully and properly mat and dunnage 
(mats and dunnage being lIupplied by Charterer). such cargo and Rhal1 therewith proceed 
to such porta or places aR above as t.he said Charterer or any perRon acting under hi. 
authority sh:.l1 dirC'ct. ""d there immecliately 011 hel' arrival I\lakl' right IInc1 truE' dl'li· 
very of her cargo agreeably to receipts or Bille of Lading. 

14. The Captain shall prosecute his voyagtl.ll with ~  utmost despatch;. he aud the 
EogiD881'11 shall 11118 their bes.t endeavourlto ~ U  coal. The ~  shall ~  
aillJ (if any) whenenr ~  and ~ u.wt. to the ut:most C?f hIS jIOwel' ~I~  
ship.' crew and steam wlDCbeS and tackle III loadIng and dlsohargmg. TJle 9aptam 
.hall be lOlety reapon:1i.ble on behalf of the n ~ for the n ~ I  'Handhl,li ~  
Nllvigat.ion of tbeship, If the Cha.;.erer lIhall have re&aQll to be dl.tisfied wltb the 
tondU(l\ -of the Captain OiIicers or Engineel'll the Owner. shall on ~ in  particUlal'll 
of thl' complaint. invelltigate the same and if necessary make a change in t.he appoint-

n~  ',['he. Captain shall clulf accpunt. to Cbarterer for the money and things received 
'by ·him for 'Charterer's account. ·The Captain shall· be' furnished from +.ime to time 
with all requisite instructions and sailing directions and he Bhall keep a full and 
correct log of the voyage or voyages alAb a 'eorrect account Of ·ronls l't'ct,jVt'd WI hoarel 
and of Ute daily. CODBumpt.ion of the lame all of which are to hI' -opt'll to thl' i ~  .. ('tiol\' 
of Charterer or hil Agents. 

15, The .teamer ,hall be consigned at aD ports to Charterer'. Agentlifree of camillll· 
,ion from the Owners. Suftlcient cash for stearner's ordinary disbul'llements at the 
various porta to be "dvaneed to the . ~  ~ '  Agents not. exceeding amoiJ,ilt. 
of Charter-money Dext due and for the due apprbpriation whereof the peraon advancing 
tit,. m0De1 IbaIl n~ tie held reelMJDlible such .aV&DOe to be on aocoulit of obarter-hil'lt 
"and 'to be ·dldae&ed t...,.,f.1'IB from tiiaN to\iIIle. 

J6. Average. if any, according to York ni ~~ ~ 'R·ules, '1924. 
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17. The Act of God perila of the sea fire harratry 6f the Master and crew enemies 
pirr.th r.nd rGbbera arrut.and reatraillta of i~ Rulen anllpeopie Ion ~ c!an:.age 
fl'om I i~  boilers 01' steaDl 0\' from ~ n  heat 01' fire on ~  In bull ~  
craft or on shore jettisolll and accidents of Navlg"&.ion ell.oepted .tnuadin&'l and. ,ooUi-
sinus and an )088es a.nd damages  caused thereby are also excepted ~ whell ocO&llloJled 
hy Ill'gligence default 01' ~ 'I  in judgment of Pilots Masters Marmers or other 
Sl'rvantti of the ship-owners. 

18. Should (my i~  arise hetween the Ownel's and the ~  the matter in 
dispute shall be referred to three persons at Calcutta one !-<> be ~~  by ~ .of the 
parties hereto and the ,third by the two 110 chosen their deCISion or the deCISIon of 
any two of thf!m shall be final and for the purpose of enforcing any award thia &g1'M-
m!'nt. may be made a rule of Court. 

19. Penalty for non·performance of this Contract the estimated damages. 

Charter Party, dated Calcutta, the 18th day of Octobl'r, 1935. 

"';fne'8 to tile 8ignature 01 '  , 
Musna. TURNER, MORRl'8ON &: CO., LD. 

in the pre,ence 01 

(Sd.) V; A. DIGHE. 
Wit1leB •. 

(Sd.) J. MORBHEAD. 

For alld ml Ilellall of 
TURNER, M,OlUHBO!i &: CO." LTD. 

(Bel.) M. A. HUGHES, 
Director, 

Managing Agent" 
MIIssas. A.&UTIC :STEAM 'NAVIGATION CO .• LTD. 

Signed by 
(Sd.) J. A. THORNE, 

At/ell, Joint Secl'cta?'!} to tlLe Govcrnme1lt 01 India. 

ClB.JDATION OF A NEW POSTAL DIV'iSION,' J1q' 'BmAk. 

773. *Mr. Ram Narayan Singh: (8) Will Government be I,leased t.o 
make 11 full stlltement with regard to the circumstances which led or 
eOlllpelled Government to create a new postal division in the Province 
of Bihar!' 

(b) Is it a fact that the postal employees of the PIIlanlQU di<ltrict have 
'been rpr)(!fltocll:v protesting against the transfer of t.heir dl"ltrict from thf! 
G::yn PORtal Division to the Hazal"ibagh Division? 

(0) Ii! it 3 ffoet that the President, All-India (including Burma) ~  
and R. M. R. Union, Daltonganj Branch, has submitted a memorial to 
'the PostmHstH-General, Bihar and Orissa. protesting ag..unst the change 
' ~  to in part (b) OIl several groundR and. if so, what is the fa.t.e d 
this melllorilll? 

(d) Have Government considered or are they oc'll.sidering the Deveral 
suggestions given \J1 the memori&J.? 

(0) Will thit' llew creation or the change er..tail any additiontd expendi-
turtl nnd financial loss to the Department and, if not, how? 

~ Will the expenditure in\'olved in this ch'mge interfere With the 
extension of postal facilities to the rural areas by means of opening new 
village post offices there and if not, wby not? 

(g) Are Government'P1'epared to send for the mem01'ial referred to 
abnG a.nd also t.o give a sympathetic oonsidEiration to all the 8ug'ftestions 
conbiuen therein to 'Save the employees, 10 far ns possible ~ the 
'difficulties lind incohvEiniencEis ilpprEihEiDaed1 " ---, 
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. ~'~ ~  Sir ~ ~  (a) The creation of a new Postal 
DiViSion in the Bihar and ONsa CIrcle was necessitated hy the transfer of 
·a large number of Post Offices from the Madras and Central Circles to the 
Bihar and Orissa Postal Circle on the formation of the separate and en-
larged province of Orissa. 

(h) and (c). Government have no informlrlion. 

(d) Does not arise. 

(e) The creation of the new Division has entailed some additional ex· 
penditure which was unavoidable. No question of financial loss to the 
Depart.ment. arises. 

(f) No. The additional expenditure involved is small. ' 

(g) No. The matter is one within the competence of the Head of the 
Circle to whom copy of the question lllld of this reply will be sent for such 
action as he may consider suitable. 

AMOUNT SPENT ON SUGAR RESEAOOB. 

f*seth GoviDd D .. : ") 
' ~ j Will Government be pleased to state: 
L "Dr ••. B. Due: 
(a) the amount that has been spent on sugar rp.sefl.rch in each of 

the years 1934-85, 1985-86 and 1986-37; 

(b) 1he vilrious directions in which these Bums have been R]Jent; and 

(c) the progress that has so far been made in promoting sugar 
reilearch, both on the agricultural and on the lIIanufaoturing 
side? 

Sir Girja ShaDkar Baipal: (a) The amounts Rpent from Central Revenues 
~'  as follows: 

Re. 

1934.33 4,81,802 ~  

1936.36 /1,63,862 

1936.37 5,06,300 Estimate. 

These slims are in addition to a sum of 1At lakhs which has been made 
'availahle to Provincial Governments from the Sugar Excise Fund during 
these three years. 
(b) Apart irom the work done at the Sugar·cane Station, Coimbatore, 

-and the Imperial Institute of Sugar Technology, Cawnpore, a list of the 
Tesearch schemes financed by the Imperial Council of Agricultural Research 
is laid on the table. 
(c) A brief account of the work in progress on these schemes is given 

. in the annual reports of the Imperial Council of Agricultural Research, 
copies of which are available in the Library of this House. 

Li,t of Ile8eaTch Scheme,. 

1. Deputation of a cheu.ist to ~  to te!t Khan Bahadur Badi's proceu of 
manufacturing sugar by open pan method. + 
2. Badi's Commercial Telt at Bilari under L. Bar Sa.bai Gupta.t 

3. Bengal ICheme for sugar.cane crushing and gUT boiling. t 

: .. 4. DeputatiOll. of Sugar Tech.aologist to Europe and America. t 

t Completed ~  
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5. Lump 8Ulll grants to United Provincea, Bihal' and Orissa and Punjab Govern-
ments for experiments in designing a satisfactory BDlall power Bugal··cane crushing 
mill.· -

6. Grant to Bhahjahanpur Research Station for examillation and study of Bugar·cane 
eeedlillg.. . 

7. Bombay·Deccan Sugar-cane Reaearch Scheme. 

8. Grant to Harcourt Butler Te(.hnological In.t.itute, Cawnpore. 

9. Schemp fo, the l'.stablishment. of a Sugar·cane Research Station in Bihar and 
Orissa and for the appointment of It Sugar·cane ·Specialist. 

10. Scheme for the establishment of a Suh-station of the Coimbatore Imperial 
Sugar-cane Station at Karnal. 
11. Research on 'Mosaic' and other cane di_ses at Imperiail Agricult1ll'lll BeM8.rch 

Institute. 

12. Sugar-cane Seedling Testing Station. Dacca. 

13. Grant to the Mysore Durhar for breeding of thick canea. 
14. Researcb on the Genetics of Sugar-cane at the Imperial Cane breeding Station, 

Coimbatore. 

15. Ht·sea",·h on Sugar-cane in tlle Madras. Pre8idency. 

16. Establishment. of a Sugar-cane Research Station in the Pnnjab. 
~  Inv('stigation into various prohlemM of Bugal' Industry in tnc United Provinces. 
18. Establishmcnt of a Research and Tl'sting Station for the indigenous sy.tem of 

gur and sugar manufacture hy the Bugar Teehnologi.t to the Council. 
19. Extl'nsion of sugar·cane work at the Jorhat Experimental Station, AIMm. 

20 .. Investigation into the production of Khandsari Sugar in the United Provinces 
and Bihar and Orissa. 

21. Sugar Technologist-

t (a) Main Office. 

t (b) Sugar Cable Service. 
(c) Construction and testing of improved juice boiling bel.· 
t (d) Indian Sugar Trade Information Service. 

(e) Bureau of Sugar Standards. 

22. Economic Enquiry into the cost of production of crops in the principal sugar-
cane and cotton tracts in India. 
23. Chief Economilt and his statl. 

24. Buearch 011 insect })('sts of sugar-cane. 

?5. Research on morphology and anatomy of sugar-cane-Sorghum hybrids and of the 
Indlall Sugarcane. 

26. Sugar-cane Research in North-West Frontier Province. 
m. Sugar Committee. 
28. Research on the Chemistry of Sugar-canoe. 

29. Investigation of suitable types of canes for Gujrat. 

30. Utilisation of bagasHe for the paper and board industry. 

·Completed Schemee. 
t Merged into the Imperial Institute of Sugar Technology. 

AMOUNT ~ I  TO THE PRoVINOES OUT OJ!' TlfE SUGAR ExOISE DUTr.' 
r «'Seth GOViDd Du: 1 

' ~ . 
L *Dr. N. B. Khare: J WIll Government be ,PleaR3d to state: 

(n) theo:,:unt that has been allocated to the ~ i  provinces out 
e IIUpr excise duty, in each of the years, 1984-35. 
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1985-88 S'nd 1986.;87, for' improvement in c:mdltiol18 I)f the 
C'uJtivation and marketing of cane; , 

(L) whether any ~  have been received from the various Local 
Governments as to the nature of the wl)rk that is being 
done by them; if so, whether Government will place copies 
of them on the table; cnd 

(c) whather any 'Progress has been made in the improvement of 
oultivation and marketing of cane in the respective provinces? 

tilt CNrta ,·,"W ~  (a) It is prosumed that the ,Honourable 
Member is referring to the allocation of the SlIglIT Excise Funs, A state-
ment giving the information asked for is placed on the table. 

(b) and (c). No reports of the progress made hnve been receiVed from 
the provinces, but the nature of the work being done will be evident from 
the approved schemes mentioned in column 4 of the statement whieb has 
been laid on the table in answer to part (a) of this question. 

~ oj I ~ 'f/iAiaA Aow heR· crlloINiI'to or (IIJ,.,_rlr4d jor.Local Governtmnta out 01 
1M s.,.r E .... F'IINlIIB al.Bo fe""ral hIlu of ~  which ma!! he ,financed from ~ 
1Umot. 

Province. 

UDited 
viBDeB. 

Madras . 
n~  . 
PunJab. 

Bombay 

Pro-

Amount  Amount 
allotted in allot.ted 
1934-35 in 
and 1936-37. 
1936·H. 

Re. 
5,40,000 

2,90,000 

67,500 
20,000 
30,000 

-30,(1001 

30,(100 

6,000 

Rs. '-1 
4,76,000 

2,46,500 

31,500 
25,500 
25,000 

17,000 

26,500 

5,000 

Approved SehemM. 

1. Adminitltration of the Sugar·cane Act, 1934 
and thE' Rules framed thereunder. 

2. Co-operative marketing of sugar-cane. 
3. Rent'wal of ,q.-etl in arE'&1! affoeted by frost. 
4. Development of oane cultivation in Tube-
well area. 

1. Working of the Sugar-cane Aot, 11134 and the 
Rules framed thereunder. 

2. Improvement of Sugar. cane OlIItNa.tion. 
3. OrgaAniaation and operation of Cane-growera' 
Co.operative Societies. 

1 No Ruitable schemes have yet been 'formulated 
5 by the Go\'ernmentA of Madranl1ld Bengal. 
1. Establishment of Ca.ne·growers' Co-operative 
l.'nions for improvement of Cane cultivation 
and Co· operative marketing. 

1. F'reeaupply of improved Java cane varietiea 
to selected cultivators. 

2. Free supply of fertilillers. 
3. Propaganda on improving methods of culti-
vation. 

1. Organillation of Co·operative Societies for the 
supply of sugar'cane to flloCtori8ll. 

2. Grant to these'Societies Of sub.oliaies for the 
entertainment of expert staff and purChaee 
of improVlld ~ '.of ~  .. . 

Improving the Htandard and quality 'of cane 
by introducing illlproved mnhods of culti. 
vat,ion . 

. :-, '{ ,I, ~  ',; 
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Ill. Preltdut (The Honpurable Sir Abdur BJW,ial): Seth GQviQd Das. 

1'roI. •• ·G, lI.aIlp; Will Government be pleued to call for the re-
ports .... 

Blr Qlrja SIIaakar Bajpa1: The next question bali been ~  

Mr. Pr6sldent (The Honourable Sir Abdur Rahim): The Honourable 
Member is too late. The next question has beeIl called. 

CoST 011' PRoDUCTION OF SUGAR-CAn. 

r !C. Set" Govtnd D .. :  } 
776.-{ ~  • Will Govelllment be piell.sed 1'0 state I ~ 
L ·Dr. N. B. Dare. 

actual cost of production of cane in India by l'rovinceF. Rnd the steps 
ulken by them to bring down tbe C0,8t of cultivation of sugar-cane, which Or 
is considerably higher than in other countries like .TqvB, Hawaii, etc.' 

81r Glrja Shankar lIafp-.l: .t\.ccurate figures of the cost of production are 
not at present available, but data' have been colleeted which are being 
compiled and analysed. Various problems connected with the cultivation 
of sugar-cane have been engaging the careful attention of ~ n n  over 
a seril'!': of year!': and they have spent R sum of Rs. 80 lakhs on these en-
quiries. As regards details of the work now in progress, I would refer 
the Honourable Memher to the answers to questions Nos. 774 and 775 
which have been given just now. 

Seth Govind Das: What has been the result of spending these RO lakhs? 

Btr GlrJa Shankar Bajpat: I think the fact that there are improved 
varieties of cane grown in the country shows the result of the work that 
is being done. 

Seth Govind Das: Is the result achieved in proportion to the money. 
which has been spent? 

SIr Girja Shankar Baipal: It depends on what my friend me8J1!3by pro-
portion, but seeing that the income of the cultivator by growing the im-
proved vnrieties of cane has been approximately doubled, I think my friend 
will agree that the expenditure has been commensurate with the results 
achieved. 

Seth Govind D&8: Are Government a.ware that the improvement in 
cultivlltion of sug-nr-cnne is due to the increase in t.1H> number of factories, 
imn not. aue to the expenditure made by the Government? 

Mr. President (The Honourable Sir Abdur Rahim): That is 8 matter 
of argument. 

Pandit Lakshmi Kanta I[altra: May I 'know what my Honourahle 
friend's Department has so fa.r done, if anything. to give i i~  ,t;p ,the 
mrious aspects of the research work that is being done? 
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Sir Otrfa 8haDkar Bajpal: My friend will find the publieitf in ~ Re-
port of the Imperial Council of Agricultural Research to which I have reo 
ferred. Apart from that. in so f8'l' 88 the practical applieation ·of'these 
results is concerned, publicity is done by the Agricultural Department. 

Mr. ][ul&dhar 0haUha: May I know what is the total acreage on the 
improved varieties oJ. cane? 

Sir Girja Shankar BaJpal: I am speaking from memory,-I think it is 
oyer two million acres. 

ACQUISITION OF LAND BY SUGAR FACTORIES AT REASONABLE M4BXET RATES. 

('A'Seth GoviDd Du: I " 
777. ~ > Will Government be· pleased to i~ whether 
.  L -Dr. If. B. Dare: J 
they have taken any steps to pass the n~  legislation, ena},ling the 
sugar f[(ctones to aoquire land in the vioinity of factories at reasonable 
market rates. in order to carry out improvement in the cultivation of cane 
BJl.d to help. ~ gl'Ower by the supply of sound and improved speds on 
the 1009t suitabl€· terms and to educate him by pra.ctical demonstration? 
If not, why not? 

Sir GIrla Shankar Bajpat: Government have not felt the need for such 
legil;lation for the whole of India. Conditions vary from province to pro-
vince, and it is for Local Governments to consider the matter, should air-
cunu;tances necessitate this. 

AMOUNT OF FREIGHT PAID BY SUGAR FACTORIES TO RAILWAYS. 

r .... Seth GoviDd Das: "' 
778. ~ ~ Will Government be pleased to state ~ 

L -It·Dr. N. B. Khart: j 
figures of the amount of freight paid by the sugar mills nnnually to the 
various rnilwfl\:< in India during the years 1932-3:3, 19S:l-34, H134-li5. 
1935-36 fino' 1936·37 for transport of (1) Rugar. und (2) of sugar.cane? 

The Honourable Sir Kuhammad Zafrulla.h Khan: Such statistics as are 
available in regnrd to the freight. paid to RRilwnY8 for the carriage of sugar, 
refined and llnrennl'd, for each Class I RnilwB:V Bre published in statement 
No. 29 in Volume II of the Railway Board's Reports for the yeOTs referred 
to. Similar information in regard to sugar·caue is not recorded. 

Seth Govind Das: Are Government aware that this rate differs from 
province to province? 

The Honourable Sir Kuhammad Zafrulla.h Khan: Jam Irlraid I would re .. 
quire notice. 

PRODUCTION OF POWER ALCOHOL FOR USE IN INTERNAL COMnnSTJON ENGI-.:r::S. 

r "Seth Govind Das: "I 
~ ~ Have Government. carried out IIny 
L *Dr. N. B. Dare: J' . 

research to find whether the production of power alcohol for use in: 
~ n  combustion engines is possible on B commercial scal".! in th!s 

t"'-:unlry? If so, wit·h whut results? 
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Sir Glrja ShaUll .ajp&i.: Government have made inquilies into the 
oost of production and distribution and are not satisfied that power ~ 

could be commerciaUy produced on a basis to compete economically with 
petrol. 

MANUlI'AOTURE OJ!' PoWER ALoOHOL. 

r • Seth Govtnd Du: "'I 
780. ~ ~ Are Government now . prepared to Consider" 
L ·Dr. B. B. Khan: J 

the feasihility of undertaking suitable legislation for promotion of manu· 
facture of power alcohol in the country by making the admixture of power 
aloohol with pet,rol in oertain proportions a compulsory condition for motor" 
fuel, "I:l is being done in otherJlugal" producing countries? 

Sir Girja Shankar Bajpai: Government are not prepared to make the: 
use of power alcohol compulsory. 

PRODUCTION OF POWER AWOHOL IN BRITISH INDIA. 

( ·Seth GoviDd Du: 1 
781. ~ ~ What is the obstucle in the way of Gov·· 
L ·Dr. N. B. ][hare: j 

ernment allowing the production of power alcohol in British India with a 
vie,v to helping the Indian sugar industry? I 

Sir-Glrja Shankar Bajpal: I would refer the Honourable Member to· 
the answer given to question No. 779. 

Prof. N. G. Rania: III view of the fact thut the production of power 
(th-ohol will ecrtainl,v help the agl'iculturist to get a better price for his 
sugur-cane U'8 II whole, will GOYt'l'l1l11t'llt consider the adyiflability of allowing. 
the production of power alcohol? 

Sir Glrja Shankar Bajpal: 1 thiuk my friend is milking a very large 
assumptioll when he suys that if the production of power alcohol were 
Imbsidised, the h('nefits of it would auGrue to the agriculturist. 

STEPS TAKEN JW THE INmAN SUGAR MILLS ASSOCIATION FOR THE PRoMOTION 

OF A JOINT SUGAR SELLING OBGANISA'i'ION. 

[ -II Seth Govind Daa: I 
782. ~ ~ liu!; the attention of Government been 
L *Dr. N. B. Xhale: j 

drawn to t.he steps talien by the Indilll1 Sugar :\1ills Association for the 
promotion oj fI joint Sligar Selling OrganiRatioll '? 1£ so. do Governn1f.'llt 
IJropose to t.alit' any steps to help the Asso('iatioll ill the est,ablishment of 
such an organisation? 

Sir Glrja Shankar Bajpal: Government are aware that the Indian Sugar 
Mills, Association have discussed t.he"question, but are not aware . that· any 
steps have beP,ll taken to set up It joint Sugar Selling Organisatiori"No. 
proposals hRn-heen l't'!'eived from th!' Association. 
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Pandit Lakshmi ltanta JIaltra: Apart from reoeivl1l8 .any. proposals 
flIom these Sugar Associations, don't Government think it desiraole that 
89me such organisation should be brought illt<> i~ n  

~i  Gtrja Shankar Bajpal: Government maj" hold any opinion on the 
subject, but obviously it is a matter for the industry itself t.1) tsl(e Rction 
on. 

lJot. •. t. ~  Is ~ in  being done hy the Central Marketing 
Officer to persuade the sugar-cane mills to develop thilll sugar selling organi-
sation? 

, 
8u CJirJ.t ~ ~  ~ Marketing Ofticer bas nol; upplied bim-

~  to thnt subject yet, because it is ~  that the industry is ('on-
~i ' in  the matter. . 

EXPORT OF SUGAR FROM INDIA TO" THE UNrrBD KINGDOM UNDBR A 

PREFERENTIAL TARIFF ScHEME. 

(*sat.h Govtnd Das: ") 
~ ~ (a) Are GovernfIlCDt. aware of the 11roduc-
L *»,. If. B. JPl.,,: J 

tion of sligar in India having outFltripped MnSlImption, and do Government 
prt'pose to consider the question of h{'lping the industry 1;0 export sugnr 
from Ind11l to the Unit.ed Kingdom under a preferential tariff schem<', in 
order to enable it to utilise its Rurplus production towards making the 
Em piTe aelf -sufficient? 

(b) Are Government also prepared to consider the question of giving 
g rebate of the excise duty on ~ of U~  and of quot.ing speciallv 
reduced rates of freight to enable the Indian sligar to capture this l1e\\ 
market? 

The Honourable Sir Jluhammad Zafrallah Khan: (a) 'There bpin..:: n,) 
i~ ' ~  stfltistieR of consumption, it is not possible ToO ~ ~' that proo.llct.ion 
Qx('eells conrmmption. But in India the cost of production is c<'llflidprflbly 
higher than in other great BUgllT producing countrieR of t.he world ano no 
great rrom·tion in such cost is possible until the qualitv of Indinn sugnr-
MJle hm! he(>n further improved and the cost of its production rulU("('(l-
a process that must take several years. In the meantime Government do 
not think it. would be feasib,e fo! Indillnsugllr to oompete on t.he export 
market. 

(b) Fnner clause 9 of the Sugar (Excise Duty) Order, 1934, II refund of 
·exclsf' duty is admissible on Indian sugar exported outside India. The 
pnint. raised in t.he latt·er portion of this part does not arise in view of my 
lIDeW8r to port (a). 

Prof. If. (I. Banga: Have Government tried to estimate the total con-
sumpt.ion of sugar in this country and also the capacity of the Indian 
pe:Jple to consume suga! in this country? . 

I'ht ...... 1111 Sir .." ...... Zafru1l&1l. Dan: I have DI,) sucb in-
'formatioa. 
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P&Ddit LaJrabm! Kant" Maltra: Did the Honourable Member say that 
he .vas not Bware that the production of sugar in this country exceeded 
consumption? Did he Bay like that? 

The Honourable Sir lIubammad Z&Indlah Khan: There are DO direct 
stntisties. 

Pandlt Lakshml Kanta II&I.tra: Is it not a fa.ct that his colleague, the 
FinlllH'e Member, told us the other day that the sugar industry has been 
suffering from over-production? 

The Honourable Sir .James Grigg: Yes, I can give quota.tions from the 
Indian ~n  }Iills Association itself, if the Honourable Member wonts 
them. 

Pandit Lakshmi Kanta lIalt.ra: My friend can pass them on to IliS'· 
colleague. Sir Muhammad Zafrulla.h Khan. 

RESTRICTIONS ON THE EKECTION OF NEW SUGAR MILLS. 

( *Seth Govind Das: "') 
~ rHave Government considered the desira.bil-
t *Dr. If. B. ][hare: J 

it) of putting restrictions on the erection of new sugar mms in the country, 
us [,Iso on t.he expansion of the existing mills, in order to establish the 
Indian sugar industry on  a finn and s01lnd basis? If not. why not.'! 

Sir Glrja Sh&nka.r Bajpai: The Tariff Board. whieh is to enquire into 
the question of the cont.inuance of protection to the Indian sugtn' industry. 
will no doubt consider whether any restrictions on t.he further cxpanl;ion 
of the industry are necessary. 

Prof. N. G. Kanga: Is this also one of the terms of reference to that 
Tariff Bonrd whet.her any restriction in the multiplication of sugar-cane mills 
is needed 01' not? 

Sir Glrja Shankar Ba)p&l: As far as I know. the terms I>f rf'ference to 
the Tariff Board are fairlv wide. and if the industry itself feels that 'Some 
sort of n·stric/;ion ought to be imposed upon furthe'r expansion, I have no 
doubt they will consider the point if it is brought to the notice of the 
Board. 

Xr. Lalchand Jl'aV&lral: May I know when this Ueport will be publish-
ed? 

Sir Glrja Shankar Bajp&l: It is impossible to 'la.v. because they have 
not started their work. 

IIr. Lalchand Jl'avalra1: Will it take a vear or two for them t.o finish 
the work? • 

Sir Girla Shankar BaJp&l: I am afraid that even the Tariff Rnard will 
not he nble io sa:v. until they have had the evidence. when they wiII be ahle 
to finish their task. 

D 
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Mr. LtJeIwi4 ...... : When will they cOmmence'their task?' 

Sir Glrja Shankar BaJpal: In the .... future. I hope. 

P088IBIWTlf OF ~ ~ oran. n.Mrt: 'MIl: ~ OBM'BBIJ. 
. TO CONSUMING M.umETS. 

{ 
*Setb Qov1Dd Du: I 

785. .: j l'tave Government made investigationa in 
*Dt .•. If. Daftt: 

regard to the consumption of sugar in the various provinces in relfltion to, 
their respective production with a view to, COIJiiderins the poIoI8ibi1i1;y of 
flIebriatnic. tl'anaport of sugat from the producing centres to ':the distant 
'f!OtisUmittg markets within. the country? If so, will they be pleased to 
give a comparative table for each province? 

SIr GIr)a Shallkar Balpal: ~i i  of oon8umption of StAgar in the 
separate provinces are not available. 

Prof. If. G. BIDp.: Do ('1'Ovemment propose to C'ollect that informa-
tion? '" 

Sit Git!1i Shankar Bajpai: It is going to he a very difficult business 
to ~  statistics of consumption. 

CONSUMPTION OF SUGAR IN INDIA. 

r t[ Seth Govind Du: I 
' ~ ~ (Il) Have C'TOvemment prepared any atatis-
L *Dr. If .•. bare: J 

tic. tthowing the consumption of sugar in India for the various yean. 
beginning from 1981·32? 

(b) If so, will Government be pleased to state whether cooBumption 
Of sugar in India has been increasing since 1932·33, and at what rate? 

Sir Girja Shakar BaJpal: (a) and (b). No direct statietics of consump-
tion are available. A rough estimate has been made of the probable can· 
stllnption h:v deducting from the total of estimated proo.uction and imJIQrts. 
expottg, including te.expOftB by land and sea and closing stocks in respect 
ofench ' ~  A statement based on theBe, calculations is laic! on the table. 

1932·33.  1933·34. 1934·311. 19311·36. 

Quantity toni'! • 925,710 931,877 1,014,898 l,OlO,20S 

Seth GoviDd Du: T 8 it a fact that on account of the fall in the price 
of sugar, the consumption has been increasing regularl"? 

Sir GIN. AlIlltat Bafpat: The figures do not bear that out ODe WilY Ol" 
the ~ '  
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BaDdtt 100r"_' ........... : Doee IIiy friead IBY tirst actu8tl.y there 
... btleb 1iIQo inen8d118 ill 0OMumption,? 

lib Qir)I Sbner Ball*: All I say is that 1 ha,'e no data in my posses-
sion. ei". 110 oonobm.'aie _ io 'eontnuiiot that impre88ion, It is ~ matter 
of individual opinion. 

UNST.!.RRED Qt'ESTIONS ~  ANSWER8. 

SUPEBVlSION OP CBR'I'AIN POST OPTJOES m C.u.eU'l"l"A. 

tOO. Kr. V. V. GId: (a) Is it a ~ tba' the DeputJ Sub-Postmasters 
of tile followixlg post offices are to look into the work of an the bmaohea cf 
ttu-office during the absen"e of Ute Sub-Postmasters: 

(l) Burubazar, (2) Beadon Street, (3) Bowbazar, (4) Dharamtalla, 
(5) Amherst Street, and (6) Park Street? 

(b) H the repfyto part (a) be in the negative, will Go\'emment please 
stat!) whether there Ilre IIny other supervisors in these offices to look after 
thtJ work dll-ring the Sub-Post.master's ahsence? If so, what is their 
designation a.nd what is their pay? 

(e) Will Oovemmem; please also flhlte how nllmy clerka remain under 
the contr')\ of Dt:puty Sub-Postmasters in  these (Ances? 

ft. BOillourabl. Sir !'tank ~ Questions Nus. lOH, 110 and 112 are 
l'eplicd togethel'. 

Government ~ 110 informntion. The mutter is within 'he compet-
ence of the Postmaster.General, Bengal and Assam, to whom copies of the 
questions have been sent for such action as he ~' consider necessary. 

HOURS OF ATTENDANCE OF THE MONEY <hDD Issum CLUJ[ OF TID Cmcus 
PORT OFFICE. 

1110. Mr. V. V. Girl: (a) Will Government be pleRsed to state the hours 
of attendance of the money order iSfme clerk of the Circus P08t Office? 

(b) Is it a foot that there is no fixed clerk to receive ordinary and 
telegruphic money ~  from 9-0 A.lII. to 6-0 P.M.? 

(c) If thC! reply to part (b) be in the negative, will Government be 
plr.ased to state who receives money orders between these hours? 

AMOUNT ALLOTTED TO THE CAr..cUTTA. GENERAL POST OFJ1Clil FOR PuRcHl1!lS 

OF FtJ'BNITUBE, 

Ill. Mr. V. V. &Iri: (n) Will Government be pleased to lay on the 
table a statement showing the amount allotted to the Calcutta General 
Post Office during the years 1938·34, 1934-35 Rnd 1935·36 for the purchase 
of furniture and what amount was actually spent during these yearR? 

(b) Will ('r<Wemment please also statE' what amount was spent for the 
purchase or repair of funl1tllrE' for the Calcutta General Post Office and for 
the town Sub-Offices separately? 

tF01' answer to this q'Uestion, U~ annrer to quelttion No. 109. 
D ? 
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The Honourable Sir :rrau .OJ'CI: (a). aad (b). Government have no 
information and do not propose toO call for it a8 they do not consider that 
any useful purpose would be served by doing so. 'l'he aJIotmentfor the 
purchase of furniture for different post offices and lta utilisat-ion isa matter 
entirely within the competence of the Postmaster-General, Bengal and 
Assnm Circle. 

VOLUJDD OJ' WORK: IN CEBTADi POST O:rnOBS IN CALOUTTA. 

+112. Mr. V.  V. Girl: (a) Will Government be pleased to lay on the 
tubh, a atatbment, showing average number of (i) money ~ bo,oked and 
paid. (ii) savings bank· deposit and withdrawal, (ill) regis'tered letters, 
riat'kt'ts nnd V. 1'. lett3rs pRckets booked and delivered, and (iv). registered 
snd V. P. parcels bookpd and delivered from the following offices in Clll-
(luttll: 

(1) I{aligbat, (2) Kidderpore, (3) Circus, (4) Beleghata aud (a) Shyam-
bazar? 

(b) Are Govf'rnml:'nt aware that a llertain area served b.v the ·roll.ygunj 
Post Office has been added to the deloivery jurisdiction of thp 
Kalighnt Post Office, as 11 result of which the work of that office has 
increased to a great extent? 

(c) Will Go,'ernment please state how many clerks are justifit'd in thE' 
ollicCII mentioned at part (u) aooording to the volume of work of all branches 
of the Post Office? 

(d) Are (lovernmcnt aware that the clerks .')f all these OffiCl!8 ~  over-
~  and they I ~ compelled to work for more than eight hours u day? 

TBAIRING CLASSES POR RECBUlTS TO TIlE RAILWAY MAIL SERVICE. 

113. Mr. V. V. Girl: Will Government be pleased to ",tate: 

(a) whether it is a fact thnt t.here existed in the past training 
classes for training recruits of the Postal and Railwny Mail 
Service in the departmt'ntal work; 

(b) whether they have since been abolished; if so, for what 
reasons; 

(c) whether it is a fae.t that the P03tal Enquiry Committee of 
1934·35, nftel' taking evidence of val'iouR witneElseg with 
mature experience of the Railway Mail Service, expressed their 
n i ~ '  opinion that ~ work in the Railway Mail Service 
being of nn intensely terbnical nature, the training ('.lasses 
be re-established; 

(d) whether it is a fact that the Director-General also agreed with 
tha.t view and was for some time contemplating nrrlml6ng 
for three months' previolls training of the Railway Mail Ser-
vice recruits; 

+For an;""er to thi. qUBltion, Bet answer to question No. 109. 
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(e) whether they are aware that the necessity for Railway ?vIA.il 
Service training classes is generally Ilnd keenly telt oy Railway 
Mail Service officers and staff; and 

(f) if the reply to the above be in the affirmative, whether they 
propose to open the truining' classes for the RaIlway MHil 
Service; if not, why not? 

The Honourable Sir I'rank Noyce: (n) Classes formerly existed for 
training' recruits to the Railway Mail Service work, t'ut no such regular' 

~ Existed generally for Post Office clerks. 

(h) Yes: because they were found unnecessary and expensive. 

(c) The fact iE; not exactly as stated. The recommendation of the 
~  Enquiry Committee was conditional. They recommended the re-
openillg" of trftining classes if it WIlS held that the existing system of giving 
trailling for three months without allowance to the ~i  Mail Service 
caudidlltes ccnflicted with the orders of Govemment that the employment 
of unpaid prohationers should be discontinued. 

(d) No. 

(e) Uovt'rIllnent are not aware of any such feeling. 

(£) In view of the fact that the existing system already prevides for 
a training of three months in Railway Mail Service work, it is not cODsider-
ed that there i.; IIny need for re-opening training classes fN Uailway Mail 
Service sorters. 

APPOINTMENTS MADE ON RAILWAYS OWNED BY GOVERNMENT. 

114. Ill. V. V. Glri: Will Government be pleaaed to state the 
number of appointments made in the subordinate and inferiOl' service 
posts on each Class I Railway owned by the Government of India during 
1935-36 and classified according to each community? 

fte Honourable Sir Muhammad Zafrullab. lDum: For information re-
garding subordinate staff, the Honourable Member is referred to paragraph 
76, Chl1.pter VI, of the Report by the Railway Board on Indian i ~  

for 1935·!i6, Volume I, a copy of which is in the Library of the House. 
GoverJUr:ent huvE' no information in respect of inferior staff. 

RJDTRENOBED STAFF ON THE WAITING LIST AND STAFF RE-EMPLOYED ON 

RAILWAYS. 

115. JIl'. V. V. Girl: Will Government be pleased to state the 
Dumber of the retrenched staff on the w'liting lists and the numbf;r .,1 
the . retrenched re-employed during 1935·36 in the aubordinate and inferior 

i ~ posts· on each Clas9 I Railway? 

The Honourable Sir Muhammad ZafruIlIh Khan: I would refer the 
n ~  Member to the ~ i n laid on' the table of thE' 1I0Ull! on 

the. 27th· February, 1936, in reply. to un.tarred question No. 87, asked by 
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him on the 4th ]'ebruary, 1986. Information asked for by the Honoura.ble 
},Iernber in regard to all Class I Railways for the year 1996 is not readily 
availab1e. The onl\' information available is contained. in the statements 
showing i,he ~  made in the re-employment of retrenched staB bome 
on t{le waiting list on St,ate-managed Railways for the six months ending 
the 30d\ June and the 81st December, ]986, respectively, ccpies of which 
I Iny on the table of the House. 

\ 

No. of fttrenoMd IIt8ff Mme on No. of retrenched'irt.afF re-employ-
the waiting list on 1st January, ed duriDg six months eded 10th 

"S6. June, 1936. 

RailwaYL 
.Labourers .La.bourers 

8tibordi- and InferiQr illbenli- and Inren.-
rune 1ItaIf'. W01Wlop staff. nate staff. werkaho,p ateft'. 

~ i  employeea. 

Burma 4Jj 7iJO 2tJi 2 1'5 31 
G.I. P. 404 538 1,033 12 55 218 
E.B. 6 118 

I i6 ] 8 .. 
N,W. 36 I ~ 21 16 ; 55 a 
E.L . t1 1,.00 3U .- 108 110 

Statement Bhowing the progreBB made in the re-employment oj retrenched staff on State-

managed RailwaYB during the half yp,ar ending 31st December, 1936. 

No. of retrenched staff borne on No. of retrenched staffre-em,ploy-
tbe .-itillg list on the 1st .July, ad duringt,he 06 months _aed 

1936. 31at.Deoea.ba-. :1.'138. 

·Railwaye. 
'Labourers Labourers 

Subordi- and Inferior Subordi· and Inferior 
nate statl'. workshop 1Itaff. nMeetaft'. wotlUlbop ..... 

emplo'yees. I . 8Inplqveea. ' 
I 

i 2 I 11 " IS 6 '7 

E.B. " 83 13 .. , ., 
G.I. P. 301 528 1,109 9 16 ., 20 
N.W. 2G 914 I .7 8 115 11 , 
Burma 30 645 86 1 U 1 
E. I. 11 2.258 

( 

173 70 26 .. 

~ I' BEDENCHED ON RAlLW,us. 

Ull. .. •• ... otrt: 'Will Government be pleased to state 'the 
number of staff retrenched in subordinate ana inferior serrice, respectively, 
on each Class I Railway during 1985-86 and aftAr? 
, ; ~  ,";.. \'.'. ' " .' ) 

... a.....rllll •• ~ ~ 1D:mu: The in'formatlQn . .as'k-
ad'! {or .. Dot Midny tmtIlab1e. ~ only ·1i:lforInation 8va.i1t(1ile is -that 
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l'elating to tbe number of staff retrenched on the State-managed Bail-
~'  between the 1.2th June, 1986, and the 30th Sept,cmbel' , 1916. I lay 

<>n the iable of the .House a statement containing these figures . 

. BeGtlmt,nt BM1Ding the nUfltoer 01 BurplUB .1611 ducMrged on ~ n U  RtmtDGP 
during the period 12th Jt.I'IU, 1936 f.() .",tla September, 19.'6 . 

. 
Sl,lbor. W,-ullop Inferior 

Railways. dinate staff and staff. 
staff. ~  

E.B. . . . . . . 
G. I. P. 1 32 36 
BuruIa .. 18 83 
N.W. ~ 314 i 
E.l. S , 169 

'ioW . 11 371 290 .. . 
SUPERANNUATED STAFF ON RAILWAYS. 

II7. ¥r. Y. "g. Giri: Will .Government ~~  to state -the 
number of sta,fJ on each Class I Railway, who have already ~  _ir 
superannuation age, or will reach superannuation age i~  th.en_ 
three years? 

·'!'he BonourableSlr ][uhammad Zafrull&h Khan: Governme.nt do not 
prollO"e to {'ollect the information .as it will involv:e .an II,mount of labour 
and expE'nse not likely to be justified by results. 

INCOME DERIVED THROUGH ENTRANOE FEES PAID BY APPLIOANTS FOR POSTS 

ON TIlE RAILWAYfI. 

lIB. Ilr. V. V. QUi: Will Government be pleased to state the 
amount of income derived by each Class I Railway during 1985·86 through 
entrance fees paid by eppMcanGs ~  ,rOJlts (tJl the BailwaYR? 

The Honourable Sir J(ubammad Za.!ru11ah Khan: Government have 
no information and do not consider that the amount of labour and expense 
involved ;,n ;,t6collection would -be justified by results. 

CENTRALIZATION OF THE OFFIOE OF THE DIREOTOR OF ORDNANCE AT SIMLA. 

lt9. lJIr.O ••. '1IuthUlllllla ~  (a) Is it a fact that the office 
d the Director of Ordnance, ~ was originally located at CalGuita, 
waS transferred and centralized "t Simla in 1924? If so, will Govem-
ment please state the policym ~ n  of which this offioe was dis-
lodged from CAlcutta? 

(b) Is it a faet that thill centralization has benefited the n.on·Indian 
element of Army Headquarters establi!lhment in that the strength of this 
element was in~  by 25 per .cent, cRleulated on the strepgt,}l of Inwan 
personnel of the office of the ·DJrecta of Ordnance FactorIes ' i~  con-
tained no non-Indian ~ ' n  ~ ~~ Calcutta? 
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(0) Is it So fnet that His Excellency thE' Commander in Chief does not 
coJisider it necessary' tchave this office with him in Delhi for six months 
of the year, ~  as a rdsult the1't'of (;he office 1)£ the Director of Ordnance 
FacttJries is p?rmanently fixed up at Simla? If so. why? 

(d) Will Government please state the expenditure incurred in bringing 
this office from Calcutta to Simlil in 1924? 

(e) Are Government prepared to decentralize this and other office:l 
'\J,'hose heads of depart,ments ('un run their administl'ation by being cut 
away from thMe offices for six months? It not, why not? 

Ifr. G. B. 1'. 'loUenham: I would refer the Honourable Member to my 
reply to Mr. M. Asaf Ali's starred question No. ~ asked on'the 25th 
JanuaJ'Y, 1937. 

GBIBVANOE$ 01'.A:axY HEADQUARTERS STAFF OOMPELLED TO WINTER A..T SDILA.. 
120. Mr. O. If. Kut.b.uranga JludaUar: Are Government aWllr..; that the 

clarical stag of Army Headquarters who are compelled to winter up at 
Siml8 suffer from varir)Us grievances including lack of amenities for six 
mcnt.ht>, and that GOYC'rnment have declined to take n~' steps to amelior-
ate t·hem? If so, why? 

JIr. G. B. 1'. 'lottlllham: I would refer the HOnourable Member to m, 
reply to Mr. M. Asaf Ali's starred question No. 29 a!'lked on the 25th 
January, 1937. 

MEDIOAL LEAVE WI'l'H FuLL PA.Y IN THE EAST INDIAN I ~  

121. Kr. B.  B. Varma: (a) Is it a fact that there is no medical leav8 
with full pay admissible in the East Indian Railway high schools? 
(b) Are Govenment hware that there is such leave allowed in GO\·,3rn-

Dlent high schools and even in aided high schools, as for example, in Bihar?-

tc) Do Government proFose to remove the anomaly and int,roduce the 
leavo rules in force in Government high schools or, at least, aided high 
schools. in th(; East Indian Railway high sohools? 

The Honourable Sir Jluhammacl Zafru1lah Khan: (a) No. 

(b) I:lovernment have no information. 
(l') Government do not cOllsider it necessary to make any change in 

respect cf the ~  rules applicable to the teaching staff in Railway Schools 
i in~ the East Indian Railway High Schools) which were framed 
after careful consideration. 

()PBNING OF A Mn..ITARY BASE tN THE D1s'rRIO'l 01' .OB:AlIPA.BA.N IN I ~ 

122. III. B. B. Varma: (a) Is it a fact that correspondence is going on 
b£.t",een the Government of India and the Nepal Government for opening 
a mmtal'Y base in the district of Champaran, Bihar? 

(b) If so, will Government be pleased t? ~  the ~ se!ected lor th& 
purpose and the strength of the force which IS to be mamtamed, and f.or-
what specific purpose? 

Mr. G. B ••• To\teDham: (8) There has been no such correspondence. 

(b) Does not arise. 
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OvBRBBJDGE OVIlB TIUl LEvIlL CRoSSING NOBTH TO THE J.AMA.LPUR RAILWAY 
STATION. . 

123. 1Ir. B. B. Varma: (8) Will Government be pleased to stat.e the 
totu.l expendit,ure incurred on the construction of the new overbridge over 
the level crr.Rsing north to .Jamalpur railway station? 

(b) Is it a fact that the same overbridge is being dismantled and: 
shiftt"d furtlH'r north? If so, what is:; the estimated expenditure for dis-
montling find re-erecting the same? Why waR this not foreseen? 

The Honourable Sir Muhammad, Zafrullah lDum: Enquiries are being 
made from the Railway Administration, and a reply will be laid on the-
table in due course. 

WORKING HOUBS J'OR MINISTERIAL STAlI'F A'rl'ACHED TO CERTAIN OITIOU 
IN THE JAMALPUR RAILWAY WOBKSHOl'S. 

124. 1Ir. B.  B. Varma: (i) Which are the large railway workshops. 
under State management, and what are the working hours in the different 
workshops? 

(ii) What I\re the working hours for the ministerial staff attached to the 
different offices of the Mechanical Engineers, the Offioers in charge of the 
workshops? 

(iii) Is it a fact that the worldng hours for the ministerial staff attached 
to the offices of the Deputy Chief ~ ni  Engineer, Jamalpur, the 
District Controllel of Stores, J ulTIalpur, the District Electrical Engineer, 
JamalYllIr nnd the WorkRhop Accounts Officer, Jamalpur, is from 8 A.M. to-
II A.M., and again from 12 to 4 P.M., as is nowhere on the line? 

(iv) Is it a fact that the staff attached to the offices in question have 
appli.ed for alteration of omce hours, which is very inconvenient to them; 
if so, what is the result? 

'!'he HGllourable Sir Muhammad Zafrullah Khan: (i) As regards the 
first part, the following are the large workshops under State manage-
ment: 

Burma Railways. 

E. B. Railway 

E. I. Railway. 

G. I. P. Railway 

N. W. Railway 

Insein. 
Myitnge. 

Kanchrapara (Loco.). 
Kanchrapara (Carriage). 
Baidpu'.' . 

Lillooah. 
Tatanagar workshops. 
Jamalpur. 
Lucknow (Loco.). 
Luoknow (Carriage). 

Parel. 
Mutunga. 
Jhanei. 

~ 

As regards the seoondpart" Government have no information:. 



l80TH ~  ~  

(ii), (iii) and (iv). Presumably the Honourable Member is refel'ring ~ 
the East Indhm Railway. The l'JlMten referred to in these parts relate 
to detailed administration, which are entirely within the competence of the 
Agent, East Indian Railway. I am, however, sending a copy of the ques-
tion and my reply to the Agent for luch action as htl may conside.r neces-
sary. 

DrsUJrOJllBlI'1'WDN THE WOBlt8BOP GATE AND THE NEW COLONY CON8TBUO'l'S 
IN R.AJIPUR 1I'OR THE CLERICAL STAn AT ,TAMALPUB. 

120. XI. B. B. Varma: (i) What is the distance between the Workshop 
Gate and the new Colony eoD8tl'ueted in RampU1' for the habf\ation clthe 
clerical staff at :J amalpur? 

(ii) Is it a fact that two responsible RRilwllY Officers had examined 
the distance and time taken in coming and going back to and from the 
bffict) wh:> reported tha.t 50 minut<!s was the minimum ~  required? 

(iili) Was this matter diacussed at an Officers' meeting a.t Jamalpur? 
If so, what was the result? 

(iv) Hl\vp. Government considered whether it ~ i  .. blethat staff 
relliding at Rampur C')lony Can iO to their qJJarlEQ. Aiab ,t.b.eir baths and 
meals and then come back to the works within one hour (batween 11 t;nd 
12 the meal hour)? 

2'1Le BaDourable Sir Jluhammad Zatrullab. DaD: Government·s are in-
formed aR follows: 

(i) The distance from the ~ ni  Workshop Hate to the eentre 
of the Rampur Colony is flpproximntely 11 miles. 

(ii) ThE' reply to the first part is in the affirmative. and the 8E;cond 
part in the negative. 

(Iii) The reply to the first part is in the affirmat,iv". As regards 
the latter part the officers were of the opinion that there was 
no justification for increasing the tiffin hour period. 

(iv) YeB, provided they have bicycles as most of them have. I 
would. howMer, mention for theimomltltion of the Honour-
able Member that a t,iffin shed for Hindu a.nd ~  

clprks has been provided at Jamalpur, nnd any clerks wt.& 
have not got bicycles can make use of f.his. 

INTRODUC1'ION OF TIlE CLoCKING SYSTEM FOR THE ATTENDANOIll QJ'THE 

CLZBlCAL STAn AT ,JUULPUR.· 

126. Mr. B. B. V ... : (i) Wbat necessitated the introduction of the 
Clocking System for t·be attendance of the clericsl st&ff at Jamalpur? 

(ii) What is the additional expenditure incurred on the installation snd 
maintenance oft.Rese clooks in comparison with the previous system? 

(iii) Was this system experimented in any other Railw8J? If so, what 
was the result? 

The Honourable. Jlghammad Zafrullab. Khan: Govemment'have no 
information. These are matters of detailed administration nnd Bre entirely 
within t1te"OI'Hpetenoe of the Agent of the Railway. 
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~  OJ' PAY J'QB TIIB SUB01mINATB STAn' 01' 'I'D EA. l'll"DIAJr'RAILWAY 
.&ooOOllD DillPABt'KIDft. 

1!'7. Wr. B. 11. 'Vazma: (i) I. it a fact that after taki.Qg overUle EMt 
Indian Railway Company by the State, a revised State Railway scale of 
.-:Y WM introduced for the subordinate staff of the Accounts Department? 

(ii) Is it a fact that t,he employees belonging to the Accounts Depart-
ment Qi tAe East Ind.ian Railw8!f were given the option to eleet tbe revised 
scale of pay? 

(iii) Is it a fact that at that time .eac}1 oftlce under the Chief Accounts 
Officer was treated as 8 separate entity and promotions were made against 
'V&cancies arising in that office? 

(iv) Is it a 'fact that the old East Indian Railway Accounts Clerks in 
higher grades were allowed to rise up t,o Rs. 200 (same as .old scale) instead 
of Hs. 170 (new scale) if they elected nt'w scale of pay? ;. 

(v) Is it a fact that at that time clerks remaining· in the old scales of pay 
could not be promoted lIgainst a vacancy caused by 6 olerk in .the D.e\\. 
scale Imd ",ic-e-verBa4J 

(vi) Is it a fact that the letter containing the particulars 01 the revised 
scales of pay were not circulated among the clerical staff of the Aceouuta 
Offices at J amalpur? 

(vii) Is it a fact. that the conditions enumerated in parts (iii) and (v} 
have since been withdrawn? 

(viii) Is it a fact .that the old Great Indian Peninsula and Burma Bail-
way Companys' Accounts staff who elected the relVisedacalss of pay, have 
been allowed the option to revert to the old company's scales of pay? If 
Sf), why? 

Ox) Is it a fact tbat they were allowed this concession beoause they 
elected the revised scales of pay .through .11. misunderstauding? 

lx) Is it a filet that the East Indian Railway ~  were also 
tlimllllrly placed? 

(xi) What expenditure will be incurred if the East Indian Railway 
~  JIolao a.re allowed to revert to the old 6caleS of pay? 

(xii) Is it a faet that t,he old East Indian Railway staff (affected) sub-
mitted a memorial to the Financial Commissioner, Railways, with the prayer 
to allow them to reftrtto the old scales of pay? If so, what was the result? 

.air ltagbavalld.ra Bau: The information required is being collected, and 
a et;utement. will be laid on the table in due course. 

F.au: DISTRIBUTION 0]1' SUDS OJ' SoYA BJlA.NS TO UI 'I ~  

128. Mr. S. E. BOIm&D1: (a) Are Government aware that Soya 'bean is 
an article of food of great nutritive value and could easily be grown in 
~ i  

(b) Are Government prepared to consider the question of distributing free 
oeeeds of Soya beans to cultivators of some most suitable ctistridttl to 'In.-
o(l(;urage this cultivation? . 
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SU GIrje ShaBkar kjpal: (a) 'fhe question of thE' value of the . Soya -
bean as an fl.ddition to average Indian' diets is being act.ively studied by the 
nutrition workers of the Indian Research Fund ASB.)Ciation. The anawer 
to tIle second part of the question is in the affirmative.' , 

(b) Thitl is tl matter for the Departments of Agriculture in the provinces. 

DIscONTENT .ulONGST THB SmuP IRON DEALBBS IN LAJlou. 

129. JIr. Sham LaI: (a) Are Government aware that there is a great 
uneasiness amongst the scrap iron dealers in Lahore? '. 

(b) Is it. a fact that Reve",l scrap iron dealers hnve reported to the 
Ruilway Board about these affairs, and asked for permission for their 
d£'putsl1ion to wait ('n the Chief Commissic·nel' .lind the Financial Com-
missioner of Railways? 

(c) Is it a fact that tnese merchants have urged for an independ3nt 
enquiry committee to look into the irregularities made by the stores offi-
cials of the North Western Railway, which re!'ulted in a loss of " huge sum 
of money to the Railway and the tax-payers? 
(d) Is 'it a fact that the Railway Board have given these merchants no 

reply? 

(e) Will Government let this HOllse know wh;v-no reply haH been given 
t.> the merchants? 

(f) Are Government prepared to appoint an independent enquiry com-
mission t.) look into the misd2eds or the stores otlicial to ~ i  recurrence 
of such irregul;;.rities? If not, why not? . 

The Honourable Sir Kuhammad Zafrullah KhaD.: (a) to (f). Govern-
ment are RI)P9inting a Committee of enquiry into the whole question of the 
disposal of scrap on the North Western Railway. 

~  LAID ON THE TABLE. 

In/ormation promised in reply to starred que8tions NOB. 1268 and IB69 
asked by Sardar Sant Singh on the 15th October, 1936. 

REPLACEMENT OF UNQUALIFIED CLERKS BY QUALIFIED ONES IN TBB 

GOVERNMENT OF INDIA OFFICER. 

C/ue,titm No. It6S.-(a). ('b) and (d). ThE" decilion of ihe Governnieri.tof "India 
is contained in the Home Department Office Memorandum No. F . .JIllI 33-Eate., dated 
the 14th March, 1935 II copy of which is laid on the table. The replacement of 
unqualified persons il: temporary \'Ilcancies by candidates f.rom the Public Service 
Commission's list was delayed by a shortage of ~  candidates, ~  a supply of 
them i. now' available and they are being posted to temporary vacancies in all De. 
partments in accordance with this Office }Iemol'llndum. 

(e) Yes. 

(e) Yea. 

(f) Np. 

(g) .In i ~  ~ the rel,lly to part If.) this d0e8 DOt ariM. 

. ":-. 

. (h) and.. (i). Long tamporaryvacancies. are reported to the ·Home Department ad 
are filled' by candidatea nominated by that Department. 
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(j) Exemptions are granted only ill the public iutereet in accordance with para· 
gtt.ph 2 (VIII) of the Home Depdortmellt Oftice Memoraadllm, No. F •• 94/&l.Eat.s. 
dated· the 18th February, 1931, a copy of which will be foaad in the Library of ~ 
B01IItI. 

Con OF ROllB DBPAlI.TllBNT, OI'FJCB MBMolLANDUJI, No. F.-411/33-ESTs., DATBD DB 
14TH MABCB, 1935. 

S1:JIDC'1' :-Filling 01 temporary P08ts and vacancies in the wni,terial eatabliBhment 01 
. the Government 01 Inelia, Secretariat and Attached Offices. 

Wit.h reference to the correapondence resting with the Foreign and Political Depart. 
D.·2797·F. 0./33. dated the 28th March, 1934, 

D.·"9·Caeh{33, dated the 19th January, 1934, 
F .. 428/33·C. & G., dated the OOth December 1931, 
5SM/A. D.·3, dated the 8th December, 1933. ' 
411·c., dated the 2Sth DeoemtJer, 1933, 

mento/etc., Office Memorandum No. IO.E.(26)/33, dated the sth January, 1934. 
1347.E., dated the 7th December, 1933, 
F.·5s.d/33·GI., dated the Ilth January. 1934, 
G.·20I, dated the 14th March, 1934, 
3269-G., dated tho 22nd February, 1934, 
4214/G./33. dated the 20th February, 1934. 

OD the lubject mentioned above, that Department is informed that it has been decid· 
ed, after a careful consideration of the relevant circumstances, to accept the sugges· 
tions of the Public Service CommiRsion to the extent indicated below:-

(i) Temporary pOBt8 or ?lac/meieH likelll to berlJ7ne permanent_-In the First and 
Second Divisions these postA or vII.('ancies should be treated as permanent 
onel, and filled by dirpct recruitment or promotion in accordance with 
the orders for the filling of permOlleTlt vacancies laid down in the Home 
Department Office Memorundn NOR. F.-452/2'7, dated 8th December, 1928, 
F.-94 /30·Ests., dated 18th February 1931 and Jo'.-537 f31-Ests., dated the 
27th February 1934. In the Third Division such posts or vacancies 
should he filled bv extern"l recruitmcnt ullless it is decided to fill them 
by n~ '  "ide 'Home Department OffiCI' Memorandum No. F.-498/33-
EstH.. rloted 1st ~ 1934. WherE' there are two or more SUel' 
vacancies in the same officI' held by external candidates, the' candidate 
with the prior claim according 1.0 the orders should be confirmed first 
provided he is suitable, even though the PORt or vacancy agninst which 
he was recruited may not be tbe first to be made permanent. 

(ii) Purely tflllpOra"!I 7,o-ts or 'l."acnnc;"8.-Purely tempol'ary postA or vacancies 
in the First Division should a.1ways be ·filled hy (!\) promotion or (b) irans-
fer.  Those in I,he Second Division should be filled by either of these 
methodg or (el by external rl'crnitment from the Ji;ts of candidates 
declared '1ualified hy t.he Public Rervice Commission. Recruitment bv 
transfer sl:ould of' ~ ' he made in accordance with the provisiOI;s 
of the Home Department Office Memorandum, No. F.-498/33-Ests .. dated 
the 1st February, 1934, and promotion shou)rl also he made in accol',lanre 
wit.h the J-ules 1·plating theret.o. In the Third DiviRion temporarv ~  

or vl\C:ul/,ic's 'If t.hree months nuration or mMe should be filled from the 
Public Service Cpmmis8ion'R list,'! nnless trllnRfers are resorted to under 
the Home Department, Office :\femorandum, No. F.-498/33-Ests., dated 
the 1st February, 1934_ 

"V'ar.ancies of 11'1\8 than t.hreE' months duration in the Recond or Third Division 
may be filled lit the discretion of the Head of the office; but if extlornal 

~ i n  iR resorted t,o, ranrlidates from the Public Service Commis-
sion listR sbould be taken as far as practicable. If a candidate not on 
the Public St'rvice Commission's list is appointed to a post or vacancy 
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of .... tMn. 3 ...... ' thratioll ill the firat inltaDae and &be poll or 
'll'8C&De1 ia tat. ; .... Iy ptOIonged fer • liD;Ie perioct of ! mORtha or 
~  a ~ froIIl th Public 'Service Commillllion'. lr..t. Il'I.ould fie, 
recruited for the extended period. 

(iii) Lefl1Jt. tlaetmcit.3.-ThNe I ~  .. ba_.tlealt with according to duration iu 
accordance with clauael (i) alld (ii) above. 

a CIhrdid.tea sbGuld ill all 010_ be warnea ~ on the termination of the parti-
cular vacancy to which they have been appointed, they will have no claim either to-
retention ill the Department ill which they were originally entertained er to be pro· 
vided .lwtio_6 bJ' ...... 

3. I1zilJtillg iftt:'u1ubent. of teflvporary vu.t. OT ·"acancie •. -AI regaru the UIl-
qualifiea I ~ who ue at. ~ lMlm-g '-pGIWy po ..... v--. in the 
varilHlI Departmllllta aaci IIi~  it ... "ellll. decided that unle811 the poata or vacancies 
m wMeIt ~ 11ft employed IR'6 6J:pected 10 eontinue for three months or more from 
the date em 1Itich tbea ...... _ iMo-fmoce, they need not be replaced by candi-
da. oa ...... blie 8errice COIIlJD.iasion'a lilt.. 

4..&ma ~ ",ill} he.,. a bewpo ... , llnqualified staff of long standing, 
no memb4:r of which ia appointed i ~ .,MIIBt any particular vacaacy, indivi-. 
duals beine IIhQ.WD api1Iat. di!lereDt. "C"acaDei. bOill time to time, with a recognised 
seniority illtf!F ,e. .,. j_ior· 1ll0lll _If bemg ~ n out of employment when a 
vaCllllc:y eeroM Cg. an eod. Tn. arraugement which create8 a class of unqualified men 
who pn the ground of their 10118 sem_ evennaD1 claim to be retained permanently, 
a CHNm whieb itt -'Iy mpported by the React. of their offices, is unsatisfactory. 
It has tJw:efore baA dec:i.cled ~ eeeIt sew v_cy must be treated as a separate 
entity and fiRed i1t aecordance with t1te IIrdera contained in the preceding paragraJ!ls. 

5. Theee 01'tlen sapenede thoae contained in sub-clau_ 2 to 4 of elalJl8 IX of 
paragraph 1 of the Home Department OtIice Memorandum No. F .. 452/27-ElJle., dated 
the 8th Decemher 1928 and will come into force with effect from the May lst 1935. 

6. 1'7ie FOTt,ign and Political Departmc"t/f·tr., is requsted to comuwoieate a copy 
of this OtIce Memorandum to Buch of it8 attached and lubordinate OflK:el as recruit 
throu,h the Home Department. 

To 

G. l\JcEJ .. HINNY, 

Addl. Depui!l SecTftary to t/u" Govt. of India. 

AU Departlllents of ,he Govemment of India 

(ncluaing tlhe Refol'1llS Office). 

No. F.·41l/33-EsTs 

Copy forwllrWed to ~  P"blic Sel'Viee Commission and the Director of Public 
Information, for information and guidance (with reference to their letter No. F.-

~I  d_d t .. 12th August, 19a3). 

By order, 

G. McELHINNY,. 

A.ddl. DeptJtll SecT.faT1/ to tAe GOt1t. of Inditr 
------_._ .. _.-----

( ) To P. 8. C. only. 
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~ QC1AIJI'IED I'Qlr.FIR.EI'JANIi) SZOONb DIVISION. ,,'UrrING ApP'Grlft'MBNT 

IN THE ~ OJ' IlfDIA OI'JI'Icn AND ~  MADE IN 'I'HIt 

FOREIGN AND POLITICAL DEPARTMENT. 

Qutltiolt No. t:efJ!I.-(at AU direct recruit. t.o the Firat and SecoDd Divi.kIM. 
'are-on p1'Obation at first for at least a year aad are cllllArared on -,letiDg their 
probatiotl as permanent vacancies occur. 

(b)· If "be HoJJlHtrable Meaber refera to men who had qualified before the pre.· 
lIent sYlltem of oompetitive examinations came into foree, the information aalLed for 
will be found in the reply given to Pandit Sri Krishna Dutta Paliwal's question No . 
. 1361,. whi"h hall beton included ill tht' proceedings of the Aa8elnhly for the 11th 
September, 1936. 

(e) During the period 2nd January, 1936, to the end of September, 1936, the· 
. ForeilJll ad i i~  Depal'tment filled temporarily one vacancy in the First Diviaion: 
by promotioll and three vacancies by transfer from other offioes. In the Secolld. Divi . 
• iOll, seven permanent aud two temporary vacancies have been filled by ex'-raat 
candidates and one temporary varancy by transfer. Of the four men appoillted to 
the First Division one is from Bengal, one from :\Iadras and two from the PllDjab. 
Of the  ten men appointed to the St'cond Division, five are from Madras, two from. 
the Punjab and one each from Bengal, the United Provinces and Delhi. 

(d) In the Third Division 17 ml'lI wel'e recruitt>d for temporary vacancies. The· 
provincial compolition is as follows: 

Punjab 12 

)Iad.ras 2 

Bengal 2 

tlnited Provinces I 

Total 17 

(e) Fir,t DiviliOfi. 

Hindus 2 

Mue1im8 2. 

Second Divi,ion. 

Hindus 8 

Muslims 2 

ThiTd Divifton. 

HinduB II 

Muslims . 0 

(f) Two in the First Division from the Military Accountant General's office. 

(g) Owing to a ~i n ' n in  the sp.ecial sanction of the Home Department 
for the appointment of the men froDi the Military Accountant General's office in 
the First Division was not obtained. 

(h) They were employed in the ~  of RI. ~  There are no divi8ioDa 
in that office, 

(i) I am infonned that "his is 10. 
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Ifl/ormolw. 1JrOmwed in rtpl, to atarretl quuUott. NO. !34. tJ,ke4 by 
Dr. ZitI*"", Ahmad Oft the 26'" JtJ1f/II4'1/. 1937. 

EXPDDlTUBB ON TlDD ExPERTS BROUGHT OUT TO INDIA. 

Number of expert.. EzpenditUl'e How tbeexpenditure was met. 
involved. 

1.\8. 
·0De expert in oonneotion 12,000 

-with the Bpecial enquiry 
For the expenditure during 
the financial year 1935·36 
a supplementary grant was 
obt6ined from the Legis-
lative Asaembly. The 
provision during 1936-37 
was made in the budget for 
that year. 

for the allocation of 
-oertain BOuroeII of reve-
·nue between the Central 
()ovemment and the 
Provinoial Governments. 

-Two educational experts . 39,600 The expenditure was not 
provided in the budget for 
193 :·37 or the previous 
year but is being met from 
the .. Fund for the Eco-
nomic Development and 
Improvement of Rural 
Areas ". 

. Three experts of the Rail- 21lakhs No provision was made in 
the original budget esti· 
mate for 1936-37 as the 
decision to appoint the 
Committee was reached 
after t.he presentation of 
the budget. Provision 
haR now been made in the 
revised estimate for 1936-
37. 

way enquiry Committee. 

-()ne BroadoaetingezpE'rl £533-13·11 The payment was made by 
re-appropriation from the 
Secretary of St.ate'R grant 
for 1936-37. 

Two experts invited by 
the Governing Body of 
the Imperial Council of 
Agricultural Research to 
review the lICientific ac-
tivities of the Imperial 
Council of Agricultural 
Research and to report 
thereon. 

About The !lOst will be met from 
RB. 80,000 th Research funds of the 

Imperial Council of Agri-
cultural Research to which 
with the approval of the 
Legislative Assembly a 
special grant was made in 
April, 1936. 

Rem&rJra. 

Doea not inolude 
expenditUft in 
England about 
which no in· 
formation is 
available. 

The expert wu 
paid only biB 
actual expenaea 
(inoluding a 
subsistence al· 
lowance). 

In/ormation promised in reply to starred question No. 359, asked b?l Qallli 
Muhammad Ahmad Kalilmi on the 3rd February, 1937. 

BROADENING OF THIRD CLASS SEATS ON 'IlIE SIIAllDARA SAIIARANPUR LIGHT 
RAILWAY. 

(a) Government are not aware that the pubhc have still any grievance8 in re!lard 
to the Ik'AtR of intenncdiate And second claN compartments on t.he Sbabdara (Delhi) 

:Saharanpur Light Railway. 



STATBKENTiI LAID, QN TU TABLE. 

(b) anel Ie). The' feuibility of increasing the depth of ... ta. ill third cIaa& 
compartments is ~ inVilHigation. 

Information pro'milled in reply to ~  q"u6lltion No. 889, ,"ked by 
Mr. N. M. JOBhi on the 9th February, 1987. 

EXPLOSION A'P 81JTABALI NEAR THE BAS8EIWToWN I1f THE THAW! DISTRIOT. 

(a) .AID 8C!:ida ~ 011 that date at Papdi in the HuMin Taluk. of t.be-
Thalla Diakict, , . 

(b) The accident· ocourred in a building· which bad been uled illegally a.a ·fire· 
'Work. factory and is reported to bave been locked and _led by 'the police. The-
accident was inv8ltigated by an officer «--t.h&-ExplOliv81 Department. and the explo-
sionappear. to have been due either to ·,he,. fan of· a t.itle from the roof. or to . the 
apontaneoaa ignition of the prohibited mixture .uaed for making Breworka' in . the' 
building and not· to aDY extraneoUs' caaee.' •  . .  . '. . 

(c) The lOIS including the dam.ge to' the neighbouring hOules i ... timated at 
RI. 3,250. . .' '\ 

(d) Tbe matter is one for the Local Govemment., but the inqniries made indicate-
that,tbe'prelelllNl' .. of·a.police-pard .t· .. .,at.;·woaI.d 'Dot ~ pNftIlted.tbe -.,10· 
sion. !'. • "  ,  • 

(8) The Government :of India do DOt. pl'GpoM to pay" any 'i~n n  as 
indicated in my reply to parts (b) and (d) of the question the accident wu aot due 
to any n ~ i n  on the part of the police. . 

I. ,': \1, 

Information promiBed in reply to ' '~  qU6Btion .No. 411, aBked ~  
Mr. Lalchand Navalrai on the 16th Pebruary, 1987. 

PAYMENT OF ACTUARIAL VALUE IN LIlIlU OF PENSIONS TO THE STAPF OF THE 

CURRENOY OFFIOES TBAN:Si'ERBBD .TO THE RBSBRVB BANK OF INDIA. -

Government are paying t.o the Reserve Bank the actuarial value of n '~ 

liabilities for the pensions and gratuities of the pensionable staff transferred to the 
Bank. The Bank will be wholly l·espoDf.ihle, for in~ the pensioDs in due course 
of those pp.t'sons who elect to remain on a pensionary basis. But in the cue of the 
penons who a('cept as an alternative provirlent fund t.erms, it is IIp'en to each indivi-
du:tl eit.her to take the amount in cash 01' to have it cI'edited as 'the initial opening 
balance of i~ provident fund. 

The calculations have heen made ~' the Government Actuary on ordinary actuarial 
principles. The individual i ~  havp been communicated to the Banl· which will 
no doubt 1081' no time in informing the individuals concerned. 

Information pl'omiRed in reply to Btarred queBtion No. 474, asked by 
. Mr. Amarendra Nath Chattnpadhyayo on the 2nd March, 1937. 

PERMJSRTON TO MR. HARI KUMAR CUACKRAVARTY. A DETENU, TO ARRANGE FOR 

HIS DAUGHTER's MARRIAGE. 

(a) No. 

(b) Yes. One petition was rejed.ed by the Government of. ~ n  a8 the detenu'a 
pre&enc'c in Bengal was considered undesirallie. Another petltton IS now under .thc 
cOllsid<lrat.ion of the Local C'.overnment. The Government of RenQ;al do not n ~ ' 
themselves under an obliltation to pay marriage expenses on .heh?,1f of detellue. Life 
In~i nn '  premia Are paid by 'the BE'Tlgal Government in cel'tam Circumstances. 

E 
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1""/o,.,,.a_n ",.mi.ed in reply to Htm'ed que,tion ~  679, a8ked btl 
Mr. Sri PrakCJ.8a on the 8tA Maroh, 1937. 

PBJUI'ORATBD PIPES PROVIDED IN TIm LATRINES OP THE INTERMEDIATE CLASS 

COJQ>ARTIQNTS OF  TUB EAST INDIAN RAILWAY. 

(a) Yee in'~ far ~ the older ~ of v8hiclea are .con.cerned. 
(b)  Yea. 

(4)Qgvenqa_ ... ~ t,W IGW UMorweaieue may be 0Ml..u by .. limal-
taneOU8 flow of wlter from three aid •. 
(d) Y .... 'Some 0" tile lat.er ~ nhiehla have the main lpout ~  by I 

,cock i ~ n  of the one controlling the flow through the perforat.ed pipe.. 'this 
...... will .... 0.... ill ~ C)ld. Qpe .. hio"1I wMn ...., 10 fIIIraaF 81aopI for 
)lfliod,io QVerual. 

I i ~  piom,ielt.l inre,ZlI to darrell q.".ttion. Noe. 694 ta 698, u"" 
'by Bhai Parma. Na.nd on iM WI. Jletrca, 11187. 

lPrlSOmt'GOiTIQBBB IN A.ulu-Yu'WABA.. 
QIIutiOR No_ 6',J.-The reply ill in the atIlrmative. 

WAft ~ lUfewWDGB .. lbmI ", ... IIfUIIC'I'Oa OJ' 8oBeor..B, ~  

' ~ 'i  No. 6IS.-(I) No. The I8CODd part of the question doea Dot arille. 
fIJ) Ne;W ..... rttr __ baR ., .... I..,.. ..... lIl'e faadtiw· wttoll bot ... Ifindi 

.. ad tJIId •• 

GRAIfT PAID TO HIGD SoDOOLS 1M AHIIIa-MBRW AB.A AND PUPILS IN TRESE 

SCB.OOLS. 

QutlUoR ~  fS6,-A ."'WIn._ ~ in  th& ~ iDfomatiu for 1935-36 
-aDd 1936-37 u attached. 

4$ , 
1811-38. 19S1-37. 

NIUD' o( 8Qbools. No. Amount No. Amount 
of or of of 

pupile. Govern. pupils. Govern· 
mentgrant ment grant • 

. 
Ba. RII. 

BOYS. 
1. S. D. P. Inter College, Beawar 405 10,000 417 10,000 
2. D. A.  A. V. High School. Ajmer . 546 6,000 559 6,000 
3. Hl1IIband Memorial High School, 464 5,550 469 5,1'i50 
Ajtner. 

4. Mobd. Ali Memorial High School, 260 5,500 247 5,500 
Beawar. 

5. Mill8ion High School, Nasirabad 253 4,900 295 4,900 
6. Oswal Jain Higb School, Ajmer 351 3,250 367 3.2110 
7. Betham High School. Kekri . 158 2.500 145 2.1100 
8. Narain High School, Bijainagar . ]04 1,500 189 1,1100 
9. Rly. A. V. High School. Abu Road . 293 4,000 300 4,000 

GIRLS. 
90 1 

I 

O. Sophia Girls' i~  School, Ajm8r . 
n. MiBBion Girls' Hith School, NMirabll(l 
!. S.vitri Girla' Hig School. Ajmer . 

De 
101 

a,100 

'''I 
3,100 

3,780 . 125 3,750 
8.D2lI 121 3,580 
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-:';OIlMtlNiL PUCEN'l'A9i:BIXED ,,0. ADKl88lON 'l'O IflIE ~i i' i ~  
CLASSES IN· i ~I  • 

. (Jue,'iu/I No. ~  I' ~ to Loth, ~ ' ~~ ~~ ~~ i •• ~ ~ i  ;ilAllftWI';:' 

tGCCUPA1lIiONP6lt THE ,PURPOSES 011' BB'SIMN<'E Of' 'A PART '~  iii 'I'll}: 
EMPLOYEES OF THB EDUCATIONDEPARTMBRtr, AJJfBR-MBRW'AllA • 

. i~n NQ, ql.6',;,",:1'!To,. ~ '~ ~  ' i ~~i  ~I  ~ i~  oiMe pre· 
'mltietl, 'but. one clerk, III \'Iew of the nature of 'work attolted to ~I  haa ,Deen'allow$! 
by the Looal Adminbtftrtlon to oCCIipy one of the out hOUlleR' ill tht'. office premises all 
,u 1I0milml l'tmt uf Jla. 1 rt'I' manStllil. .' 

McrrION FO;£{ ~ i i  

'I~ I~  BY THE POLWE ~~I  :G,\,I.ocUrTA: •. QF ~ ~  MEE'I'-
. ~ lilTHf:R ~~ i ' I ~  

1Ir ..... , t ·(The Hondunhle ~  &bdur iRabim): Order, order. Ihave 
-l2 N received a number of notices ."mo¥ing an adjoiU'rUnent of the 

OOlf. businesR of the Houl!le. The first is in the name of 
¥t-. Gbiaaucidin. I.think;he.bas 8i,.-ennoticeiOftw6 n i i ~ i  ~  
:the same fJubject. Wlrioh' one does the ' ~ '  'Member i~ to. mov.e? 

Mr. II. Gbiuudd1D (Punjab: Landholders),: "l'he I!Iecond one, i&ir. 

iIr ........ (The HOnourable Sir Abdur' Rahim) :,Th'e next motion 
·then is in the D8IIle of ' Mr. Mohan Lal BBksena and runs as follows: 

"This ill to notify to you thai I propoRe to movl! the adjournment of the huai· 
·neu of the Allsembly 1.olllDrrow . (t!tat ;3 tQdQy) to n i ~ ~ .,4ebije ....... of _gent. 
public importance, namely, thl! bRnning by the Police Comnifsllioner, Calcutta, of 
processions, meetings and other demonstratiol18 for a period of !!even days from the 
·29th Mal'ch, to the 4th April, within the City and suburbs of Calcutta with a view 
10 prevent the· obeervlmee of ./4orlfll .$11 .theW 'April, in' pU1'8a&nce of tlie' reaotutioll 
.of t·he Indian National Congt'es8. 

Thl! OJ'del' W'\8 promulgated last week." 

.Is there any objection to this motion? 

'The HODourable Sir Henry Oraik (Home  Member): I take objection to 
this on the ground that the order was presumably luued under the ordinary 
statuiory authority of the Commissioner of Police, and it has been held 
~~' t.he Chair ,  .  ,  . 

JIr. President (The Honourable ~i  Abdur Rahim): Was it iSRued 
ull(ler the Criminal' Prooedure Code? 

The Honourable Sir Henry Oraik: It must have been either under the 
Criminnl Pror-edure Code or nnner one of the 8pecial Acts which are in 
forop in Cnlcuttn, I have no information about the order I\t all. Rut the 
('.ommisRioner of Po1ice elmnot issue merely an  executive order to this 
effect; it has to he under Rome statutory s'nd leaa! Iluthoritv. My point 
iR t.hRt it, hRR heen held hv t.he Chair that the exercise of a statufJory J>C'wer 
<lannot be made the Rl1bje'ot of 1\ motion for an adjournment of the busines8 
I)f t,he House. 

E 2 
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III. :PnIIid.IIl' (The HOllOurable Sir Abdur Rahim): The PoJioe Com-
missioner of Calcutta is ~  ,a Magistrate? 

The BOIlO1U'&ble SIr BeDlJ oraIk: He has got magisterial power. 

JIr. PnItden\ (The. Houourable Sir A.bdurHahim): What does the, 
Honourable the Mover, Mr. Sakeena, , say? 

JIr. Kohan Lal 'SUMDa' (Lucknow ,Division: Non-Muhammadan, 
Rural): I have not ~ able to hear anything of what the Honourable the' 
Home Member said. : 

JIr. PreJldlllt (T4e HOJlQurabie ,Sir Abdur I1ahim): The objection taken 
is thut it is an order that 'has been issued in the ordi.narv course of admin-
istration of law by the Police Commissioner. It was'issued under ~
Criminal Procedure . Code or under one of ~  Acts thnt are in force in 
Bengal. And the Police Cotnmissioner, the Chair believes, is also a Magis. 
trate. There has been a rulWg that 80a order .}ike; that ~ ·fOnn ; "the-
subject matter, of au adjournment motion here.,',·' 

JIr. ~ La! 1&IIMn&: OrcJers uooersection·l44 or under the Police-
Acts are .u issued ~  ~ i ' authority, but, still they Are for t·he 
Rdministration of law and order, and, 8S such, they nre uncler t.he super"i-
sion of the ~ n n  of India. :l ; i'll. ';;'.:] ~ ~ ~~  

JIr. PresldeDt (The lIG)nourable ~  Abdur Rahim): The' Ohair iMinl'R 
there was a similar case under sectioQ, 144, and it was heldt,hat an adjourn-
ment motion would not. he nllowed. 

lIIr., KohaD loa1 IUseu: ~' 1 know under 'what law this oroP1' hat=: 
been issued? 

The Honourable Sir HeDl')' Oralk: If the Hononrrible the Moyer ('nnnot 
give t,he information, I cannot bp expeC't.pd to give it. 

Mr. President (The Hononrahle Sir AbdUl' Rnhim): Hns tht' HOllrmr· 
ohle Memher (1\11', Snksena) himself got ~' informntion? 

Mr. Kohan Lal Iwena: Papers give out that this order has heen 
~ I '  under the Police Act!l and othpr ActA:: , .. (An H()lIOllrnb1r MrmhrT: 
"Puhlic Securit" Act") ,  , Puhlic Security Act.. 

Kr. I. Satyamartt (Madras City: Non·Muhammn<1an Urbnn): Tllel'C' 
Are LeciR1ative Rulp!I herp, on this 'maUer. You will notiC'e that rille 12' 
int(!1' nlin Rtnt.eR thnt nn n<1iollrnmpnt motion mllRt not neAl with n mnttpJ' 
on ",hi('h n re!lolution Muld not hp movp.<1. 'Hnoer ,'\I}e> 2R, onp of the' 
matt.erR whiC'h are prohihited nR hein!! outsine the scone of !·cRolut.ions if:: 
·'am· mntter which is under n<1iudicntion hv n' Court of Lnw hAying jl1l'is-
<1iC'tion in nil" Tlnrt of His Mnjest:v'!'; nomi.ninn,,". 

lWr, Prestdent (The HonoHrnhle' Ri,' Alld111' TInhim): The HOIlOlII'u.l)h-
t,hf' HOI1lf' Mpmhf'J' iR not rf'feTl'inll' til thAI. He is ' ' in~ to the rulingi"'. 
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JIr. S. Satyamurtt: There is no such ruling ths.t I knoW' of. 

·lIr. President ~ HOllow'uble Sir Abdul' Rahim): What is t,he ruling? 

The Bonounble Sir Henry Oraik: I received this notice only 0. few 
minutes ago. I have not hnel time to look the point up, but. there certain]" 
is a ruling in which you held that an order under section ]44 issued by a 
)Ingistrll.te at Lucknow .  .  . 

Mr. S. Satyamurtl: That is n different matter. 
. ·F 

The Honourable-Sir Henry Or&ik: .No. There was a similar rilOtioll for 
'an adjournment of the House by the Honourable Member who has given 
notice of this motion, and you held in regard to thllt-t}1e Lucknow order-:. 
that that could not he marlt' the subject. of Il mot,ion for adjonrnmtmt. 

Kr. President (The IIonoufahle Sir Abdur i~  Thel'e wns another 
l'uling by a I)redecesBor of the pl'esept n~ of.: ~ Chair. 

JIr. Bhulabh&l I. Desai (Bombay Northern Division: Non-Muhainma-
-dan Rural): It must be remembererl that .or4ers. 01 th,is lcindfall under two 
heads, IlJild unlesR that distinction is borne in mind, .the matter cannot he' 
-properly or correctly appreciated. Otherwise. in the brondest sense of the 
·term. every in~  Rct of the Government I)f India. whether eXf)Cutive or 
judicial. throu(!'h th('ir officin1s would be in tl;le exerC'ise of' n ~ '  
authority, so that. let us see how f(lr the ohjection tllken, which has not 
yet been clearly oefined, hilS any substance in it. 

lIr. President (The ¥onourable Sir Abdur;Rahim): The ruling t.hat 
the Chair gave-and it thlDks it ~ n  a ruling on fl. previous oMl1sion-
was thnt an orner passed in the ordinarv administrat·ion of Jaw cannot form 
the subiect mntt.el' of nn adjournment,' motion here. The Chair thinks it 
:followed a previous ruling. 

111'. Bhulabhal I. Desai: I know. hut it. must be remembered what is 
the nature of the order, in the exercise of what Buthority it WIlS issiJed. If 
the I\ctWloI facts of the Cllae wel'S ~ we would ~ to-. point out 
thnt it is erroneous to interpret it as covering everv order, for if :vou ~ 

the literal meaning of those orders. there is no order, however atrocious, 
passed in the exercise of the mere executive function of the Government. 
which could be the subject of discussion on an adjournment motion. 

JIr. President (The Honourable Sir Abdul' Rahim): The ordinary anmi-
nistration of Jaw is quite different. Suppose a Judge 01' 11' Mngistrnte 
.1lclministers the law .  .  . 

Xl. Bhulabhal :I. Desai: Thnt is not c1isputed. but at pr{IRellt thp 
Honourahle the Home Mpmber has not sta.teO to the HOllse I\S to the 
ground of his objection. He mURt mltke it clear whether this order was 
made in the exerCliRe of any powers under the Crimina'l Procedure Code by 
1\ l\fB<!iRtrate. It is not enough to sav-u man  may he Il Mauistrate in 
addition to his being an ~ i  police officer. At present. two things 
:nre entirely mixed lip and confused, whether deliberately or otherwise I 
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do not know. Beclluse he hRs pointeu out that they do not know how thil> 
order came to be passed. If they dl)' not know, how can thpY' 'raise Ull 
objection? It is rea1iy treating this House not seriously to get up and J,'aise 
objection withont Imo,,;iug in exercise df ~  'Jil%"eist,his order wBS ilished. 
From, what w!-l see in the papers, it was eertninly lIot issued in' the exer· 
cise of ~' judicial authority yested iti him as·'a" Mtlgistrnte. Let uS; know 
from the ctoYt:'rnment which we are £>ntitled to do, in the exercise of ,vhal 
particulnr power this order WfiS issued, 

, .'", 

The llono1l1',&ble ~i  llenry ~~  1[y n ~  i ~I ~ ~ ~  
T tim not t,reatmg tlllS House I ~  Ou the ('on'i'rlll'Y; the b'OOt,is on 
the otber leg., I reeeh'ed this nof'iC'1' five minutes Itgn. r' ha vt\. ~ hn'(I no· 
r£>port ori this matter. 

lIr. Kohan LIt SaJraena: I gave notiee ~ ~  

111'. Bhulab1lal I. nal: If the Hcmotiroble l\fembE'!' wllnts time to' 
lIscertain, let Uw mutter stund over. 

'1"h8 lIonoui&lfe str a.,. Cr&ll: It i ~  obviouslyfot the i n ' ~ 
Member who 111.0,'e9 the motion to ascertain the fllcts. It is ndt' for ilil'. 

, Kr. Pr.,dellt. (The Honourable 6i(r Abdul' Rahim) :Is the tronol)rlllilC', 
Member in a position to throw any light' on the factFl? ,The ii~ ]\Jlow.$nf< 
n matter of fllct tllat the Police ComJl:lissioner hfl!l got ~' "'ide pO"'erF 
both under the Poliee Act nnd ~ ACt·8. 

II!; BhUIabhai I. De8aI.: May I ii ~  that, the ' in~  s'hoti1if Pllt 
themselves in ('ommutlication with t.lle. authorities in CnlclI(tn nnrl get" til.> 
information. ' 

Kr. Preaident (The Honourable Sir Abdur Rahim): Thc Clloir ",ill let 
t.he matter stand over unles8 the Ronollrnble I ~ ~ ill rh111'W' (,flIl, ,gin' 
iuformation now. ,. .' ,,' .1; . '! 

'!'Iii HOnOUrable Str!temy 0raIii:: Th,e Gon"rmn£'nt of Indill" 1lI'(' l10t 

('oneemed in this rnatierbui that is 9. different, objection, I hM'e had no 
report from t'he Local Government At a11. I "'(nild riot· get one hi Hit> 
ol'dinnrv course. It RNmls to me that it is for the HotioorAble Member whi> 
has mo;'ed this motion t.o prolli.lee the gt'Otmd for h'PRting thiR ~  nn urwnt 
matter. 

irr. President (The Honoul'able ISir Ahdur Rahim): ft, is IIlldOllhtCllly ~  
the Honourable Membflr who movE}s Q motion like this to givt· nil t·he fncots 
which would support his motion, but sometimes it. 11111;\' not lw p08Riblc fill' 
nn Honourable Membet' to get Rccess to all tllE' foeti; in II ellse or thif.; 
nature, There are two aspects of tbis matter. One is, that it is It lI!nttl')' 
of provincial COllcem, and that it bas nothing t·o rlo ",H.h the Govel'llmenl 
of India, but the Chair cannot, on ~  ground. rule tIl(! motion out of 
order, but if it is sho,,"'l1.that this order, of the Police. Commissioner "of 
Calcutta was passed in the course of administration of the ot'dino.lj' Ill"" r 
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then it has been repeatedly held that it would be 01111 of. on1er. The Chair 
will, therefore, let this matter sta.nd over till after adjQummeni. 80 that 
the Honourable Members, if possible, can give the qhRir f\H'tb.llr infOl'In&·· 
tion. Otherwise the Chair will decide it on the facts as they stand.-. 

The next motion which stands in the name of Mr. Ghiasuddin will stand' 
over till tomorrow and the question of urgency will be waived, as the: 
Chair cannot pass Rlly order on tire previous motion until after the' 
adjournment. 

DECLARATION BY H. E. THE GOVERNOR GENERAL. 
~ ".-' • ''i ( 

fte BCIMMHII IIr ,.... Qrlg (Finande Member): $ir, I··iBy'OA iJh& 
table t'. declarntion by the Governor General iu <..uunoil under .ec"1* 6'1·.% 
(7) of the Government of India Act relating to the Railway Demands which 
have been refUled by the ~ ~ '  .  ; ,  " ., 

DECLARATION. 

In pursuance of aeotion 67.A(7) of the Government of IDdia .Aot. the QoverDGr a.nerar 
in CoUDOiI is pleaBed to deolare that the following Ranway demands which have 'been 
refused by the Legislative Assembly are essent.ial to. ~  diacharse of his ~ iU i  : 

l>emand. . ;.' . "Amobb\.··· 

Re. 
6·B. Working expensee-maintenanoe and supply of locomo-

tive power. .  .  •  .  .  .  . 16,U,69,900 
6-C. Working expensee-maintenance of oarriage and wagon 

stock. .  .  .  .  .  .  .  . 77,50,000 
6·D. Working I ~ I n  of tetry'lteameta and 

harbours 27,86,000 

NEWDBLBl: 
-. : .. '., .' ~ .... ~  '  . 

. (M.) J. C. NtltON, 
The 11th ~ 1937. SecrtJlarll to 1M Govemme'" oj India. 

ELECTION ,Olt' TRIl srfANDING FINANCE I ~  ,. 

'l'Ile.cmouabl. SIr Jam. GftU(Finance Member): I do Dot propose: 
to move the motion* which stands in my Dame, lind I shall, with your' 
permission, explain my reasons. 

There has been, on several occasions, n ~ a certain dissatisfaction 
expressed with the cotiitittbt.Wn· 'of''ilte ' StAndi"g':\ i~n  OOttui\it*. I 
think Mr. Joshi expressed Buch dissatisfaction and from the amendment 
which he has put down, Mr. Satyamurti evidently is dissatisfied with the 
constitution of this Standing Finance Committee. I a.m extremely dis- 1\' 
satisfied with the oonstit.ution of the Sta.wlinS Finance Committee, and I 
think that the ciissatisfactlon of these three Members of this Honourable 
Assembly constitutes evidence of, a i ~~  disaatisfa(,ltion. , ("Heal", 
hear" from Opposition Benches.) That being so, I think the best thing is 
to not t·o move tbis mot,ion today, hut for the Government to undertake, 
as I do undertake, to consider between now and the Simla. SeiJIBion whether' 

------_ ..... _."------
«"That this Assembly do proceed to the ell'ct,ion, for the financial year 1937-38, in 

such method all may be approvtld by the Honourable thtl Pre.letent, of a Standing' 
Finance COIII'Mit.tee of the Aueh\lIly not oxceeding fourteen in aamber, t.o which dan 
be .dded a member of IheAIBsemWy to be lIomlnated by aile Governor General. The, 
member so, nominated shan ~ the Chairman of the Committee," 
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it is possible to devise Borne form of constitution and functions of the 
Standing Finance Committee which will meet this widespread public dis-
satisfaction. 

THE PAYMENT OF WAGES (AMENDMENT) BIIJL. 

'I'lle Honourable SIr I'raD.k .OJCI (Member for Industries 'and I...ubour); 
Sir, I move for leave to introduoe a BiU·t/) &1'liend the Paymentd Wagel1 
Act, 1986, for a certain purpose. 

Mr. PreIldem (The Honourable Sir Abdur Rahim): The question is: 

"That leave be granted to introduce a Bill to amt'oo the Payment of W"ges Act, 
1936, for a certain purpoee." .' ":.t: 

'J'he m()tion was adopted. 

'I'lle ~~  Sir !'rank .O)'e8: Sir, i introdllce the in~ 

THE INDIAN TARIFF. (A.MENDMENT) BILL. 

'I'lle Honour_bIe Sir Jlubammacl Z&frullah Khan (Member for Com· 
merceana' naflways): 'Sir, I move for leave to introduce a Bill further to 
amend the Indian Tariff Act, 1984, for a certain purpose. 

Mr.PreIl4eu (The Honourable Sir ,Abdur Rahim): The question is: 

"That leave be granted to introduce a Bill Jmther to aDInd the IDm-Q Tariff .Act, 
~  for a certain p1ll'JlO88." . 

The motion was adopted. 

'!"he BDnourable SIr Jluammacl Zafrullah Dul: Sir, I introduce the 
.Bill. 

THE INDIAN OATHS (AMENDMENT) BILL. 

The HonourabIe SIr Hemy Oralll (Home Member): Sir, I heg to 
move: 

"That the Bill furt.ber to &!Jlend the Indian Oaths Act, 1873, for a certain pur-
purpose, be taken into consideration." 

It will assist the House to understand the purpORe of this Bill if I 
mention the circumstances in which the need ·for it was brought to our 
notice. A man committed an offence against a small boy aged 61 years 
.and the boy was naturally an i ~  witness in. the case .. When he 
was examined 8S a. witness, the trymg Judge, an ASSistant Sesslotls Judge, 
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ttid not administer an oath to him. He gave 8S his reo.son the fact that 
the boy was of such tender age that he was unable to understand the 
.significallce of an oath. 1'he boy gave his evidence without the oath ueiug 
.administeren ancl· he gave his evidence dearly and intelligently. ~  
was, therefore, fully competent to test.if}, for section US of ~  Indul.ll 
Evidellt'e Ad says that all persons f;hl111 be competent to testlfy unless 
for any reasun, iucluding tender 'years, they are prevented from understand-
ing the questions put to them or from giving rational answers. I now 
in i ~ the attention of ~ House t.o ,,;('dion 6 of the Tndian Oaths Act, 
'which I will rpad. That section says: 

"Where the i n ' ii ~  or juror is a· Hindu' or MuluLmmadan, 01' has an 
·objectioll to making 8n oath, he 'shall, iaatead of making all oath, make au affirma· 
t.iOll. In every ot,her calle the witneB., iutel'pl'etel' or juror Bhan make &11. ,-th." 

The effect of i~ is that· ewry witness in a Court has to make. an oath or 
an affirmllt.ion and 110 exception is made in the case of a. person, FlUch 8S u' 
,child, who cannot understand the meaning of an oath or affirmation. ' In 
the particular cllse which gave rise t.o this Bill, the Oourt considered that 
the boy was a competent witness, that if.l. ~ he' ¢ould ~ i  the 
-quelitiolls put to him and give ~ i n  answers; but the Court considered 
-he WBS' too young to understand the. signincanee of an . oath .. OUI' law 
,does not, 'nt present provide for 'such cil"CUDlsto.nees,' and .. in that ~ 

lhe ht\\· uf. Gl'eat Britain is more ~  'law: thel'e is contained 
ill ~ i  ~  of the Children Bnd I ~ :Personl Act of"198B.' It provides 
that;: .' 

iI' 

"Wbel"e. in any proceedings. Bgaiil,t any /Jtll'JIOIl fOl' any offence,. any child of tell 
years. called a •. ~ witnellB does not in the opinion of ~ l."OUl'f, under.tand the natul'e 
'of, "!1 oath, hill evidence. may ~  reeeived,. i ~ I ~ given upOn .oath, if, in the 
oplDlon of the conrt, he IS pOBsessed of 8ufficlI!Ilt. mtelhgence to jUlltify the reception 
·of the e"idence, and under&t.ande the duty of speaking the tl'uth; and hi. evidence, 
though not· given on oath hUL otberwil!e takell and reduced iuto writing in accordance 
with the proviBionIl of aection 17 of the J IlIJj(,14\ble. n '~  Act, 1848, or  of thiB 
pal·t of thiR Act, lIhall be deemed to be a I ~i i n i~ in thl) meaning pf that lIec-
LiQn and thut, pal't l'espectively." '  " 

Now, the Bill which I am asking the House to taktl into cOllsideru-
. tion h8s been framed on the same principle as iiI contained in that ·seotion 
,of the English, Bill. The only difference of substance is this that, instead 
'of using .the expression "a child of tender years" which is used in the 
English Act, we have preferred to be more precise and speak of •• 0. child 
under twelve years of age". I neeel only add that we have consulted 
Local Governments on this piece of legislation. They have Bent us their 
,opinions 8S well ItS the opinions of the High Courts, District and Sessions 
·Judges, District Magistrates and their law officers and there is an over-
·whelming majority in favour of t,his legislation. Sir, I move that the 
Bill be taken into consideration. 

:Kr. President (The Honourable Sir Abdur Rahim): Motion moved: 

"That the Bill further to amllud the Indian OathB Act,1873, fOI' a certain purpo8l', 
be takeu into  consideration." . 

. JIr ••. .AD&Dthu&)'ail&m. Anagar (:t\fadrll!! cedeil Districts and 
·Chitt.oor: n ~ n Rurlil):  Sir, I move: 

"That the Dill be cil'culated for tht' pOl'p08<' of eliciting opinion thereon by the 
.31st .• ~U  1937," 
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Sir, .the object .of intl'Ollw'ing this Bill, Us hal'; been stated by the 
Movel', IS that a chIld under the uge of twelve mav not be able to under-
"tand the i~ni i n  of an oath,. a,nd, t.hel'c!ol'e, ~  u ~ i  or· 
other ~ who hus to admullster oaths, finds that a child ill not in 
u position to understand tl1e significance of an bnth, he rna,' dispense with 
the oath-taking so far lIS that child is conccu'ned. Sir, this introduces, 
Ilc'corning to nw, a ~' dangl'rous element and: t.akes Ilwnv the ver\' serioll!l 
sanctions which lIl'e atta('hed to evidence taken on oath'. The ~  sane., 
t!on ~  moral a.nl! the other is the legal sanotion; any liability to' prosecu-
tIon 18 not stated where a false statement is lUnde, Firstly. the. moral 
sanction is taken away if this amendment is adopted, The Honourable-
Member )\'8I1*S to oopy the English Act but m>n\ a readiDg of that seotion 
I find that tbe provision for making statement.s ollsflirmation ia . not made-
in the EnglilibAct. It doos not appear from section 38 of the English 
Act that in the absence at an oath, if any person hal 8lly objection to t.aking 
1411 oath, ihe !Day be allowed. 110 make an affirmation that he will speak the 
truth., . tIM whole truth and nothing but the truth. Inasmuch as that ip.. 
wantiag ;in the English Act, .I say that the analogy does not apply and 
there is absolutely DO r8610n for incorporating that. amendment in the 
pntscot Act. Sir, it mlly not. be possible fOl' a child to understnnd the-
sigitificance of 110 oath; but if a chUd does:_not understand and is not able-
to diseriminnte between truth and untruth, unle!!s a. child is of such fill' 
nge 88 to understnnd the difference between truth and falsehood, such a 
~ i  cannot he Boid 10 be 8 competent witness, and the ohild should be· 
diEimissed as being incompetent to give evidencE>. That much i8 to be· 
estnWished, and to that extent the magistrate has to be sa.tisfied. Now 
if the child i. in a position to make out a difference bet,,'een truth and' 
falsehood, he can equally weU understand the significance of an affirma-tiell-
Affirmation is, after all, in these terms,-to stille the t.ruth, the whole truth· 
und nothing bllt the thlt.h. If, in the giving of evidence, in accepting 
evidence,. the magistrate or other authority is to be satisfied that the child· 
enn understand the diflerencebetween right Rnd wrong, truth and· false-
hood, then he CM eqllRlly well mftke the aftirmlltion; Therefore, this ill not 
on all fou'l's with the n i~  Act, where the oath alOne is 'provided and no 
proVision iSlDade fOl' affirrnation. Then the Rssumption that a child is not 
IlblEi to understand· the significanC'e of an affirmation is wrong. A. child' 
certainly knows the i n~ between ~  Rnd fR1lgehood, Very nften 8, 
child iEt asked not ~  drl n pa.rtieular thing. )iow if in spite of that. in-· 
junction he wants td do n pattieular thing, he tries to avoid being (.e8U 
to. do it arid he ut,teN! afRhrehood. Often, when a,question is put by " 

'~n  asldng a child to ftpeBk the; truth, he immediately eom8S OU& and 
savs, "I did it"; or as a matter of fact, if 80me ()ther child discovers the 
fact, _ then immediately this child feels ~  I ~  parent knows 
that sort of thing, sothnt a child certniul.,· . knows the dlfferencfl 
between truth and falsehood, but unle!!s that is established, the ~ i  is 
not competent to be called liS R witnesF; under Rl'ct.ion 118 of the Evidfollce 
Act. I sav that the Rssumption that n child is not able to unrlft!'lbUlrl 
tile significanct> of an affirmation is oot bOl'ne out ~~ '  ~i ~  .Ao,}nstnllce 
wns quoterl by the Honourable ~ n ' where from ~ chi'fd -, r.f tpn(lel' 
:.yearsr ~  and a half yeul's, lin affirmlltion was sought to be taktln . 
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The Honourable Sir Hemy Oratk': No, it was not. The BOl1ottfuble 
l'4embel' has not apprel"iNteci ~  factI.. III tbis particular ('/lSO, no (l8t.h 
>II' d'firmatioll ".a!'! udministered t.o the child, His c .... idellee was taken 
without, atl oath or nffirmntion, ulld thHt is the diffit'IlHy. The di!:'cusf,iou 
then arO/le 'in the Hppelluhl ("ourt as to whether tb." evidence wa" to ~ 
trlmtl'fl liS evidence at nIl, I ~  t.hel'e was no SUh'1-4(1stion thnt the dnld 
~'  not telling the truth, 

Mr, II. ADaDthasayanam Ayyangar: An aftirmntion was ~  to bt, 
giyeu; I bf.lieve; the child was not asked to malce ail out.h but 1;0 mnke lIJl 
ntOl·t:tlfltion. 

The Bonouable S1r Bemy Oralk: No, Sir, that, was not the (,Bf,C, 'J'he' 
I~  WIlS this, that the boy was produced aEl a witness. The ,judge lIt>ld 
that he was of such tender age that he was unable to understand the signi-
ncance of an oath, or it may huve been of an affirmation either. It maltes 
1I0 differrnce, ns between fin oath and affirmation; 80 the Sessiolls Judge 
did not put, tht, onth t,o him 01' put the affirmation to hhn; hl' merely 
recorded his evidence. 'l'he legal difficuU.y then R1'OSe whether thi$ boy's 
~' i  could bt> admit,ted aR f'yideJ1('e agaiflst an accused perllon, That 
ill the circnmstRnce which gnvc rise to this Bill. There Wilif DQ question 
of fln\' difference between fin oath and all affirmation. For t.he purpo.;;es 
of fhi's Rill 1m oRth uno an affirmRtion Bre eXRctly identical. 

:Mr .•• AIlaatbisa1&1lam AY1aagar: That makes all t,ho dilel'enee, 
.\:8 l\ Illu1ter of fact tIll' ~ i  Judge in that instance does not a.1)peRt> 
to Iuwt> tried to take nn affirmation from the boy. He comes to the ('on-
('luF\inn thut the hov 11\ of too tender 811 age to understand the significance-
of an oflth. Rut it'il'l pOI'Isihle for him to "ay, "I speak thtl t.ruth" , .. ,  . 

JIr. Lalchand Ifavalrai (Sind: ,\"on-Muhnmmndnn Burnl). The ho.,· 
WIlS not gi"en eitllt'l' tlll' onth 01' affirlO 11 t.i 011 , 

Mr. lrI. Ananthuayanam Ayyanga.r: I say, Sir, if he is not able to-
11Ild{'I'shmn the Rignific/ln.ct> of an nffirmation, he won't be a competent 
",it ill'S>:. Notwithst.anding thllf. a ~' n  ,persou is not Uable to ~ the' 
OAth or maIn> an aml'mution by ihis amenaingBiH,notwithstandingthat 
n ehilrl of tender nge helow' t,w{'!w is exempted il'om making an oath 01· 
nffirmntion, that does not absoh'e him from loIt,atillg t,he truth. Section 14 
of the Oat,h" Act, 1873, snys: 

"Every person giViult ~ i ~  on nlly Mnhjp.ct hefOl'I" allv Court or PI'I'AOIl h('\'1''''-' 
authorized to adminiICtel' ~ MId alfil'l1llttiolls shall be hound to state tbe truth 
on Inch !!ubject." 

It is no/' neCeSR\lr,v undel' fwdion 14 that it must ~ only nlter maldng 
nn oath 01' nffirmntion that he should Rpeak the truth. Therf' is a i i i ~  
upon ullyone who giveR evidencf' heforetllt> proper authorities to speak 
the truth aud ht' is bound to spenk illf' truth, the whole t,rut.h and Ilothin/t 
1.lIt tl)(, truth. TherefOl'e, in spit,e of this amending-Bill, the child is bound 
j" spf'nk the t,ruth. In flict, that is clear f1'Om the provision of the Ilmend-
ing Bill itself where fit the end it iR said: "nor affect the obligat,ion of thf' 

'i ~ io state the tl'lltb ". That iH to say, if the witness here is a .child 
of tender age. who i" below 12 :H'1I1'8, then this pro,·isioll conhmlpilltes 
the nt'ell for t,he child to spE'ak the tnlth Rnd nothing but, the tl'llth. Thut,. 
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I ~n in i  is an affirmation. ' ' ~ affirmation is nothing but to nsk the 
·chlld to ~  the trut·h nnd not,hlDg but the tnlth. If he is not oom-
pet-NIt. t.o underst.and t.he difft't't'lll'e between falsehood nnd truth and if he 
IS lIot· ('OInpetent to affirm t·ltat, he will speak t,ruth and nothing but· the 
truth thl'1I tIlf'. provision i~ in n ~ i  In the lntter provision, in spite 
of the t"X(·mpt.lOn, you wnnt to brmg the child within the four corners of 
·the Indian Ppnal Code. The assumption is that, although he is a (Im-

~ ~  witlWRS, ~ i.B not. ill II. po"itioll to n ~ n  the significance of" the 
,position ~  to hu; mtelhgcllN!. H.ere the Enghsh analogy'doos· not apply. 
The Englu,h analogy refers only to the question of oath. That is ~ 

first. point. ~ ~' second point is that the assllmption that 11 child is not able 
to IlmI"r!ltulul t:he diffcren('t' heh\'efm troth and, falsl·hood is' -Eil'oooous. 
·Thirdl . .-, ~' t'ontention Is that, the t,wo provisions of t,hp siuna proviso 
nre incfll1:;istE'nt. wit,h ench other. lfyou wllnt. ~  make a 'child of 
tf"ndel' veal'S liable ··to ~ i n for not speaking the truth nnd At the 
"f;ame time exinnpt. him from mnkin.,g an affirmation, then I ~ that, the 
two portions are incOIIFlistent. YOIl cau leave the child alone: let, him 
~ n  t.he truth or not. If tht' ~ i  finds that· the child is able to 
understnnd queRtions and if; able to i~  intelligent an!lwers and if they 
1lre ileemed to() he sufficient for milking the chi1d 'Q. competent witness. 
then I do not proceet} furthE"\'. Hut· do not try to bring in the ('.hilrl within 
the consequences of speaking falsehOOd by the further proviso. The last 
sentence of the pro"iso clearl." pro\'t.·:; that the child is competent t,o under-
stnnd the difference hetween trutleand' -falsehood. Tbe ~  '-preDtilles, 
therefort'o are wrontr. The instance given hy the Honoumble Memher 
·does not. throw sufficient light lind it is not clea.r whether the Sessions 
,Judge wllllted to administer to}]p affirmRtion to the child but t.he child. WIlS 
not able to underFltllnd it. I therefore suy that this Bill is 'absoli,teh' un-
:nec·eHsl\I'y. 

Mr. Pruidlllt (the HUllournble Sir Abdur Rahim): Is the Honourable 
'Member moving his motion or not? 

Kr .•. ADaDthuaY&DaIIl Ananlar: I haye mm'ed my motion 
:already, "ml I am now developing my arguments, 

Then, mv HonoU1'able friend sBid that he has alreadv sent round this 
Bill for i ~i i  opinion and the H.igh Court Judges and the District and 
Sessions Judges have also given their opinion and the majority of the 
opinions iB in favour of the Bill. In reply to t,his I would say that persons 
who oug-ht to he consulted on this BilI are those who deal more i ~' 

with this question such as .the members of various Bar Associations. The)' 
will certainlv be able to throw more light on this subject. I therefore move 
that t,his Bill be circulated for eliciting public opinion lest a very valuable 
lIanction, that is, the moral sanction, might be taken away and the value 
<Jf the evidence be taken awa.v for want of such affirmation, Those ore the 
!!TOuncls on which I move ~ the circulation of this Bill . . ~ . 

Kr. PresideDt (The Honourable Sir Abdur Rahim): Amendment movoo : 

"That the Dill be cit'Culated fQr the pUl'pole of i i~in  opinion bhereOD by t.he 
:3bt August. 1937." 
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1Ir. Lalcbaa4 K.v&lrAi: Sir, I wilih toJUake some 'obIervatiOUlil mostly 
t11 order to cIsar the question and refer to the significance whioh this Hill. 
will have. In the first place, the question is whether a child of tender 
years, if he is not given an oath or 8n affirmation, hut ia able tD¥JJder-
stand what truth or falsehood is or is in 8 position to give answer.s which. 
are rational and reasonable, then his evidence, if taken without an oilth, 
or without an aftirtn'ltion, will be valid or not? Now, in order' to uDder-· 
stand this difference, we have, first of aU, section 118 of the Indian, 
Evidence Act. That section prescribes which persons are competent to· 
give evidence in a Court of law. Now, under that section we find: 

.. All pel'lOnB shall be compet.t'nt to testify. unless the Court, considers that they are· 
prevented from 'understanding the questions put to them or from ghing r.tional 
answers to those questions by tender years, extl't'me old age, diseas(', whether of' 
body or mind or BUY other cause of the .aine kind." . 

Now, according to this, if the Court were of o,Pinion that a child of' 
tender :,'ears is able to understand' .pleslfuhs ;ftOO' gm"" i nn ' ' n ~  
that is, he is able to give a connected and understandable story, then, 
according. to this i~n  he will be a competent witness. From that 
point· of view the t,est has tn be applied and, 'sf tel' . that test ' '~ n 

applied, thE' 'CoUTt comes to the (lonclusion ·that, though of tender '~  
(he boy can understand the whole thing, then it is no use throwing aWRY 
his evidence and his evidence will .be"' :valia, .' Af'Ife't':t,hiif: there i~ 8D.Mher· 
Act, the Oaths Act, Section 5 of this 'Bays:' .. 

"Oaths or affirmationll shall hI' made hy the followingpl'rsons ~ ',:.' 

(a) all witneBlleB, that is to say, all persons who' may 'bow'fully' be examilled. 
(this inclllnea tl108e of trnder lIearB aZ.oo) or give, qr be requiI·ed. to give, FideqGC' hy 
or before an:v Court or ~ n having by law' 61' ronlientof'-partie's authority to·. 
examine sllch pl'l'HOnS 0\' to rec(>ive evirlenC'e." . 

Tbnt meaDS that whoever is. to be examined has to be given ·EIU OfIth. 
With regard to thOi;e person!'; who are compet.ent to understand t.he whole 
thing. the quest;ion arises whether they should be given an onth or not. 
Hilt if the,' are not able to understnnn t,he onth or affil'mation bnt at' the 
same t.ime· they are competent tp understand the whole t.hing and they 
ore capable of giving rational answers, then what the Bill BUYS is this 
Lhntif t.he Junge were to come to the conclusion that the bo.\' gives 
\lltionaI answers' and understands the storv, then the usual forrnnlit.\' which 
we lawyers know i.s to be gone into. What happens is this. ~ 8 boy 
comeR into the box, n~  It time the defence takes the objection that· 

~ is not able to understand. and, therefore, he need not be given Ull 
ooth und he should not IH' eXl1mined as his evidence will be invalid. Well, 
that is the obje('tion thnt the defence ta1ws. Then it is for the Judge t.o 
tind nut according to Ow ~ i n  First, of all the Judge will apply IIii'! 
nttenf.ion to section l1R of the 'Evidence Act. Under t·hat, he will put 
\.ome qllest,ions to the witness t.o finn out whether he is Il.ble to understl1nn 
und ,,,h(\t.her he is ahle to give rtitionnl nns\\'ers. Then, after t,hat. he 
will rlcoine whether he will examinf!> him in f.h" case 01' not. The queRtion 
is whether that witness could be given the oath. Anot.her formalit,y ';s 
t-ilen followed. Certain questions nre put to the witness whether he is BhIe 
to llDdel'stnnn what truih is, whut responsibility is and whether he under-
!1t.nnds t.hnt I:here if! ~ n ultimate highE'st Being to ",hom he iF; responsihle. 
and so on. 
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'.-r ••• &De .... ., .... .awu.r: ' ' ~  is 'ft wtil'14" ~  

.oet4\'e8n oaftt ·and. aftinnation . 

•. LIIebaDd-.aIad: I am coming to thnt. What I say ;s that the 
Judge after p\lt.ting those "reiiminary qU8fltions comes to· the oooc\ulfi&n 
whether the witness ·has proper understanding to be tlble to ans-wer further 
(juestioJls put in regard to t..he case. I ·knOll' that, many persoDs 1)011' Il. 
.ih\y41. eWOll fll'()\V)l up men. cannal; understu.nd "",hat Ood is andwtiat 
:resp6D8ibility t,he, haw to God. Wht.t I submit i8 that the Judge hB8 l.o 
find out on t.hat whether he is Ii pel'llOll to whomoatb should beadmiflis-
tered or uffirmation should be given. It wiII be left to .. the Judge to 
decide' on merits whether the person who is ~i in  evidenoe is giving it 
rationnUy and whether his evidenee is such as to be believed or not, 
because fifter examining him on .oath' or affirmation or not, it etilllies 
with t.he Judge to accept his ('virlem'e or not. 

JIIr. , ....... tb'u'VIDND'.ArJufar= Under sflCtion 13 ·of the I.nllliaD 
·{)atJas Act. .  .  ,  . 

.Mr •. hel'. (TBe HODeW"ableSir Abdur Rahim): The Honourable 
LIleme8r hM ,already made his spee('lh a.nd hE' cannot interrupt DOW. 

_. X. AaaDtltUIIfM.m ~ I 11m trying to oomlet, the 
IlrJistake of the Honourable Me.eer. 

Mr. PreIlcient (The HOBGUI!able Sir Abdur Rahim): 'rhe Honourable 
'Member cannot make a second speech hy way of correcting the Bpf'..aker. 

Mr. K. ~ A" ... : But t,he HonourAble M'flmber bas 
.. given way to me. 

1Ir. Pnlldeld (The Honourable Sir Abdur Rahim): The Chflir has 
. given its nding. 

Mr. L&l .... Wa.a1rat: What I arll Ruhmit.ting is well known to 
. memher!il of the lej1RI profession. There. remains only one question which 
hilS heen ra.ised hy t.he Honourable Member who spoke last Rnd who mO"l'e(l 
hiR amendment for circulation. He saYR that if a hoy is not fthl .. to 
understnnd nffirmatinn, t.hen he HRnllot be sllid to understnnd rntionnllv 
Rnvthin(!, Thnt is ..... hat I underRtood mv Honourable friend to 1>1n'. T 
Il\.jll tell him what actually happens in practice. WhAt is oath and 'what 
i15 on affirmat.ion? Affirmation iR ll'enera.lly given in t.his sense' "8nv hv 
the name of Wn. guru. tha.t you will say the truth, nothing but the truth. ,', 

It moons: "Feeling the prcspnC'P of Ooll. I will S8\" the t,ruth, the whole 
b-llth and not.hing but the truth". This is affirma.tion. 

Several Honourable Kembers: Tha.t is oath. 

Mr. L&lchand lfavalral: No, t,hat iR not. an oat,h, An oRth if! taken 
with the Koran or with some such Racred book in hand. What I mean 
ttl sny is tha.t if n. man Rimplv saVR tha.t he will Rpeak the trnt,h Rnn 
not.hing but t.he t,r.nth. that· is neither RffirmRt.ion nor lin oath, T hRw' hnn 
pram,ice in t.h(' Courts n in~ over 40 years, a.nrl I know how oath iii 
.nlministered ana how affirmation is made. J Ruhmit, whet.her :V0ll giv(' 



111m the oath or an affirmation, the effect is that he is being. asked W· 
tt.ear ~ ~ n i i i  to God. A:ec;()rlling to this EDl, the. ~  ~  i~  

·to. be mo.decJear. ~~  giving . an· oath or ~ I i ~ to. a child 
.w. te.rader. yeaN is ~ ~  if he does not know what an oath or aBirmlltion 
·is.The present. practice in such a CI\Sc is thnt his evidenoo is considered 
if he gives l'atioual IUlliwers. It iR in consonance with the prei:ient 
[>l'aetice that this· Bill aeeks to make that prootice valid. I oannot lInder-
:&tand wlaythis .amendment for circulation has been moved, lllliess it be 
~  delay the paBSage of the Bill. Do I understand that the lawyer ~ 

iwn of ibis lIouse have objection . to t.be principles of this BiU? That is 
the ~n  After all, t·he point is 80 clear. If you ~ object.ing to .. 
iboy of tender years being ~ at all, or thai his eVidence ahould be 
·considered invalid at all events, that is a different question altogether. r 
~ I n  lmderaw.nd way this Bill· Mo\dd be delayed for the purpOlile of eir-
·culation. Personally I do not 8ee any good in circulating thi. Bill. So . 
far as ·the principles underlying the Bill are concerned, the practice ha8 
I'.IJremiybeen going on Mldthls Bill only seekfi to legalNe the ~ n  

practice, because there a"88" 8Oft'te miS'Undt!t'8tanding ott that ptJint when 
matters go before Hip ~ I kD01Vsotne Oourtg hal'e held that the 
evid'enee ~  penons C1lklnder .ge Is 'VIIHd ",itlio'ot an oath or afftrltlA-
·tieB. Ida 1'!Ot know what )MrtitmtAr calM hl'ltept in 'fiew ~I n the Gov-
erpmertt havebrol1g'bt forward this Bill. Was ·it It qaestiOft of the -evidence 
.of. a. terrorist 01" an fnnOflent penon? Aft the l3ame, there is a "'Ilrimce 
in the praCtice in Oourt". lind, H, O!I. that goU1Wl, t.hi!! BitliB' paued, I do 
not thiM it will do any harm. 

Kr .•. O. (Jhunder (Calcutta: Non-Muhammadan Urban): Sir, my 
"friead, llr. Lalehsnd Navalrai. bas laid d&wn. Jlrop08i". of law dich 
are not bome out by the provision II of Britillh Inm.n Statutes. In the 
first place, I will read out to you section 18 of the Oaths Act which 
,says: 

"No olllillBion \e ~ aoy oath or make any aJlirlllation, no lIubstitution of any 
-one 10'1 any oth.er of them, and no i i~  what.ever, in the fonn in which any 
-one of them i. administeud, shall invalidate any proceeding or render inadmiaible 
.. ny evidtmce wllatllOeVeT, in· or in respect of which such omission, 8ubetitution or 
irregularity ~ place, or shan aftect the obligation of a witnes. to st&te the truth." 

So that, after all, what this Bill sooks to do is merely adding super-
~  legislation. It is merely in~ to oomplications. I do not know 
the English law on tlIe point, bllt so far as the Indian law is concerned, 
the people who legislated for us before had made .. mple provisions to meet 
this class of cases. 

Then, Sir, seetion 118 of the Evidenr.e Act enumerates the persons who 
may testify: 

• ".AU persons shall be competf'nt to testify. unlcl" t.he COllri ('on siders that they 
ure prevented from underslanding the quesLionH put. to· them. 0)' from giving ratiOlwl 
.answers to those i n~  py tcndel· Yl'ars, ('xt.remp old ngl', dispaRP. whether (If 
110dy or mind, or any other cause of the saml' Idlld." 

So all thll.t is required is to find out whether he understnnoA t·hp 
questions put to him and whether he can give rational Ilnswe!s. If tlw 
judge thinks that the. boy ~  n~  understand .the .affirmatlOn or .the 
sanctity of the affirmatIOn, he 18 at hhcl't .. y not to gIve hIm the affirmatIon. 
and section 18 of the Oaths Act would still pmserve his evidence. 
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Then, Sir, look at the fonn of the affirmation. }lr. Lalchllnd Navalrai 
gave a form which. I do not think can be a form of affirmation. It may 
bE' one of the varieties of oath; it may be one of the fonns of oath current. 
mhis part of the province. On the other hand, the affirmatioll which Wf'P 
toke here, the affirmation which is administered in the Courts of law,-
ull. begin with the words, "I solemnly atBrm", etc. The words "God", 
"Guru", etc., Qra absolutely excluded.. Is it suggested' by )Ir. Lalcband 
N a valrai that no atheist ever ~ to give evidence in a Court of' law '1' 
And how is he going to make an "flirmation then in the ~ Which Mr. 
Lalchand Navabai mentioned here? So far as Bengal is conl;emed, the 
Corm is, speaking from memory, something like this ~ 

"I !!OIenll11y i~ that th& evidence I .haD give in thia CIlia .11&11 betlWl anel 
I shall conceal nothiug." 

That is all that you have. got in say '. T,hs ;ver.uacular forni n~  ~~  
"1 promise that I shall apeak the truth. anell shall conoeal nothing",. 
If 8 boy n ~  understaad, that he isprQmWng in, apeak the truth, ~  

iR ineapRbleoi giving rational: ,IUlBwe"" ",nd is ineonipetent as a i n ~  

Tn any case 4ihe reason for bringing fonvard, ,this ob-culatiQD motion is that 
people may bAv.e tilne to ,find .out . wh:vaJl '0£, a ~n i  U~  

~i i n iS8pnulfJ upon liS., Does Mr. LlUchalld Nitovairai .thinktbat . the. 
HousE'! will be any, the worse for having this matter consideJled not .pn\y: 
h('I'f', hut by independent Bar Associationll allover ,the :countr:-: and all!(} 
~  judicial officers other than High Court,s? 

~  ;', ~  ~  ~  

Sir, I commend this amendment, with aU the emphasis at lnv 'oonl-
mand., to the 8cceptaJ)('-8 of the House. . . '. 

Sard&r Sant Btngh (West, Punjab: Sikh): Sir, when I read this BiU. 
[ never thought it wOllld rllise n i~' leg-'ll controverllies at all. I am ul1ltble 
to follow m:" Honourable friend, Mr, Chund!'r, when he quoted RecMon In-
of the Indian ~  Act as meeting the requirements which this Bill is' 
intended to meet. What I understood· the Honourable the Mover to say in 
connection with this Bill was that n certain Judge did not administer t.he 
oath deliberately because the boy n~ unable to understand it; Rnd tIle 
High Court held that this non-administration of oath was fatal to the-
admissibility of his evidence in the cstle, 

Ill. 111. Ananthuayanam Ayyangar: Is the case reported? 

Sardar Sant Singh: He referred to it. May I know from the Honour-
ahle the Mover whether I am right when I say that the High Court held 
t,hf' evidence of that, boy t.o he inarlmissihle on account of the note given 
by the mRgistrate or the judge that the boy did not underst.and the ollth 
nnll so no oath was given? 

The Honourable Sir Henry Ora1k: They did hold his ~ i n ' to b.,. 
admissible. 

Sardar Sant Singh: So only a douht. is to be eleared now? 

'l'he Bonourable Sir Henry Oralk: YeB. 
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B&rdar Sant BiDgh.: So whut section 13 is intended to enact is that 
if there is an oIPissWn to give the outh either to a QOY of tender years 
or even to an elderly man or woman, the irregullU'ity is ~ '  'l'hat 
section does not delll with those caSCtl where the omission is deliberate. 
Supposing 0. magistrate is of opini9n that the boy in the witnes$ box does 
not understand the solemnity of the oath and on that account the 
magistrate dt·clilles t.o I¥lminister him the out:h, i ~  13 of the Onths 
Act woula not cure such an irregularity. This Bill is intended '  .  .  . 

The KoDOurable Sir B;eDlY ara1k: The point is that ihe Hil,!h Court 
of Allahabad held that in this pa.r.ticulo.r caie ~ i n  ~ did cure the 
irregularity; hut there Were conside1'8ble doubts about'it an,] there were 
di"ergent rulings, and the' High Court. itself recommended that legislation 
should be undertaken'to make the position clear. 

Sardar B&nt Singh: Thnt is exactly what I was submitting, thnt thIs 
Bill is intended to remove such a doubt only. Although the evidence 
was held admissible b;V the High Court in that case, the Honourahle .Judges 
recommende(l that section 13 mny not cure such an irregularit.y, and, in 
order t<> remo"e thnt doubt, this Bill hns been brought forward. 80 thi'J 
Bill should be a non-controversial measure. It. would not add complica.-
i n~  as SHid bv Mr. Chunder, to legislation 01' be fl superfluous legislation. 
Section 13 hf\.S practica.lly nothing to do 'lith the case in which a magistrate 
notCH that the bov of tendflr vears in t,he witness hox is not able to 
understand t,he 80lemnitv of the oath. and, therefore, the magi!';trflte 
declineA to administer the oath or solemn affirmation. As regards the 
merits on which t,he objection is taken that, section 118 of the Indian 
E"idpne(' Act provides for those contingencies where a TJelsOn is not able 
to give rational nnswers to questions put to hi.m, my submission is that that 
has notbing to do with the question of admissibility of the evidence of 8 
boy of tender age on account o! his inability to understand the solemnity 
of t.he oath. Section 118 apphes to all cases, whether boys Or men of 
adult age, Before I conchide, I should like to' commend to the Honourable 
the Mover to add these words that • 'when the Court is of' that opinion 
that sueh a witness is not able to understand the nature of the onth or 
affirmation, he should record his reasons in i~~' belore the-evidence 
of such witnel!s is recorded. The,V will prnvide a safeguard for the purpose 
of the higher Court to understand whether the discretion has been rightly 
e,xercised or not. With these remarks, I will support t.his Bill. 

Kr. K. S. hey (Berar Representative): Sir, I am not going to me.ke 
1 any long speech, \mt I have read the Statement of Obiects 
,P.M.", and n~ and I have 811,10 listened to the speech of the Hon-

ourable the Mover. I find the justifiC'.a.tion in the Statement of Objects Bnd 
RE:9801lS givcn in the following words: 

, "The' Rng:liRh law-section 38 of the ChildrfOn Bnd Young Perlonl Act. ~ '

villes for·the contingency, not recollnilled By thEl Indian law; of a; chfld beinlt pd88ell'lled 
of lufticient inteliiq;ence til ~ i  t.he l'llcpptionof' hB pvidencc, and' undpraib&niiing 
the ~~  of ~in  the truth hut not. understa.nding the nature of an oath." 

The poillt is t.hiQ. t<> n ~ n  the duty of speaking the trut.h implies 
11 eerta'in jnt,dled,unt evolution or  development which is very little short 
of understanding the nature of an o .... h.· A. lntWl DtIlV oe in aJlosition to 
My what 111l 1mr/ws: but to say that' he is in a position to understand t-he 
duty of telling the truth is different. If a man understands the duty of 

., 
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telling the truth, it means he is in a posit1ion to distinguish between truth 
and falschood. It also means that there ~  some sanctity attached to 
telling the truth and there is something wrong in not telling the truth: 

~  meons n considerable development of his mind. If '\ mental evolu-
tion hils gone to tll'ls stage the mere affirmation as detached from the Hnd 
of oath, wherd God's namu is introduoed, is clearly indistinguishable from 
th., ~ of understanding to which reference is rna ie in justificatio!l of a 
i~  of i~ nature. If a man can understand the duty of speaking tl:.e 
trdh, ho can also understand the meaning of 'the oath or, affirmation. If 
h ~ undel'lltands the duty of speaking the truth and if he does not undl3r-
I'bmd the not·urE, of an oath, and t·hat disqualiijes a boy from making [lIlY 
st.atement, nnder English IRw, thfln I believe some disqualific.atioJl remains 
in the lndian law alRo. On the other hand, t.he cllse put forward hy t.he 
Honourable the Mover does not favonr him nt all. In fact it does not give 
him •• n., (,pportllnity of rllllling he fore this House for fin :mJending Bill like 
tha.t bflcausc in that particular case section 18 has been held to cure the 
pnl'ticul&r i i ~  and not (IDly that; but I am told the High Court has 
hE'ld that thl! evidence of that boy, although no oa.th WBS ~ ini '  

WAR admissible. ThereforE', that particular instance dOBS not give him IIny 
CUUSfo fl)r coming to this Hou!;e. We are not unfortun:ltely told of [IDY 
(1£cisionq in wh'ich the High Courts have expressed their doubt,s IlS to the 
nrlmisRibilit.\' of evidenua given in such circumstances. Had any Kuoh 
CUBPS heen brought to our notice, it would have probably enabled us to 
find out tlJ(; exact stllte of circumstances in which a magistl'llte can admit 
~ irlence lika that without making any affirmation at all. So the .natter 
is rather one of a psychological nature than of a legal nature at all. 'ThE' 
judge is oallen npon J.o find out whE'ther this particular boy hAS atblined 

' ~ mental deyelopment in which he can understand the !lanctit;v or the 
dpt:-:, of speaking the truth. He can test his power of uD<ierstllnding; 
bllt wh<>.re iii the standard of finding out that a boy has attained that stnte 
of understnnding in which he can distinguish between the duty of spoak-
ing the truth or the evil of not speaking it? 

An Honourable .ember: Boy or girl? 

lIIr ••• S • .&Dey: 'Boy means girl in law: just ss man meRns; a 
woman-the law does not make Rny discrimination. Tho pl)int iii! this: 
it is rather 8 difticult dist4nction which is dra.wn here. But merely on the 
basiA of thiq I do Mt ~ that there is really no need for amending t.he 
present IRW. But T am 'not prepared to say that there is no case to think 
1lver this mntter at all. If some time is given to people who are interested 
in n ~ni i  the law of the COl1ntr:v, nothing will be lost I there are 
pf'rROnl! who are oompet-enl; and who have experience on the bar Ilnd on 
.tbEl benoh Rnd they will be able to throw some light and suggest a rom 
which i~  be mor3 in' i~  Therefore, in spite of the opinion of 
n~  honnirnhle friend henin(f me. T nm ~n in ' i to support the amendm'!nt 
of' my friend. Mr. Ayyangar. 

The Honourable. Sir Henry Oralk: Sir, I have no objection to cireula-
fion. 
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)fr. President (,rho Honourable Sir .Abdur Rahim):. The questiOJl is: 

"That the Bill be circulated for the purpose of eliciting opinion thereon by 
the 31st August, 1937." 

"!'he motion was adopted . 

. 'l'HE CODE OF CIVIL PROCEDURE (THIRD AMENDMENT) BILL. 

Mr. J. A. '!'home (Government of India: Nominated Official): Sir, I 
beg to move: 

"That the Bill further to amend the Code of Civil Procedure, 1908, for a certain 
pnrpoBe, (Third Amendment) be taken into consideration." 

Sir, ()rder XXXII in the First Schedule to the Code of Civil Procedure 
delil,; with suits by or against minors and persons of unsound mind. We 
are today concerned only with Rule 8 in that Order which relatos to 
minor ddendants. I will read the first clause of that rule: 

"Where the defendant is " millOI'. the court on being IlI1tisfied of the fact of his 
minority shall appoint a proper pel'80n to be guardian for the Buit for Buch minor." 

The later clauses go into iletailR with which we nre not n ~ concerned. 
btl!, T invite the attention of the HOllse to the words "gllardian for t,he suit 
for sueh minor". The qllf'Flt,ion hnR Inisen in the Courts as to what is 
('overed by the expression "suit". D('es it cover DOt only the conduct of 
th·..l Eluit, but nlso th·l eXf'l'I't.ion proceeding,; ariEling out of the suit? The 
llIH!Wl1r to this ~ i n iR douhtful, hecnm:p the Comh; have tflkpl1 different 
vIews. Somp Courtg hnve i"nkpn t,he view thnt the g1l1lr(lians appointed 
in suits l'an continuo to nct in that capacity until the terminnticlD of t,he 
execution proceeilings, Rnd other Conrts hnve taken the oth('!r view-that 
therf' must be n fresh appointment of such guordinns at {,he execution 
lIt,nga. I am no1; discussing. nor 11m I competent t,o discuss,  which ,·jew 
il-l correc,t. The first, view. that iR, thnt gUllrdians appointed in suits can 
cout,iulle to net in thRt capacity until the termination of the execution 
prc,c('edings, is i ~  the more convenient one. But there is a doubt 
in the maUer, nnd therefore we wish to remove it by making it clear that 
no fresh '~ in n  is necessary at the execution Stllge, that the guar-
diRn once appointed shaH ordinarily continue as such throughout all the 
pr{.eeedings nrising Ollt of the suit. The Bill is thl!s a very B'imple aud 
non-contentious measure. As is invariably done belore I\ny alteration is 
made in the civil law, we have consulted the Local Governments, and 
they havc consulted High Courts and their I"BW Officers, Bar Councils 
and AdvocateR' AssociR"tions. All are unanimously in favour of removing 
tba doubi; that exist,s. I, therefore, Sir, have the greatest confidence in 

in~ this measure to the House. I move that this Bill be taken 
intr. C'onsiderat,ion. 

Mr. President (The Honourable Sir Abduf Rahim): Motion moved: 

. 'That the Bill further to amend t,he Code .of Civil Procedure, .19M. for a cl'rtajll 
pnrpotle, (Third Amendment), be taken into conaideration." 

There is an amendment in .the name of Mr. M. Ananthasayanam 
Ayynn,iar.·· .... .-. 

r2 
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JIi'; '.;., ~ A1Y&na&r (Madras ceded Districts nnd 
Chittoor: Non-Muhammadan Uural): Sir, before I mOVe my amendment, 
mH.Y 1 ask a question? May I know which High Court hUH recently l'ulc,d 
t.hat 9 guardian appointed for a suit ceased to be.& guardian for the suit for 
the' purrose of the execution proceedings? 

Mr. J. ~ ~ Well, Efu, it would be simpler if I in ~ the 
Honourable Member how we came to take up thiR matter. We took it 
up on 8 ~  from the Governmont of-Bengal who,hlld,'golle iI1il> 'the 
pdnt in consultation with the Calcutta High Court. It would perhaps 
aHsist. tlltJ House if I read the lett.er from the Calcutta High Court, whi3h 
is a very brief one. This letter from the Registrar, High C.ourt, Calcutta, 
t() t,he Loci\l Goyernments says: 

"I am directed to refer to your lettt>r No. 31Q&.J .. dated the 5th April, 1935, 
wherein it i. pointed out that ID the absence of aoUY specific provision in the Code of 
(H"il ~  in certain courts guardians ad litem, appointed in suita, ('ontinued 
to act iri· that capacity until the tetmination of the execution proceedings which al'Ose 
out of them, but th.t iii Other courtll it ill the l'ul('1 to insist upon a fresh appointment 
of SDch guardians at the execution stap;t'. Go,·ernment dl'sire to know whether in 
order to avoid uncertainty in the matt(>r the Court will take action hy amflnding 
Order XXXII of the Code." 

Now, this is the view of the High Court. 
"I 'am to _y that in the opinion of the Honourable Judges, the queation is one 

of all-India importance and is t.herefore a matter in which lohe legisla.ture ought to 
move. rather than leave it to I'n.ch High Court to have a practice of ita own, either 
bl, interpreting the law or by amending the Order and Rules in 'r.he exercise of its 
rule· malting power." 

That letter was referred to all Local Governments, and 8R I have just 
said. aU High Courts werp. consulted; we ha\'e the opinions of the Lr.w 
Offieera of Local Governments, we have the opinions of Bar Associations 
and Advocates' Associations, and they are all in favour of this measure. 
My friend p,sked, I think,  whether any particular High Court had ever 
found that a guardian appointed for a suit ceaqed to be a guardian for the 
suit for the purpose of the execution proceeding!;. A ruling to the effect 
tbut the f..'Ua.rdians appoint6d for suits cease to be Bueh ill the execution 
proceediDgB is to be found in a Calcutta ruling, 28 Calcutta Weekly Not"., 
963, but the. reference to other High Courts shows that it is a point on 
whIch there is a genuine doubt and in which the pra.ctice does vary from 
Court to Court. 

, The Assembly then adjournt.d for Lunch till Half Past Two of the 
Clook. 

The Assembb re-assembled after Lunch at Half Past Two uf the 
Clode, \fr. President (The Honourable Air AbduT RnMm) in the Chair. 

BANNING BY n~  CObtSBIONER. CALCUTTA, OF ~ i ~ I  MRFoT-
~  ~  OTHER DEMON STR ... TtON S. 

Mr. Pr-tdeDt (The Honourable Sir Abdur Rahim): Has the Iionouf' 
~  Home Member any furthe.r facts to give now? 



MOTION FOR U ~  

'The Honourable Sir Henry Oraik (Home ~  Sir, I bave been 
.nLl,· to ohtllin a copy of the order of the n i i n~  i)f Police, elated 
it" 25th March, 1937. 'Ihis wo.s apparently published in SOWA n ~ ~ '  

as an advertisement. It states-it is a long thing .  .  .  . 

lIIr. President (The Honourable Sir Abdur Rahim): Under what Act, 
thlLt IS nil the Chair wants to know. 

The Bor.ourable Sir Henry Cra1k: 

" ....... In exercise of the powprs conferred by Buh-section (4) of acctioJl 62A 
-of the Calcutta Police Act, 1866 (Bengal Ad IV of 1866), and section 39A. of 
the Calcutta SlIbullOOll Police Act, 1866 (B,'ugal Act II of 1866). It is passed by 
the .commissioner of Police prohibiting for a period of 7 days. .. 

:Mr. President (The Honourable Sir Abdur Rahim): This is the order 
'under consideration? 

The Honourable Sir Henry Oraik: Yes. I alluded this morning to a 
rulil1g and I hHve since been able to trace it. It is your own .rl.l).ing, .and 
it is ut '~ 1[j62 of the Legislative Assembly Debates of the 21st 
SrptemLa, Hl36, in connection with the promulgatlion of an order under 
section 144 in Cawnpore, not in Luckno\'\' as I said this morning. . 

IIr .• ohan ~~ ' ~  (Lucknow 'Division: n~ n 

Burnl)· The ()rder was ~i  under tq.e Acts referJ'ed to by the Honourable 
'~ Home IVTemher, but as regards the (lrdcr }Hll';6ed under section 144 10 
1"hich he l'cfc.rI'ed, I ~  draw your attentiOll to the fact that. there wall 
It motion of adjournment moved regarding thl' :\IncThe Babhs agitation at 
L\le!mm\,. 

Mr. n~ (The Honourable Sir AbdlJr Rahim): Was any objectb:1 
~ 'n  Wits :my ruling gh-cn by the Chair? 

Mr. Mohan La! Smena: A ruling was given. 

IIr. PresIdent (Thd Honol1rnhlr Ail' Abdur Rahim): Vl.llatis the ' i ~' 

. .1'.' Mohan :La! S&ksena:. Objection was taken by the Leader of the 
Ronse. He Raid thflt t.he noi,ice as worded did not relll.te to the Govem-
ment of Tndlll Rut, .VOIl WHe pleured to h01d that  that was in order, ~ 
:L W:!f.l ~ I n  diRnllmwd h.,-thp Goyernor General. 

Xr. '~ i (The Ifor.ollra.ble Sir Abdul' Rahim): But wo·s thE' objec-
tion i·aken Ihnt this WflR paRsed under ~ orciir'nr:v ndministratbn of 
law? 

Mr. MobanLal Smena: Not on t.hat particular ground. That pam-
(ll)Jar ohjectioY' was n'.>t taken. ' .. 

The Honourable Sir Beary CJn.Ik: What is "the page tlf the book? 

~  ~ n .L&l n~  "P/Jge 2847: 

, 'i ~ i n ~ ' n  ;IPUt ,in the form ~~  ~ ~ i i  ~n  ~~  _,' 
~ ~ .pf ~i I ~  n ~' 'I .tak.t:D ~ ~  ~  ~ n ~~  
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friend seeks to ,adjourn the I~ ~ ' on a ~ ini  matter of urgent public importance. 
I II ~  the fadUl'e of ~  Umted P\'O\'IIICes Guvernmellt in dOlllg something, I 
submIt that a gtmerai motion hll8 been moved and it can be the concern of the Locar 
Govenlment pniy and llOt thut of th!' Go\'erllor Genel'lli in l'owlcil." 

Thf're i" on(' more t.hing to which I wish t,o draw attentlion, and :t is 
this, So fllr liS t bis I/f/ rtal is ('onc('rned, it j;; lin ull-Illelia Ilffair und not 
n local nffair, 

Kr. Presidet (The Honourable Sir Abdur Rahim) It is n."ot on t.hat 
ground. On the ground that 'it is a provincial matter the Chair ~ nn  

interfere; it may be the business of the Governor General to desl with it 
us he likes. But now the objection taken is that the order was r':l.s!!lld 
in thn ordinary administration of law. and, therefore, it cannot be I\. 

pMper subjE>Ct for an adjoUlnment motion, It must be dealt with nnder 
that law or by the Court if there is any such power. 

1Ir. KohaD La! Saksena: I submit ~  orders that are passed, whether 
judicial or execlItive, are passed most certainly under somo law, bllt ",Ull 
erders ure I~  th') subject of adjournment mot,ions. 

1Ir. President (The Honourable Sir Abdur Rahim): It is 8 well-estab-
lished parliamentary rule that an order passed in the ordinary o.dDlini!ltrll. 
t.ion of lllw. whether by a judicial authority or a Magistrate or by any other 
lawfully constituted aut.hority, cannot be the subject of an adjournment 
motion. As regards fa(!ts. the Chair has been furnished with information 
by the Honourllble tIle Home Member thAt the order i!l question WQl. 

paf'sed hy the Police Commissioner of Calcutta  under section 89A of t,he 
Calcutta Suburban Police Act, 1866. read with section 62(A)(4) of the 
Calcutta Police Act. 1866 (Bengal Act IV of 1866). If there is any 
grievllDcp. v.'it.h respect to an order like that. the remedy must be sought 
under the law under which the order is passed or in a. Court of justice .  .  . 

1Ir. Mohan Lal Saklena: But there is no remedy provided for this. 

Kr.Pr881dent (The Honourable Sir Abdur Rahitn): ..... if theJ'6 is 
any such remedy. Even if there is no such remedy, that CBnnot be a 
ground for in~ a motion for an adjournment of the business of th& 
Assembly. The Chair, therefore, rules the motion out of order. 

THE CODE OF CIVIL PROCEDURE (THIRD AMENDMENT) 
BILL-contd. 

Mr. President (The Honourable Sir Abdur Rahim): The Hous'3 wilt 
now resume discussion of the Code of Civil Procedure (Third Amendment) 
Bill. Motion moved. 
"That the Bill further to amend the Code of Civil Procedure, 1908, for a certain 

purpose, (Third Amendment) be taken into CODilderatioli." 

There is an amendment by Mr. Annnthsso.Yllnam Ayyangar. 

JIr .•• A.n&n\huaylDUD .&yyangar: I do not move my motion, Sir, but 
t, wC;JUld like to say a few words. This is another piece of legislatiOn few 
. which there is no need.· But in order to satisfy the conscience of • 
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HOlJolitoble 1he Mover und others thut might have raised difficulties nnd 
doubts, 1 blve 110 objection to allowing this to be passed and I desist from' 
lDuking 'the motion for circulation. As regards tllO question whether any 
doubt WIlS raised by the Cnlcutta High COllrt" J have picked out l,he latest 
Judgments of the various High Courts, bl1t it is unnecessary for me to refer 
to them at length. All the High Courts are unanimously of opinion that for 
the purposes of guardianship the guardian that is appointed in the original 
Court conti.nues in appeal and in execution proceedings also. I do not 
know how a doubt haR arisen in this respect. Reference may be made to" 
the case of the appointment of a next friend. A next friend files 8 Buit 
on behalf of a. minor in the original Court. Even if it goes in appeal there-
is no fresh appointment bllt the next friend continues. The same analogy 
holds good. A vakalat is filed in one Court and it continues in all Courts. 
If an appeal can he brought under the category of a suit, if a suit includes 
an appeal also, there is greater force in the contention that 8 suit includes 
execut,ion proceedings because in the execution proceedings we are only 
t.rying to execute the decree which was passed in the suit. For these 
reasons it would seem unnecessary to bring in this Bill, but inasmuch &8 
it is said that a doubt has been sought to be raised, I have no objection 
to allowing it to be passed. 

1If. Prealdent (The Honourable Sir Abdur Rahim): The question is: 
"Tha.t the Bill further to amend the Code of Civil Procedure, 1908, for a· certain 

purpose, (Third Amendment) be taken into consideration." 

The motion was adopted. 
Clauses 2 and 1 were added to the Bill. 
The Title nnd the Preamble were added to the Bill. 

1Ir. J. A. Thorne: Sir, I move: 
"That the Bill be passed." 

1If. President (The Honourable Sir Ahdur Rahim): The question is; 
"That the Bill be passed." 

The motion was adopted. 

THE INDIAN RED CROSS SOCIETY (AMENDMENT) BILL. 

JIr. G ....... TotteDham (Defence Secretary): Sir, I move: 
"That the Bill to amend the Indian Red Cross Society Act, 1920, for certain 

purposes, be taken into consideration." 

The other day, I moved for the consideration of a small Bill snd 
described it as an innocent measure. The result was a debate that took 
nearly the whole of the day. Today I am terribly afraid to describe this 
measure in the same terms, for fear that a similar result might ensue-
I am therefore tempted to describe it as an extremely contentious measure 
in the hope that I shall not be believed. I am afraid, however, that,. with 
the best will in the world, I cannot bring myself to adopt that course. 
In the last Simla Session, I explained that the funds of the Indian Red 
Cross Society were not public funds but that their distribution and the 
objects on which they might be used were regulated by an Act known .. 
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the Red Cross Society Act of 1920. Owing to the separation of Burma. 
'it became neOe8sarv to exclQ.de Burma and Burma's share of the funds 
from the operation· of this Act and the House 8'greed to that course by 
passing t.he Bill I then put before them. Un n ~  Rnd I apologize to 
the House for the mistake, we omitted to notice that the schedule to the 
Act, whidl sets forth the shares of the different branches of the Society in 
the totlll corpus of the fund, expresses those shares not only in rupees but 
also 8S a percentage of the total. Having therefore cut out Burma, these 
percentages require mathematical recalculation and the ~  to the 
Act requires amendment, but only a purely mathematical amendment. In 
other words, the share of each branch of the Society remains exaotly the 
~  in the number of rupees, but that share represents a difterent per-
oeD'age of the total. Now, Sir, the main object of this Bill is merely to 
make these ~ i  corrections in the schedule to the . Act and I 
Go not see how anyone oan possibly object to that. It is a purely C0n-
aequential amendment. At the &ame time, however, it did occur to us 
tlaRt it was really rather absurd to have to ·come to this House whenever 8 
email alteration was made in the distribution of these privRte funds. 
Sometimes a new branch of the Society may .1iIe.bI'ought into existenoe. 
Sometimes an existiug branch may be split up into two parts; and it seems 
:unneceasBrytha.t this House should be troubled to give 8anction to an 
arrangement of that kind when the BlTangement itself has been reached by 
unanimous agreement between all the constituent parts of the Indian Red 
Cross Society. As I have explained before, the funds are not in any way 
public funds or Government funds. They are private funds and jf the 
Society, with the full agreement of all its members, wishes to redistribute 
its funds in a particular way, it does seem to me that there is no reason 
why it should be necessary to come to this House for PElrmission to do so. 

Pandit Lakahml Eantra Kaitra (Presidency Division: Non-Muhamma-
dan Rural): What is the basis on which YOIl make this distribut.ion? 

lIr. Q. B. 1'. TotttDham: When the funds belonging to Burmfl were 
taken out and given to Burmff, the remaining funds were distribut('d as 
before to the subRidiary societies in India. It is for this reA80n that we 
have included clause 2 in thi8 Bill. It will enable changes of this kind 
to be carried out by agreement between all the ,constituent P!"rts of the 
Indian RedCross:'Society instead of having to trouble the ~  I 
do hope that the House will agree with me that this is a _ plain (:l0Illmon-
sense arrangement and that it does not call fop any lengthy discu8siOn or 
justification and tha.t, therefore, they will accept my motion for considera· 
tion. 

lIr. Prelkilllt (The Honourable Sir Abdur Rahim): Motion moved: 

"That the Bill to amend the Indian Red C'r08s Society Act, 1920, for certain 
purposes; be taken into coT\llideration." 

. ''IIf. '11. AIIIIIiUluIJ--- An-.- (Madras ceded Distriets and 
Ohittoor: Non-Muhammati&n Rural): Sir .. I beg to move: 

~''  tohe iBm be· circuldedior tbe pi1l'pOR of elicitiq opinion thereon bf the 
........... '~ 
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1£ the amendment made to the. Act is a purely consequent,ial amend-
ment, there is absolutely no objection, hut there is a provision in clause 2 
of the "Bill which seeks to empower ~ Governor General to include various 
other l>rovinces or St.stcs and apportion the funds amongst them' or to 
exclude from the operation of the scheclule Rnd parts of the Act certain 
provinces Hnd St.ateR as and when it is found necessarv to do so. I think 
it is unnecessary to clothe the Governor General with this power iiimply 
because the funds of Burm", are going to be separated. There is absolutely 
no need why the Governor Genernl should be given that power. Also, 
I think it is not right to ~' that this is not public fnnd. It is eertainly 
"lo puhlie fund because the i ~ fire interested in it and it is this HOllse 
which pt\ssed the Act of 19'20. The present constitutiQn .of the .Red Cross 
Society is working under that Act. After the separation of Burma, a new 
Red Cross ~  has been constituted there. I think that whenever 11 

particular State or Province wants to get away and take away its share 
'Of the funds and function separately, without any further aid from the 
mother organisation, it is well for that society to come forward and to 
make ~  its claim and then get out or separate. We are  always ready 
and wIllillg to co-operate, in so far as particular inst.itutions want that, 
if they really do command a large amollnt of income and can make both 
-ends meet and function separately and make out a good cuse, and certainly 
it may not take much time of the Assembly to come to their rescue and 
to pass suitable legislation. But what· is the need now for introducing a 
·consequential n n ~' What is the need for passing this kind of 
legislation empowering the Governor General to dismeII)ber the several 
'soeiet.jell? Sir, the Honourable Member has not laid a sufficient basis for 
'Such provision being made. Then I want to know, when new States are 
being brought into existence, whether they also will get a share of the 
interest that accrued from the funds that were already collected though 
they were not contributories to the fund. It appears that wheoever any 
new society becomes a member uf this organization, it hus to muko 8D 
initial deposit or an initial puyment and in addition a remming sub-
,scription. I gatber that. from the notes in the Indian Year Book of this 
year. Perhape. that may not be completely correct but I take it that that 
is so, und if it is so, if G"'nliol" Hnd other States are sought to be intro-
duced. I ask on whut basis they will get a portion of the interest tba.tI 
accrues to the society. Sir, it was open to this House to consider from 
time to time if it was teasible to take new States into the li\ociet,v or to 
.elect some of the States and institutions that are alrendy n i ni~  and 
which are members of this institution. . Therefore, I am opposed to this 
Bill in so far us it empowers the Governor General to exercise this power 
()f splitting this parent society into a number of suhnrdinat,e bodies one 
<cutting the throat of another and not being' able to organize itself in times 
.gf noed. In any case it has not been said that ~ several organizations 
which Qre branches of this one, organization functioning under this Act 
have been colll'ulted. Those opinions are not ~ us. The least, 
therefore, in the circumstances that ought to be done with safety is to 
ciroulate it for eliciting public opinion not only from the branches but 
from others. Then, Sir, to say that these arE'! not public funds is not 
right. If the general public feels any interest in this fund, then it is 
certainly a pllblic fund and we have an absolute control over that. I, 
therefore, make the very modest motion that it may be circulated for 
elioibiD.g'Public opinion, especially as the Mover does not state that there 
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is any hurry or haste and this ought to be rushed through. For these 
reasons, Sir, I move: • 

"That the Bill be cil'culatt-d for the ~  of eliciting opinion thereon by the 
31st August, 1937." 

Mr. PruldIIlt (The Honollruble Sir Abdur Hahim): Amendment moved ~ 

"That the Bill be circulated for tht' purpose of eliciting opinion thereon by the-
31st August, 1937." 

Prof. II. G. BaDIa (Guntur cum Nellore: Non·Muhammadan Ruran: 
Sir, I want to know how far the HonourablE' tbe Mover of the Bill was 
correct. in saying that the funds of t,his society are more or less private 
and the Government of India come in only in so far as the distribution of 
t·bese funds between the various }JlOvinclal associations and the central 
association is concerned. I have a dim idea that t,he (tovernment of 
India also make some grants in various ,vays to the Red Cross Societies, 
but I am perfectly sure the Provincial Government,s aR well I\S the Local 
Boards do go on making from tim£' to time various ~ n i  annual, 
recurring or non·recumng,-fo the maintenance of the Red Cross RoC'iety. 
1 want t·o know, if my informat,ion is quite correct, how t,he Government 
of India propose to regulate the distribution and administration of the 
fnnds placed at the disposal of the R.ed Cross Society. UnlesR we know 
how the Red Cross Society iR being managed in its finane-ial aspect also, 
it· is certainly not fair to ask for our co·operation from time to time to 
legislate for tbe distribution of the funds of this particular society between 
its central and tbe variolls provinCial organizations. 

Kr. II ••• .J0Ihl (Nominated Non·Official): Have yon read the Red 
CroBs Act,? 

Prof. II. G. BaDga: I have. LaRt t.ime I asked for some information. 
and I was told that· the funds are more or less private, but on the other' 
band I a.m informed t,hRt these fnnds are not RO completely private as-
they are supposed to be. Publir. fundR are ' n i in ~ in various ways. 
from variouR directions, to the swelling of the revenues of the Rfic1 Cross 
Society. and naturally it is but legit.imate that we should inquire into the 
manner in which the Government of India. propose to control the distri· 
lmtion and Administrabion of these funds TllRcf'd at t,he disposal of tbe 
Red CroSR Societies. 

Then, what are the purposes of these societies? It may sef'm as if 
it is a very simple question, but it is not 80 simple if we look at the 
operations of this society. The Red CrOSB Society is expected to render 
succour to all those who are hurt, who are maimed, and who are beaten 
and who are wounded in any particular skirmish or warfare as between 
any two countries or as between any two groups of people or parties 01' 
factions. Sir, I do not know what exactly ollr Indian Red Cross Society 
had been doing. whenever there was any war between this Government 
and other Governments, between this country and other countries. I 
have yet to learn whether the Indian Red Cross Society has played its 
part either adequately or satisfactorily or nobly wbenever there were any 
skirmishes between tbe armies of the Indian <k>vernment on this side and 
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the tribes on the North-West Frontier, but I do know that, as far as the 
various 8atyagraha campaigns in this count.ry were concerned, the 
l:Iat.yagrahu campaignH that were carried on by the Great Institution to 
which I have the honour to belong, lind as far Us the fight that necessarily 
had t.o take place and did tllke place between the Government and the 
Indian National Congress was concerned. the Red Cross Soeiety was 
significant by its Ilbsenee. It did not try to make any provision, to 
provide any help or succour to anyone of the thousands and thousands 
of men, women and clliJdren who were lathi-charged, beaten and treated 
in the mOHt inhuman fashion. (Hear, hear.) What happened to the 
Bed Cross Society then? Where were t.heir ambulance cars, where were 
their nurses, where were their appurtenances that they boast of so much 
whenever they go about canvassing for money either from District Boards 
or the I'rovincial Governments? Is the Red Cross Society expected to 
exist here only as one of the unofficial wings of tlie defence forces of the 
Government of India? Is it to masquerade here as a real Red Cross 
Society while all the time acting as 'an invisible ally of the repressive 
policy of the Government of India? Sir, I for my part caanot eo-opMate 
with this Government in helping this Bill to be passed. Sir, on both 
these point.s Ilnd ulso on the points that were raised by my Honourable 
friend, Mr. Aanthasayanam Ayyangar, we want information to be elicited 
all over India, not only from t·he various brlUlches of the Red Cross 
Societies in the various provinces, but also from the various organizations 
which Hppear to afford informntion Rnd use in regard to the activi.ties of 
the Red CroBS Soci6ties and in regard to t.he point as to how the societies 
have been working and how they should work. Therefore, I support the 
amendment of my Honourable friend, Mr. Ayyangar, for sending this Bill 
into circulation for elicitin.g public opinion, and I hope Government alsoo 
will see reason to accept our proposal. 

.An Honourable Kember: I move tha.t the question be now put. 

111'. G. :a. 1'. Tott8Dh&m: Sir, I will attempt to reply, first of all to· 
the points raised by the Mover of this amendment. I am sorry 

3 P.II. if T did not make my&eU sufficiently clear-I thought I ha.d 
done so--as to the reasons why we were giving this power to the Governor 
General in Council to make alterations in the distribution of the funds, 
instead of doing it by an amendment of the Act. The only reason why 
we are giving the power to the Govemor General in Council is that we 
must give it. to some authority and the Governor General in Council 
seems to be the best authority to give it to. The only object is to avoido 
having to come to the Legislature on each separate occasion and taking 
up a certain amount of time in passing amendments which are really the 
concern of the Society itself and not the concern of t,he general public in 
India. Perhaps I went a !itt,le bit too far when I described the funds 
of the Red Cross Society as not being public funds. In one sense they 
are public funds inasmuch as the public benefit from the distribution of 
the funds and the way they are applied. What I meant to convey wall 
that they are not Government funds. They are not part of the Govem· 
roent revenues or anything of that kind. The whole income and the' 
capital of the Society is made up of purely voluntary sUbscriptioDs. ~  
ilL no question, so far as I Rm aware, oof the Red Cross 89C1ety 
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receiving grants from Government. Any how, if they do receIVe 
,grants-and I am not sure about that-they form a very small 
~  of the total income of the Society which is, ItS explained in the 

~  to the Act, the result of the contributions and subscriptions 
""hleh were made to the 'Our Day' fund during the war. Those contribu-
$ions and subscriptions udd up to the figures which are shown in the 
Schedule to the Act and form the capital of the fund which enables the 
Sooi.ety to carryon the activities which it now CRmeS on. 

\ 

Prof. H. G. Ban.a: Did the Government of India or the Provincial 
Governments contribute anything to "Our Day" fund? 

Mr. G. B. 'I. TqUIDhID1: I don't think so Sir. Those (lontl'iuuti01l8 
.and, subscriptions were entirely voluntary from' members of the public. 

1Ir ••• ADanU1NaY&Dlm .A11&npr: Is it not a fact that a portiQll of 
the Silver J ubijee FWld WI!;S credited to the funds of the Reel 01'088 
Society? 

1Ir. G ••• W. 'l'oUeaJlam: As far as J know, all these ~ i i n  
were voluntary Bubscriptions raised from the public. I have no further 
~n nn i n on the subject. 

1Ir. Sri Prakala (Allahooad and Jhanlili Divisions: Non-Muhammadan 
Rurwl): May I just ask the Honourable Member whether appeals we,re 
made for this fund by local officials? 

1Ir. G. B. 'I. Tot"Dham: I am afraid I cannot say how the thing 
,originated, but there was a movement during the war called "Our Duy" 
movement in which public subscriptions were invited for t.he purposes of 
the ned Cross Society. A number of entertaillments were held and. a 
number of ~'  were. ~  ~n  otller means were adopted of flUS-
ing funds and 18l'ge funds were raised entirely by voluntary efforts. 

Mr. 8rl PrakUa: My question is: Who invited these subscriptions? 

JIr. G. B. r. TcntlJlJlam: I am afraid I ooulti not hear what the 
Honourable Member said. 

". Sri Prakua: I was just asking as to who invited the public to 
-contribute to these funds? From whom did the initiRtive come in this 

matter? 

Mr. G. B. 'I. TotteDlr&U.1: The n~ wus presumably ni ~  
by the Red CrOBB Society. They ~  thIS ,movemen.t all. ~  Ind,w. 
and invited subscriptions. I cannot I'emelllper the detaIls; It W\l.8 n ~ 
-many yean ago. ;But, I ~~ ~ initiatiye ~  ,from the R,ed ~~  . 0-
.clElt;v all o:ver ,tbe :world. 11}dil'-did the BRUle IlS many otlIer. cO,\'Intnes. 

1Ir. Sri PrabI&: Had District Magistrate. any hand in this. matter' 
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~  G •. :a. 1'. TotteDham: Really I cannot suy whether the District 
~ i had or had not any hand in it. If they were generous people 

.!l,?d ~n  to. help the fund, they n~  helped it by putting tht.>ir· 
lisnds mto tl\elr ~  I db not .thrti.k that ~  affects the questitm 
that we are ~ ' ~  winch IS merely the questipn ~  

~ n '  ~ i  .socH!ty . of the Indian RJed orosI; tllooiety sfJlif.1! '~  

Into two parts, It IS ~  nasaary for them to dO'l'ne to thil! H6nseto 
get an mnendment solemnly passed to the IndiMl ~  Boclet;v Act 
in ~  to enable the sharp. Of :Bihar, for exmnple, to be separated fmm! 
the share of Orissa, Or the share of Sind to be ~  from that of 
B'OIhbay, or the shil:re Of Gwalior 'to be ~ i i ' . ," tRtt't of een t-raJ 
Tndin. There is no alteration'in the total amount of the fund. It is only 
splitting it lip into more convenient parts as new branch societies come into 
existence. When the Honourable the Mover referred to t,he possibility of R 
branch or subsidiary society withdrawing of ills own accord in the SRme 
way as Burma did, he was rea.Ily speaking without reference t.o the word-
ing of the clause, which makes it perfectly .clear that r.o alteration of 
8IIly kind can be made in the distribution or the funds without the ut\al,li-
mous consent of all the constituent parts of the Red Cross Society. 
There is no possibility of unilateral action on tAe pstt of II. single brunch 
society. 
Now, Sir, to ret·urn to what my Honourable friend, Professor Ranga. 

said. He wanted to know what the objects of the Society wt.>re and how 
th£l money was spent. He said that he hard read the Aet, but if he had 
~  the Act, he would not. ha'\te required any explanation from me on the 
suhject. The i~  Schedule to the Act puts do-wn in hlack and white 
what the objects of the Society are. It is perfectly true thRt the primary 
ubject of the Red Cross Society is to provide assistance to the sick und 
wonnded and to prisoners in time of war, but, a'S I explained, when the 
matter came up before in Simla, the activities of the Red Cross Society 
have been extended in peace time to a number of other humane objects 
which are in no wily connected with WlI.l' or with the army_ For in-
stanee, if the Honourable Member will read Schedule I, he will find that 
amongst the other objects of the Society is the ca'l'e of ~' suffering 
from tuberculosis, child welfare, working parties to provide necessary 
garments for hospitals and things of that kind which take place in 
peace. If he wishes to kno,! more about the i i i~  of the Red Cross 
Society, they are fully puhhshed and are open to hIm to rend. Meet,-
jngs are held periodically and reports are iswed aJ'ld there is ndthing 
secret about them. I think that the general opinion of the House is that 
the work of the Society is alt.6gEither i ~ and lIhotild '<!onttrll1ud 
universal support. However, that is possibly by the way. The Honour· 
able Member seemed to think that public opinion must be (',onsulted before 
a change of this kind could take place. I submit that that is not so. In-
deed, I do not know what particular public societies or bodies we should 
consult in the matter. 

Prof ••• G. :aanga: The Congress, for in n~  

111'. G. :a. 1'. Tottenham: The matter is the n ~n of.the.Red ~ I 
Society themselves and the ~ i  of that. soCiety IS made up 10 
such ~ way that every local ~~  18 ' ' ~ ~ ' .on-the get1treA }tfanhag. 
i Body Ilnd they are 'fully entltwe to express t elr OWD Views ~  ~  ow 
~~  wish their own funds to be distributed amongst their subSidiary 
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branches. That is all that we propose to do by this Bill and I submit 
that it is really unnecessary to delay the matter in order to get t.he opinion 
of the public. The Society themselves have brought to my notice that 
the grants to the various provincial branches are due to be made very 
shortly and that unless this Bill is passed they will not be able to make 
~  grants in t.he form in which they wish ~  make them. Thet'efore, 
there is some urgency in the matter and I do think that the House will 
be committing a mistake if they do not agree to pass this Bill today. 

Mr ••• ADanthua,1D&1D A1JIIlPI': May I ask the Honourable Mem-
·her what the occasion .will be for excluding any particulalr province or 
·State? In sub-clause (2) of clause 2, it is said: 

"That Governor General in Council may, by notification in the Gazette of India, 
direct that any Province, State or other part of India specified in the first column 
of the Second Schedule shall be excluded therefrom." 

What is the occasion when any such province or State will be ex· 
duded from the operation of the Schedule? 

Ill. G. B. • .,. 'l'otteDham: The Honourable Member wishes to know 
why it is necessary to ta'ke power to exclude any Province? Well, if 
·a particular Provincial society wishes to be wound up-supposing ~ 

Orissa Branch wishes to be wound up and does not want to continue as a 
separate subsidiary branch, its funds will be amalgamated with the funds 
.0£ Orissa' and it would dissppea.r as a separate subsidiary society. In 
that case the schedule would require alteration because the funds of the 
Orissa Bmnch would be transferred to the Branch which took them over 
and its name would disappear from the IIchedule. That is the only pos-
sibility of exclusion, so far as I can see. 

1Ir .•. A.Da.n\halayan&ID A11aD1ar: Is not the society to be excluded 
a Provinee or n. State? Why not lease the power of allocating funds to 
the ..... 

1Ir. Prea14eDt (The Honourable Sir Abdur Rahim): That is not asking 
.• question. The question is: 

"That the Bill be circulated for the purpose of eliciting opinion ihereon by the 
31st August, 1937." 

The motion was negatived. 

JIr. PrllldlDt (The Honourable Sir Abdur Rahim); The question is: 

"That the Bill to amend the Indian Bed Croas Society Act, 19110, for certain pur· 
~  be taken into consideration. " 

The motion was adopted. 

Clause 2 was added to the Bill. 

Clause 8 was added to the Bill. 

·The Schedule was &dded to the Bill. 

'Clause 1 was added to the Bill. 

"The Title and the Preamble were added to the Bill .. 

<\' 
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1Ir. G. B .... Tott.eDham: Sir, I move: 

"That the Bill be rUled." 

Kr. President (The Honourable Sir Abdur Rahim): Motion moved: 

"That the Bill be rasHed." 

Mr." ADanthaaay&Dlm AJyegar: Sir, at this stage, I want to make 
some submissions. Unfortunately the House does not seem to appreciate 
the full significance of the import of this Bill to which we are asked to 
put our seal. I find that the Honourable the Mover of the Bill has not 
been able to explain to us why power is given to the Governor General to 
exclude any Province or State. When I put that question before, the 
Honourable the Mover said that that might be that particular societies may 
like to he wound up in which cuse a further allocation or apportionment 
was to be made in the schedule. But it is not the exclusion of a society 
that is cofttemplated in the Bill, bllt of a Province or a State. If any 
one of the Orissa Society goes, another Society comes into existence. A 
Society in Orissa might go out of existence, but Orissa as a Province ought 
to continue in the Schedule. Therefore, there is no justification for em-
powering the Governor General in Council to exclude a particular Province 
or State. The case of Burma is different, because, under the Government 
of Iudia Act, 1935, Burma was separated from India. and, therefore. there 
was a necessit.v to separate the funds of Burma and constitute a separate 
Red CroBs Society for Burma. The funds of the Red Cross Society are 
enormous. They might come from various sources, all the same un'less the 
Honourable the Mover says that it is the private property of one individual 
and it is not for the benefit of the State 8S a whole. there is no reason 
why the funds should De separated. We have already discussed the pro-
priety of this question. I find that not only during times of war but, in 
times of peace also, there are a large number of activities which these 
societies nre undertaking and they are doing them in various parts of the 
world. I find this ReJ Cross Society is made a convenient dumping ground 
for all !lorts of people from outside. This is how it has been working, and. 
therefore, I have very grave apprehensions as to how this provision em-
powering the Governor General in Council to exclude Provinces or State 
from the operations of this Act would work in future. No reasons are 
given either in the Statement of Objects and Reasons or in the opening 
-speech of the Honourable the Mover as to why this power ought not to be 
given to the governing body of the Red Cross ibOciety. After all it is 
merely an arithmetical calculation. If Burma goes out, the question is 
merelv the allocation of funds to other Provinces and this involves nothing 
but arithmetical calculation and for this purpose you do not require such 
-a high potentate as the Governor General to modify the allocation. The 
governing body of the Red Cross Society can easily do this. The Honour-
able the Mover has already said it is only the public fundR that have been 
-collected and the Government do not contribute anJf;hing. This governing 
bodv of !led Cross Societv is an autonomous hodv and it is unfair that. 
there should he in n~  from the Government ~  every Rtage. 1! submit 
we ~  not to pass this Bill in a light hearted manner. We should appre-
-ciRte the consequences of this measure. It iR full of promiseFl in the future 
-nl' WI' /ll'OW and we> Flholllrl not allow thi'! Rell C'rMS SoC'iet.:v to rest mE'rply 
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as a dumping ground for individullis who may be put in by thf\ Governor 
General here Qnd there. I oppose this measure and I request every 
Member of the House to fully appreciate the importance. ol;.tilte, i£e(VCros8 
Society during times of peace and war and oppose the passing of ~ i  Bill. 

1Ir. ~ ...... TotteDham: Sir, I in~  ~  p,erh!lop!:l .. remov.e;. one, mis-
understanding about the exclusion of ~ ' ii  tronoutAbtln.rlmlber, 
I think. lllellnt the exclusion of that, Pnwihce from opE\ration of the Act. 
What the Bill provides is merely the exchlsion of the name '~ province 
from the schedule to the ,\ct. It do('s not refer to tIle exclusion of Orissa, 
for example, from the Red' ~  i ~  orgimisfLtion. It merely provides 
for the exclusion of the word 'OrisRs' from the schedule of the Act: Sup-
posing Orissa does not wish to remain Rny longer a separate Buhlridisry 
societv under the Red Cross Societv, that does Dot me.an thnt the Provinee 
of i~  it.self would be excluded' from the operation of the Act in any 
way. That was the first point which tht' Honourahle ~ ' i  

The second point WfiS why it. was necessary for power t.o be given to t,he 
Governor General in Council and not. to the managing hody of the Red CrosS" 
Society itself. I admit t,hat that would be an alternative I i i ~  But 
I do think that in n matter of this kind, when the affairs of the Societv are 
regulated by an Act of the Legislature, the power in question should be 
given to some official authority rather than to the body which is itself 
managing the funds of the Society. I cannot see that there is n~' objec-
tion to an order being passed hy Goveni'M.ent. It is a V81'Y simple matter 
and the fact that Government hRve issued. an ordpr may Tlossibly inspire-
more confidence than if the order ,,'ere passed hy the managing bodJ itself .. 
That is all I have to say. 

Kr. Pr.-Idetlt (The Honourahle Sir Abdur Rahim): The question is: 
"That. the BiII be p_d." 

The motion 'Was adopted. 

THE INDIAN SOFT COKE CESS (RECONSTITUTION OF COM. 
- MITTBE) BILL. 

the .C)!lourar,}e Blr ~  ZatraIllh Dm (Member for 
Commerce and Railways): Sir, I tnove: 

"That. the Mill to I~ ~  t.Ae COlllmit.we Ilon_'ituted tmder the Indi&A Soft 
Coke CeliS Act, 1929, be taken into cobideration." 

Under the present Act of lWJO; eight non-official M&mbers of this 
Comtriittee ure nominated by the lnman Mining Federa1iion and the 
Indian Mining 'AlISbciiitioD-ileven' by the Indian Mining ~ i n '8'nd 
one ~ the Indian Min,ing ~ i i n  As is explained in tim Statement 
of ObJects Bud ReasOlls, this allocation was origiBally 8ftdpted beeB'Iolle 
practicnllyall the producers of soft ooke were ~  of' "he 18_n 
Mining Federation. Tbe 'position has since been: altered' and for some 
~ we him; h.een prellt:led ~  redistribute the repre8eIltatiOn amcmg ~
vanous ~ ~  and ~ i  ~  members pl'Oduce' 10ft coke. ODe 
of these bodIes 18 the IndlaD CollIery Owners Assoeiati<)D'. It is proposed 
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iu the Bill to redistribute these eight. seats Ull the oommittee and to aUo-
(lut,e three to the Indian Mining Federation, three to the Indian Colliery 
Owners Assooiut.ion and two to the Indian Mining Assooiation. It is also 
proposed to unlend the Act so as to provide thut the nOl':unation hitl\.erto 
mnde by the Government of Bihal' und Orissa of one member should ill 
future be mude by the Gonmlment of Bihar ill whose territory the coal-
tields are mainly situated. I understand, Sir, that thel'e is some objection 
felt to the proposed redistribution of these eight seats and that some 
Honourable M embers are anxious that the Bill should he circulated f01' 
public opinion. As a matter of fact, two amendments have been put 
dc.,wll to that effect. I have already conveyed to those Honourable 
Members who are interested in this mutter that the same objeot would be 
served if another amendment, that has been put down, namely, to refer. 
I Ill' Bill to Ii Select Committee, were accepted. And I made it clear that 
th(;l Seled (\)lnmittee would sit between now and the next Se'ssion of the 
HO\l!!e, und that the Bill therefore would not come up again' before this 
Hom;c till the Simla Session. In the meantime any s,wh opinion as might 
be relevant which has not already been obtained could 1:,e obtained. For, 
'lfta all, this is II matter that affects only those 'who are interested in the 
produce of soft col{c. General public opinion would have nothing whatso-
!:lver to do with thiB meUSUl'e, as the measure does not deal with Ilny 
matter of gP.llcl'al public importance. Therefore, I hopI'!, Sir, that it will 
be p',issible for those HO\lournble Members who arl' intt'l'ested in thil! 
matter to accept this sugge!ltion 80 that time should not be unneces8Rl'il;V 
spent over a measure of this kind. 

Sir, I move. 

Kr. II. Ananthasayanam Ayyangar (Madras ceded Districts and 
Chittoor: NOl1-l\hllulmmadun Rllral): May I know who nrc the present 
nominated member!!? 

The Honourable Sir Muhammad Zafrullah Khan: I am afraid I will 
hnve to burrow t,hrough the papers to get the llames. But, I\S I have 
'!!lid, seven Ilre nominated b;y the Indian l\1ining Federation Ilnd one bv ~ 

Indiun Mining Association. • 

Mr. President (The Honourable Sir Abdur Rahim): Motion moved: 

"That the BilI to l'l!collstitute the committee constituted under the Indian Soft 
~ Cess Act, 1929. he taken into considerat·ion." 

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): 
Sir, I 'hC'g' io move: 

. "That the Bill be circulated for the purpose of eliciting opinion thereon by the 
31st ,July, 1937." 

Mr. President (The ~n I n  Sir Abdur Rahim): Amendment 
moved: . 

"That the Bill he circulated for thc purpose of eliciting opinion thereon b, y the 
31st July, 1937." "  . 

Ther.e is another mot·ion for 8 Select Committee. That will be moved 
nbw arid both these motions will he open to discussion. 

G 
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' •• I •• 'An&Dt.baI&y&D&Dl AJY&1lIIl': Sir, I have a motion for circula-
tion, wht'fe the date is different,-81at AugUlt. 

lir. Mattl.lit (The Honourable Sir Abdur Rahim): That does not a.ppea.r 
t.) be fI suhl!ltuntial amendment. It. ~ be moved later on, if n ~  

*r .. .IJitiD Oh&ndra Datta (Chitta gong and Rajshahi Divisions: Non· 
Muhammadan Rural): Sir, I beg to move: 

"That the Bill be referred to a ~ Committee consisting of the Honourable 
the Law Member, the Honourable the Commerce Mpmber, Mr. T. Chapman. Mortimer, 
Dr. P. ~ ' n '  Sir Abdul Halim Ghuzna\'i, Pandit Nilakantha DaB, Mr. Ram 
Narayan Singh, Pandit Lakahmi Kant. )Iaitra, lir. B. Du, and ~ Mavel', and 
tliat the' nuriibf;r of membel'1\ whOlle presence FhaU be necesllary to conatitut.e a meeting 
of the C-ommittee shall be fhe.'· 

·Mr. 'Prl8ldeut (The Honourable Sir Abdur Rahim): Further amendment 
moved: 

'~ni 't1\e Bill be referred to I~ Committee coIlllisting of the n ~ 
the Law Member. the Honourable t.he Commerce 'Member, Mr. T. Chapman. Mortimer, 
Dr. P. N. Banerjea, Sir Abdul Halim Ghuzllavi, Pandit Nilakantha Das, Mr. Ram 
Naravan Singh, Pandit Lakllhmi Kant. Maitra, Mr. B. Dal, and the Mover, and 
that t,he number of members whOle presence shan be neceaaary to constitute a meeting 
(\f the Coftilnittee shall be five." 

Dr. P. B. Baaerjea: Sir, after the conciliatory speech made by the 
Honourable the Commerce Member, I do not wish to enter into the details 
of this matter. But I should like to point out to this House that the 
necessity for the introduct.ion of this measure has not been sufficientlv 
proved.' Hns there been nn~ grievance regarding the work of this Com. 
mittee? It is pointed out hy t.he Chief Inspector of Mines t,hat t.his 
Committee has so far done very good work and hns succeeded in 
popularising the use of soft. coke for cooking purposes. -And thi" is n1so 
admitted by Mr. A. L. Oihn, who happens to he the .ez·President of the 
Collie" Owners' Associat.ion. In view of this fact it. cannot h(' said thnt 
there iB aJiy great necessity; no grievance has been f(·lt hy fLnyhody. But 
then there is the question of representntion. The Honourable the 
Commerce Memher has pointed out that there hfiR been some change in 
the composition of the Indian Mining Federation; but it should be remem· 
!Jered that it was this Federation itself which moved Government for 
passing a law imposing a cess on soft coke in order that soft coke might hI" 
popularised for cooking purposes. Besides, the method of proceeding with 
t.his Bill has not been what it should have heen. The Soft Coke 
Committee itself has not been consulted in the mlltter, and the result is 
~  ~ I Committee has passed a. very strongly worded rosolution protest. 
mg against. the method adopted by Government in regard to this matter. 
The Indian J\Iining Federation has not been consulted: the InrHan Mining 
Association has not been consulted. . 

•• 'B .•• 10llhi (Nominated Non.Official): What is the difference het. 
ween the two. 

Dr. P ••• Baaerjea: I will t.ell YOll. 

lt is stated that the representation <will now be given on the basis of 
output, but output. is a matter \\"hich is not very easy to :And out. E8<lh 
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-colliery ownar wants to keep it as a secret and it is not 80 very easy for 
Government t.o know exactly what the oilt-put of each single colliery is 
and what the total output of the members of an Association is. If that 
be so, the question of representation does not seem to be of very gretlt 
importance. It seems to me that the new bod.v which haB come int.o 
~i n  really does not represent a different or separate interest. 'ro me 
it appears that there have been some differences of opinion between the 
parent body and the newly established body, but th:Jl>e differenoes may he 
made up at any memento In any case it is not our policy,-it ought not 
;to be the policy of Government,-to encourage a multiplication of ABsocia-
tions of a similar eharncter. If the new bod\' tRkeR our advic'e, we would 
advise them to amalgamate with the parent body. They should accept nH 
;tbl·ir motto thf' old adage "united we stand, divideif we fall". They 
flhould never forget that in unity lies strength, and for this purpose the.v 
may take a leaf out of t,he book of our European frieftds who cun never 
think of dividing their Association into smaller bodies. 

1Ir. N. M . .Joshi: It may be the fault of the parent body. 

Dr. P. K. B&Derjaa: It may he the fault of the parent body. I am not 
~ in  to diRclIss the fault, either o)f t.he parent. hody or of the new bOdy, bllt 
what I want to say is this: these differences of opinion may be only of l\ 
temporary character and the differences may he made up BOOn. If 'We 
pass n legislative measure now and if after a few months the differences 
tire made lip hetween these two bodies, what will this House do? This 
House will have t.o enact another law shortlv afterwards to dea.l with .. ~ 

new lIituation that will he created. ~  there are now two bodit'S 
with the samp interests; if another body crops up later on, then another 
TJieoe of legislatiDn will have to be introduced. This will he a very un-
siltisfactory state of things. 

But there is another aspect of the question which should also be consi. 
dered. The Jlresent Act was passed originally in H)29. It was possed for 
five years, nnd it waR extended for another period of five years. Tht' Act 
will expire in 1939; now, if the Soft Coke Cess Committee has already dODf' 
good work, why dismiss that committee altogether before their term of 
office expires? This new body came into office only nine montDs ~  

in .TUTH' , 19HG. If it be desirable to dismiss this committee, Government 
should have considerNl the matter a few months earlier and should hnve 
corne to /I decision. But as tIl€> Government· did not come to a. decision 
Inf;t, ~'  no harm will ensue if the present committee is allowed to func-
tion till H)S9, when the Act itself will expire. Then, it will be time for the 
Goyernn:ent and for the Legislature to ~ i  ~ i  ill necessary for 
tIlt'. contmuance of thfl Act lind whether It IS df'Alrahll' to r!'constitut(' the 
committee and, if desirable, on what basis. 

J have spoken about the )lrocedurc that hilS so far been ndopted. The 
Honourable the Commerce Member is willing to accept a Select Committee 
but what will [\ ·Select Committee do? We do not. wish to waste our time 
if the prflpO!U1J iF! not accepted by the different shades o[ public opinion in 
this, country. It ~i  ~  better therefore tq put it before the intereated 
partles and get theIr oplDlons fi,rst. We should get the opinion of the Soft 
Cok.e ~ i~  .and of the lnruan ~nin  F!3deration and 01 the 
Indian MInmg ASSOCIation. If any other bodies are m existence &n(l wish 

It 2 
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to t:xpress auy opinion, ~~ will be welcome !o do. ~  and if ~  colliery 
owners individually are wllhug to express thelr OpID10n, t.hey wdl ~  be 
mtiUt:d to do so. Therefore, I suggest that at present we should .not 
go into 11 Sell!{,t Committee but defer i ~i n of the. Bill n ~ 
the opinions of person,s IUld bodies interested m the sUQlect and that If 
necesslln \\C l'&l1 appoint a Seleot Committee aftenvards. Sir, I Jr..ove .. 

t' 

Sir Abdul lIalIm Ghumavl (Oacca cum Mymenswgh: Muhammadaa 
Hurul): Sir, I support my Honourable friend, Dr. BUDf:.rjea's amendment 
for the circulation of this Bill. It has been the misfortune of ~ n  that. 
Bengal should be for the benefit of every other person except· l3engalis. 
What is the posit.ion? There is the Mining Association which is purely 
European, with 8 few. !Juiian mell1bel'R thrown in., Then comes the 
Indian l\·lining Federation which is purely Indian. La.tely, about t:wo or 
t·hrel' :vears ago, ~  body has heen started Wlder the name of the-
Indian Colliery Owners Association. Most of their members are nOll-
Bengalis ..... . 

The Honourable SIr Xuhammad Zafrullah Xban: I Bupposethat is the 
trouble 14 

Sir Abdul BaUm Clhumavi: As my Honournbll' friend, Dr. Banerjea, 
Jlllillted out, the Act will ~U  to exist III lOBO-we art' now in 1987. I 
will I'tlad one paragarph from a leaflet .  .  .  .  . 

'!'he HODourabl. Sir Muhammad Zafrullah Khan: All of us ha\'e got it. 

'SIi' Abdul JtaUm ClhUnavi: Yes, but the House will be u.ble to judgt" 
whether it will support the cir!:ulntion motion or the motion "f my Honoul'-
able frienel, Mr. Akhil Chandra Datta: 

"The Indian Soft Coke ~ Committee which alllO includes representative's of the-
Government of Bengal, the' GovernmPllt of mhal'. the Indian Mining Association, as' 
well as of the ('.ovemment of Jndin, thl' Chief Mining Engineer to the Railway Board 
who ia the President, paned unanimously the following resolution on. thE' 19th ;\ll1r('h 
last .•.. , .. ' ". . . 

Irr. If. M • .TGIllI: You did lIot have much oonfidence in that railwu.\" 
official I 

Sir Abdul Halim GhulDavi: That was before, not. at prE'sent: 

"The Indian Soft, Coke Cpss Committee regrets ~  no opportunity h .. beeugivelr 
to them for conRideration of the ' ~  Indian Soft ·Coke Cels Act (Amendment) 
Bill, introduced in .he Let;ieJative AIBelJlbly hy thp Honourable the Commerce Member 
on the 12th March 1937. The committee i. further of opinion that, beforl! tnkin)r 
ur the n i ~' i n (If the Rill nn opportunity be given to thi. committee to E'xl"reftR 
its opinion on thp "uhject." 

Dr. Banerjea has very well said that we want public opinion to be 
~ i i '  in particular the opinions oI those concerned in the coal trade. 
It is no use our going t,Q the Select Committee' and deciding the matter after' 
hearing'privlltely A. or B or C, We wapt t,o give the Committee the benefit 
of 'Public opinion including the views of those who firE;; colliery ownere 
and who hnve t.he coal trade. in their. hlmdB. It ifl,therefore. neceS88rv 
that the i Bill be circulated .  .  .  .  . . 
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.Mr. Akhll OhaDdra Datta (Chittagong and Rajshahi Divisions: Non-
Muhammadan Rural): I am prepared to surrender to you. 

Sir A.bdul Hallm Ghuma.vl: Thank you very much. The Honourable 
the Commerce Member has kindly said that he is not going to rush this 
thl'ouqh Select Committee and that he will provide ample QPportunitr 
fat' eliciting opinion by referring the Bill to Select Committes, and then 
asking the Railway Board or the colliery. owners or individuals privately 
101' their opinion. But we want that public opinion should be elicited by 
circulation. '],here will be no loss of time as Dr. llallerjllu's hwtion pro-
vid(·s that opinions are to be elicited by the 31st July. At the next Session 
of the Assembly in Simla, we can have a Select Committne Rud we can then 
discuss this matter and get the Bill through if necessary, but from the 
opinioIls that will be obtained it will, I urn sure, be clear thnt t,here is no 
nece!'sity of changing this Bill, because, Sir, what is the use of disturbing 
the Cor!1luittec which as well as the Act, under which it has heen conl.'ti-
tuted, will come to an end in 1939. With these words, I support the 
motion of my Honourable friend, Dr. Banerjea. 

IIr. B. Daa (Orissa DivisiQn: Non-Muhammndan): Sir, I support the 
motion for circulation. In 1929, when Sir George Rainy int.roduced this 
Bill and ·the House passed it without any discussion, we' did not expect 
that, the Government would take extraordinary powers Ilnd extend the 
operation of the Bill by five years more, and, as the section stands at 
preflent, Government. can continue to ext.end the operation of t.he Bill 
for another five or ten years depending upon their sweet will and ~  

That is one of the main reasons why I want that. the Bill should be 
circulated to ascertain whether 'the Soft Coke Cess Committee is at E!U 
n ~  whether itR present ~ i i i  are RHtisfadory or whRt they 
should be, Bnd whether the operation of the Bill should be extended. Rir 
George Rainy in making his statement said: 

"I think it mUBt be fully two years ago that the. ~  ~  tjle "Committee of 
the Indian Mining Federation brought t.he matter to my notice. They pointed ou, 
that owing to the state of the coal market, thl'!'e was a Vffry small demand for Bny 
' ~ of COBI except first class coal. .  .  .  .  .  .  . 

The Bcmourable Sir Muhammad Zafrullah Dan: That is allo ,p.ven 
in this pamphlet. 

IIr. B. Du: I am quoting from his speech, Ilnd I shall adduce my 
own argument. I should be very glad if t,he Honourable Member ('an 

give me his views on that: 

"They pointed out that, in I!O far &s. ~ coke c.:ould be i ~  for cow dung, 
for instance, it would be a valuable t,hmg m the ~ ~ of India ... a ~  be-
"aUIe the land would not be deprived of the manure WhiCh It 80 badly needed. 

I would like the Honourable the Commerce Member to ~ i n the 
House if the sale of Raft coke has ilBved cow dung from bemg used .. 
fuel and more cow dung is \lsed ~  manure, aDd whether the present Soth 
Coke Cess Commlttee has done i i n~ research work whereby soft wke 
is availa.ble cheaply to the masses. If that i6.not so, then the activities 
.of t.htl n~ SoftCokeC:ess i ~  are n in~  to a. ~ indu<ltlia-
lists ",h" wont to BAll thell' soft coke. In towns. I'llrther, Su, the Soft 
Coke Cess Committee eonsistoll of represent.atives of the Mining Federation, 
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Ie Indian Mining Association and Governments; lind other 
SM>ciHtions now demllnd represent,utioll 011 the COlllmittee. But 
would i ~ to know on whose behalf the Soft Coke Cess 

oup.littc(! wa£. formed. It wanted to hLlp t.ne cOnsumer; but it 
flS noL I would suggest that when 'opinions are asled, the ~ n n  
nd the public ought to say whether the type of soft, coke that IS IlVal}"ble 
) the public for domestic consumption is the right type, and ~ the 
ious wish expressed by Sir George :Rainy on the floor of the ~  IS toO 
e ltl.aterialised or it is to be given the go-by.. Rir, I do feel tha\ If the 
lovernment thought of any re-arrangPnlent of the members of the Com-
nittee and wanted to have a new committee giving three representatives-
() the Indian Colliery Owners Associntion. thE'Y ought to han' thought, of 
,ringing in the poor ('onsumer 8S well who in the end pays .  . .. ' 

Mr .•• S. AnfIJ (Bersr Representatoh-e): At present the representatives 
'f ~' (ltjvernm'erit, of Bihar Ilnd of the Governm£'nt of Indiu are 0n the 
~ n i  

1Ir. B. Das: The Government. of India representatiw U I ~U  to Le 
;ht' Chief' Mining Engineer who has nothing to do with the lIIusses und 
:he ('onwmer, and the representative of the Government of Bihar is, r 
t)elieve. a District Magistrst.e or Ii Deputy Commissioner .  . 

Mr ••.•. lollhl: What about the labour representative? 

Mr. B. DII: Mv friend can demand thut if he likes. Those who daal 
in n ~  alld Bombay markets in soft coke ought to ~ rt'presented, and 
so I foel that Government should somehow see their wily to hring in t·he 
commmer's interests also so that the Committee may be properly balanced. 
With these observations, I support the motion for circulation . 

• r. "1'. Chapman-Mortimer (Bengal: Europenn): Sir. on behalf of 1he 
European Group. I support the motion for the drc..-ulntion of this Bill 
("Hear. hear" from Congress Party Benches), to elicit public opinion. 
Sir. the Group I represent nre not at nIl satisfied, as to the need for this. 
Bill. and thev are still l'e*s satisfied as in its merits. We see fronl 1h 
Statement ot" Objects and Reasons that the Bill hns bE'!eri introduced;· 
hecuuse. IlpparentIy, an organization, that was not in being when the Soft 
Goke Cess C')mmittee'was set up. has ~in  come into being: Well,'hir, 
I do not think that  that is an Brgument whi'!h oan fairly be put forw.AM 
in RUpport of n Bill of this kind. 

Mr ••• S. Alley: Why not? 
... f  : ··,1 

Jrr. If. OIaapman-Kortimer: One reason is this, that 88 far 88 my 
iDfomation go'e9,";most· 'Of the members of the Indian Colliery Ownal'S" 
Allsodatinnh.nve been-and some of them still ~ n'  of the IndiBn' 
Miuing F'ederation. They had some kind of private disagreement anel 

~~' formed a separate ...Association. I submit, Sir. Hurt it is very UD'; 
i ~  Government should encourage such trade qUarrels', RS. this 

BiII,-if I~  Wollldtacitly do. Sir, I support the motion. 
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Kr. Ram Narayan Singh (Chota Nagpur Division: n ~ n  

Sir,. I am a man who nlilver likes. to support any Government mea8mes, 
but ill tJlis purticular case, the IJeople whom J repretlent here have 
asked me to support the Government measure. Sir, the afil8 which is 
mest cOlll!cl'lled with this question is the Jharia 'Coal neld.. Ai fint 
there was only one ~ i i n which consisted bot.h of Europeans lIud 
In i ~  That Association did not look to the Indian interests, nnd, there-
fore, another body, called the Indian Mining Federation, was established. 
After that, t.here were somt' differences of opinion among some of the 
members, and, therefore, a third Association WAe formed, called the Tnd;.sn 

i ' ~' Owners' Association. 'fhat organization consists of q7 members, 
wheress the Indian Mining Federation consists o! ",nly 47 mem1Jera. 
Sir Abdul H'\lim Ghuznavi has said that there ore members who l)elong 
to hot,h Associations. But their number is only five. Leaving this five 
out, "l' IIRve got a large number of people who are in the new Association, 
I mean, the Colliery Owners' Assoeilltion. As rt'gards output, flS has 
~ n llU;id by Prof. Banerjes, it is very difficult to get the output of the 
different organisatiolls. I have been supplied with papers which indioate 
that. the CoIliery Owners' i ~i i n 's ou·t.put is four lakh8 of tons, 

~  thnt of the. Mining Federation is only 0ne lakh fifty thOUrlnlld 
tmltl .. 

Dr. P. N. Banerjea: But. thnt infol'mr;tioll will have to be tested. 

Bk ~ ~  ~ i  But what about those wlJO are not memhers 
of the Colli(;r,v Owners' ~ i i n and the Indian Mining Federation? 
They do not belong tc. tiny Association. What about them? 

Mr. Ram NaraYan SiD.Ih: Let them join any of the AS80Cliat.ions, 
Whereas the Mining Association's output is one lakh and twentY-Keven 
thousand tOIlS. I, therefore, say that the Colliery Owners' Association hos 
got greater claims. They wanted sepamte representation on the tidt 
Coke Cess i ~  and I think in this matter the Honourable the UOTl,-

~ ~  t;mber has donE,! tQe right thing in bringing fOI'Ward :1 NO&SUre 
givln'g rep'resentation to t,he Colliery Owners' Association. I, ~  
RUppOrt the Bill and very reluctantly oppose .... 

An_BoD.ourable _ember.: Your own Party motion! 

Kr. Ram Karaye SIDeh: ~  I very reluctantly oppose. the lIIoti:m 
of Prof. Dr. Banerjea. 

1Ir. ~n Ohedra Datta: Although I had moved 0 motiOll for f{;·ference 
t£> a 'S'ele'ct' Conlnllthle, iIi)' real inclination is not for reference to a Hdect 
Ccinmiittee; I am inclined to support the motion of my Honourable iriclld 
Dr. Banerjea for circulation. In fact, J anl not, rt'ully indillt·d evell for 
Clirculation; [do feel that this Bill should be thrown out ut this stagc. 
r can mako our. an overwhelming strong case £01' rejection of the Hill 
now. But, proceeding on the line of letlst resistance and pRrtl." as u 
matter of compromise we have induced ourselves to move theKe two 
motions, one for circulation and anothpr for reference to Select Committee. 
May I lIlake an apP(11l1 to the Honourable the Commerce Memher, in view 
of the opinion of the vast bulk of Members on this side I)f the House 
t.hut he may be ~  to accl'!JL the TI1()tion for circulation iustelid of 
~~ moH<.>n fot:;Selp;ct. ~~i  Thut will m.ake hardly any difference . 
.rn any cClse tlm; iilll cannot be disposed of in this Sessioll; in eitber case 
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the Rill cnn be passed in the Simla Session. ~  I do nppeal to 
him to accept the motion for circulation. This i~ a simple m.ea.sure and 
thElre should be no time w8.st.ed over the discussIOn of. the BIll. May J 
point out one thing to the Honourable t.he ~  Meinber? . The cause 
of action for this Bill as described in the Statement of Objects rnd 
Reasons is: 

"The p08it.ion baa, however. since bMn altered owing to tbe interest ,which other 
bodies ~  in this industl'Y ha.ve acquired in the manufacture of 8Oft.,. coke ... 

It is, therefore, -admitted that there fire other organisations, other 
bodies, thou the Indian CollierT Owners' AS80ciation,'which have eome 
into being. Js it fair, then, il; the ndjustment or re-shuffling of I4E,ats, 
that you should consider the claim of only one Associat,ion, 11811lply, t.he 
Indian Oolliery Owners' Association, withortt tnking any not·ict' of the IAher 
boClit'!' which htlve alBo c('me mto heing ~in  1929? It is only fair end 
prol,er that t.he opinion of the Mining Federation should be consulted, the 
opil1\QIl (,t the Mining Association should be consu1f,ed, the opinion of the 

~~  (,1)!llJditt.ee should be consultated; . lastly , the '')pini.-m of all the oi·her 
bodie", which .'-·OU find f:-"'m t,he Sta.tement of Objects Rnd Reasons have 
come into being since the cOllstitution of the last Committee, should be 
consulted. 80 ·that, in any "iew of tht:' case this ii-)ll'tMIminently IVJ'lIse 
foJ' obtaining OIJinion of-I am not E-peaking of the public, J quite appre-
cinte the observation of the Honourable the Commerce -Member th.t the 
puhlic at large mlty net bE' intf·rested. But when we speak of eircull1·tion 
for opinion, we mean ~i i n for opinion of t.hose bodies who are 
interested in the manufacture of 80ft coke. Therefore, I think that is a 
mat·ter which should be taken into ('onsiderat.ion. Mav i refer t.o one 
:>t.her sentence in the Statement of Objects and Reasons'? Tt is stated: 

"An examina.tion on this basis (,/tat ill, 011, tile i~ 01 the output 01 80ft colle) 
Clf the relative importance of the nriou. interellted bodies showlI that the claim .... " 

We huve not got, the figures of any of all those "interested bodies"; 
.Il tllet. we have not been supplied with figures a.bout the output even of 
the Collier\" Owners' Associat.ion. Mv Honourable friend Mr. Ra.m N"ara-
~' i Singh: ~ us some figures. Well, I am not in " position to contra-
diet them, bu! it must be admitted that the BonolJl".lhie 14embera cfthia 
Honse are not in a position to accept thoRe figures. 'Those are figures 
which have not been furnished b.y the Honourable Member in chrage. We 
have not. been supplied with any figurel! at ~  ill ""hy we Q'lusi get 
figures, and to achieve that purpose, it is necessary to obtain the opinion 
of the variollS bodies. I submit that in the Statement of Objects and 
Reasons no case has heen made, nor even attempted, in ~ of giving 
three seats to the Colliery Owners' Associat.ion. All that has been sbid 
here in the St.at,ement of Objects and Reasons is: 

"An examination on this balis of the relative importance of thE! varioull interellt-
('d bodies showR that the claim of this AllsociatioD' ill justified. .  ,  . ." 

The utmost, thnt is said is thnt, they have some claim for representa-
tion but no case has been made out 11P. to why DB rnany as three seats 
shO\;ld be given to them. In fact, this is not merely a case of giving 
representation to one body ,but this is a caBe of taking away ~ n

tion from some other body. That should riot be done without calling ~ 
their opinion, without calling for i ~ of output arid ot.her material 
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facts. I t,herefore hope that. the Honourable the Commerce Member will 
be pleased to accept the motion for circulation. 

1Ir. I. II • .T08h1: The question may now be put. 

Dr. Ziaudd1n Ahmad (United Provinces Bout.hern Divisiolls: l\1Uhlllll' 

" P.M. 
madan Rural)' Thel'E' is one point which I do not. linder-
stand from thf' speeches delivered this :i,ft,ernoon. I eould 

not. visualise in my mind what kind of opinions you will gc·t by (!irculating 
this Bill. Of course, t,he memhers of the Mining F('clerKtion, who flOW 
hold seven seats and whose representation will now be reollced froUl 7 
to 3, will certainly say, "No. 'I'his is a very bad Bill." Th£'y will say 
that the BtatuB quo should remain. As regards the Indian Mining Asso-
ciation, where ·the number is increased from 1 to 2. they will be ({1Iite 
indifferent, The people who repreFlentthe CoIlier,\' I )wners ARs(lciution 
will eel'tuiuly welcome it, because where they had no represontation &s 
owners, the representation is now increused from nil to three. I really 
fail to understand what sort, of (;pinions I n~ wanted on this Rill. 'l'hen 
there is onc other point. Th(' personR who are not I'epresented in ,uny 
of the present cutegories would like to h!t't"e t,heir repre.entation. In -that 
case Government should keep one or two seat.s availahle for nominating 
persons of this type. As soon as }JIll'ticular scats are filled up then there 
will be opposition from these three groups. It is extremely difficult to 
have unallimity on this point. Therefore, we will have to decide one way 
or the other as to how the sents should be distributed. 'fhis is all I hnve 
got to Ray. 

The Honourable Sir Muhammad ZafruUah Khan: I hAve no desire to 
take i ~  ill this controversy and therefore will not ilroDounce tiny opinion 
on the respectjve merit.s of the various associations Hnd ba(lies coneerHc·d 
but would again like to put before Honourable Members the fnct that 
the public at large is not really concerned witr this matter in nn:v wily 
and all the opinions tho.t might. be relevant co\!Icl easily be ohtain('(j and 
placed before the Select Committee when the Select Committee meet-s. 
A. 11 matter of fact, some of these opinions have he en ohtained aln'!Hi,v. 
Honourahle Members have quoted from t.his pamphlet which contains 
the views of tbt1 Indian Mining Federation. I have r<'Bd t,hrollgh it ~ 

fully myself. I am in the hands of t.he House. Tn this matt,er Govern-
ment do not feel E'O ket'nly one way or the other that they should r('sist, 
any course which appeals to t.he Romie, I sb:lll not therefore put the 
cn .. !! lilly high!'r than that; I shall accept ~  decision of the Houli6 on tiJis 
matter nnd act accordingly. -

lit. President (The Honourable Sir Abdur Rahim)' The question iR; 
"That thl' Bill he cil'('ulatl'd for the PUl'pose of eliciting opinion thereon by the 

31st July, 1937." 

'l.'he lIlot.ion was adl)pt.ed. 

TlIE REPEALING AND AMENDING BILL. 

Mr. Prealdent (The Honourable Bir Abdur Rahim): The House will now 
resume consideration of the following motion moved by Mr. J. BBTtley 
on Thursday, the 4th March, 1937, namely: 
"That the Bill to amend certain enactments and to repeal certain other enactment,! 

be taken into consideration." 



'. President.] 

Ayy:.uger, who moved a motion for referring thtl Hill to II Select; 
ttee, was in the midl[lt of his speech. 

e Honourable Member was absent from thE:' House.) 

I amendment was to the eilect that the Select Committee should re-
I or before the 20th March, 1987. It has now become out of order. 
!lair will, therefore, put the original motion. 

I question is: 

.t \he Bill to amend certain enactment. and to repeal certain other enactmene. 
It into conBiderat.iolL" 

~ motion was adopted. 

uses 2, 3 and 4 were added to the Bill. 

~ Bud80B (Bombay: European): I have got an amendment to 
rat Schedule . 

. x. S. AD.,. (Berar Representative): On a point of order. We have 
'f passed clause 2 which says: 

e I'nactments Bpecified in the Firtlt Schedule are hpreby amend ... d to the extent 
the manDer mentioned in the fourth column thereof. 

e Schedule which is now sought to uc amended hal siready been 
into consideration along with the clause which we have already 
I, and I submit that, it is not open to any Member to move an amend-
to the Schedule. The Schedule shouldhiLve been put first to the 
and I submit that no amendment can be moved now. . 

r. Prelident (The Honourable Sir Abdur Rahim): The Chair quite saea 
Irce of the objection taken, but the practice does not appear to have 
uniform in that respect. The Chair remembers that sometimes a 
! is put first and the Schedule is put after that. But the proper pro-
e in this case would perhaps have been to put the Schedule first. 
Jhair, will, however, allow the amendment to be moved in this cale 
e practice has not been uniform in that respect in the past. The 
ion is: 

hat the Firat Schedule ltand part of the Bill." 

If LeIU.. BlIdIoD: Sir, I move: 

'hat in the First Schedule to the Bill. ill th ... propoaed amendment to lIection 
f the Indian Merchant Shipping Ac.!t, 1923, after the words 'Wlberthed pu.en-
the ~ 'unlells she is exempted from the provi.ions of 8ub-section (1) of 
It 184' be inaert.ed." 

ir, there is some apprehension in the minds of our constituents that 
mall amendment which the Government are making to section 155 of 
ndian Merchant Shipping Act may invalidate the exemption which was 
led by the Government in 1935. This exemption relates to steamers 
oyed on short voyages. of less than 72 hours on the ~ of I~  

e vessels. are seldom out of port for more than a few houl'l! at a time. 
not think there was any intention on the part of n ~  tQ take . 
, this exemption that was given in 1985, and I hope the ~n n n  

Il.ccept my amendment now; it will keep that previous exemption alive. 
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Mr. 11. M • .J0Ihi (Nominated Non-Official): What is this exemption 
about? 

Sir LealIe HudIon: The exemption is from the provisions of sub-section 
(1) of seetiOli 184, under which a ship ('orrying more'thail one hundred un-
berthed passengers 1IIust, have on board a medical officer licensed in the-
prescribed manner. There was an exemption made by notification in 1935 
that "it shall not relRte to ships employed on short ,'oyages of leBs than 72: 
hours "'here t ~' lire in nnd ont of port. eYer.,-few n ~  

Mr. President (The Honourable Sir Abdul' Rahim): Amendment moved:' 

"That in the First Schedult' to the Bill, ill the proposed amendment to section 
155 of the Indian llcl'chout ShipJ.'ing Act, 1923, after the ~ 'unberthed passen-
gers' thp words 'ullle68 she is exempted frum the provisions of sub-HCtion (11 vf' 
~ i n 184' be illserted." 

Mr. M • .AD.anthasaYIIl&m. Ayyangar (Madras ceded Districts and 
ChiHoor: Non-Muhammadan Rural): Sir, I oppose this amendment. I do, 
not know in whose interest a very great latitude has been given. I would 
request Honourable Members to turn to page 3 of the Second Schedule-
where the existing provision under section 155 is sought to be repealed,--
that. is, that "in clause (e) of section 11)5 the words 'and. if she is to carry 
more than one hundred passengers to any such port, that she has on board 
a medical officer licentled in the prescribed manner'. " That is a very whole-
some provision; if the total number of passengers exceeds one hundred, 
t,hf'1l it is incumbent under this clause that the ship should carry a medical 
officer who is licensed in the prescribed manner, Now that is sought to-
be repealed. for what reason it is not known, but, evidently, at the request 
of some shipping companies ,  .  . 

Sir J;.,ealie Hudson: I have just explained the matter,-that in 1935 this, 
exeniption:'was 'rii.aae' ~' the Government of India by a notification. 

'., 

Ki'. S .. ~  (Madras City: Non-Muhammadan Urban): By 
whom? We ,vere' not consulted? The House was not consulted? 

Xl!. X. ADlIltbuayanam Ayyqar: Thus it was at the instance of the-
ship-owners, it was certainly not in the interests of the passengers. There-
fore, that very wholesome provision is now sought to be repealed, irres-
pecti've of the kind of passengers a ship takes, whether berthed pasflengers 
or unberthed. Sir, this provision is sought to be repealed by & side-track. 
In its place an amendment is suggested at page 2 in the First Schedule to 
this Bill; the amendment· runs thtls:' 

"III IIBction 155, nftel' cluuse (r) thl' following ~  shall be inserted, namely: 

'(eel in thp caRe of a ship which is to ('arry more than Ollt' hundred unberthed' 
pasieligeflll, t.hat sh'l" ha. 011 board a medit'"l officer licensed ill the pre· 
scribed manner,' .. 

It is only in the case of more than one hundred unberthed passengers' 
being carried that a medical officer is necessary. My Honourable friend 
the Member. of .the European Group wants to make a further innovation 
and wants to make it absolutely in ~ i n  useless. He wants that 
the pOWerR veI,ted in. the Govemor-General ought to he ul.lod for the purpoae-
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o! exempting certain ships from having on board a medical officer irrespec-
!;ive of whether there were one hundred passengers, berthed or unberthed. 
This makes an innovation whioh is not in the best interf;Rie of the pal!sen-
gers whose health and comfort has to be provided for and in the case of an 
emergency a medical officer is certainly necessary. It ought not to be left 
to the sweet will of the Governor General, even much against his will, 
to grant this exemption. Very often shipping companies will catch his ear 
and will have access to him and induce him to exempt particular shipping 
companies from carrying medical officers. That is certainly in '~  sole 
interests of II" shipping company which is anxious to save expenses. The 
existing wholesome provision for the attendance of a medical ~  is in 
the hest interests not of the shipping company but more in the interests 
of t,he passengers. Sir. already an innovation is sought to he made in an 
indirect. manner bv t.he Government. I wanted this Bill to he referred to 
a Select Committ'ee. Vnfortunately the Government, in any caM ~n  
then opposed that motion or at all events having been silent or lukewarm 
in the matter of reference of the Bill to a Select Committee, it is not rigM 
now that the Honourable Member from the European Group should try 
to circllnwent the existing provision by introducing an amendment of this 
kind, Sir. I appeal to() the House to throw out this amendment. 

Kr. B. Du (Orissa Division: ~ n n  Sir, the other day, 
when my friend, Mr. A:ryangar, wanted the Bill to go to 8' Select Com-
mittee, my Honourable friend. Mr. Bartley, from that side ~  

,opposed it. Sir. in the explanations that we were given on this Bfll, we 
were told that the changes were of a very minor character. Now, Sir, my 
Honourable friend, Sir Leslie Hudson. introduces an amendment to the 
Indian Merchant Shipping Act, which is of 0. very momentous chOTBcter, 
and I regret to find that neither my Honourable friend, the Commerce 
l\{f'JOh(,f. nor anJ representative of the Commerce ~ n  is even 
present her,! at this moment, Sir, the commercial community ought not tn 
he trp.a t!'rt !;o lightly, and, under the guise of repealing cprtain Bet,tions, ,the 
Legi8lative Department should not bring in important SUbstantive amend-
ments. and th('!n here the Leader of the European Group asks us to tacitly 
'agree to proposals which might have disastrous effects o.n, the ~~ n  
shipping traffic and also disastrous ~ on tbe amerlltie&, which my 
Honourable friend, Mr. Joshi. has been trymg for the last fifteen or twenty 
'yeafS to improve. of passenger traffic on Indian ships. Sir, that is a thing 
which this House should not treat lightly. I would reque"t ~  Sir, to 
ask the Govornment to agree to reference of the Bill to :l. Select Commit-
tee e\'ell now. Sir, the Government have no b08ine8S tAl proJnote, under 

~ !{uise of repealing certain Acts. the in ~n of m;lilters of D most 
momentous character to the commercial community, 

Then, Sir. if my Honourable friend, Mr. Bartley, replies today, he 
is not entitled tc. speak on a matter of commercial isaue for which only 
t,he Commerce De,partment is entitled to spenk. The other day, mv 
Honourable fritmd pointed out that the Bill ~  Acts affecting ail the 
six Departments of the Government of India, and it is very difftcult and 
very hard for the Legislative Secretary to take charge of all these Bills 
-especially when the Honourable Members on the Front Treasury Benches 
are sitt;ing ~ and some ·l1fthem are absent. Sir, I lespecffnlly RPk 
.vou to give n ruling. or. if nota ruling, to ask the (fuvemmellt t'hat it is 
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not fair to this side. of the House that, in the guise, d.,a ~ ~n ' ;Eil!, 
thpy should seek to llltroduce amending legislation that wIll' have great ~  
percussions in the oountry. 

Kr. Prutdent (The Honourable Sir Abdul' Rahim): This thing is not 
in the Bill; it is in the amendment. The Chair cannot say that the ~ n
ment is out of order. 

Kr. B. Das: I am an old Member of this House, and I would request 
you to guide us in the matter of the procedure on these Bills. I am not 
a lawyer, and I cunIlot argue in the propel' way, but under the disguise 
of repealing so many Acts all amendment is introduced into the Indian 
Merchant Shipping Act. 

Xr. President (The Honourable Sir Abdur Rahim): That may be a very 
good objection to the amendment, but it is for the House to judge. 

IIr. B. Das: In that case, you will permit us again to raise the issue 
that, thc Rill be referred to a Select Committee. How can we decide on 
the Indian Merchant Shipping Act without having, the Bill and the effect 
of the amendment on the Bill? 

Mr. S. Satyamurti: Sir, I beg to moye: 
"That the further cOIlHideration of this Bill be adjoul'lled till the Simla 8,'ssion. ,. 

J think T Rm in order in moving this. After listening to the discu8siot 
on this pnrticulnr clause .... 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member means this amendment. ' 

Kr. S. Satyamurti: No. Sir, the further consideration of this Bill which 
is the subject before the House. 

IIr. President (The Honourable Sir Abdur Rll'him): The amendment is 
now before the House. 

IIr. S. Satyamurti: It is part of the Bill. 

IIr. President (The Honourable Sir Abdul' Rahim): But t,he Honour-
able Member cannot move at this stage that the further consideration of 
the Rill he postponed. 

IIr. S. Satyamurtt: I think I am right, with due respect to the Chair, 
in moving at this !'Itage that the further considemtion of the Bill be ad-
journed to Simla Session. 

Mr. Pnaident (The Honourable Sir Abdul' Rahim): But the further' 
('onsiderRtion has been passed. 

IIr. S. Sat.yamurtl: I mean to say the amendment. third reading, and 80 
on. 

Kr. Preal4ent. (The Honourable Sir Abdul' Rahim): The Honourable 
Member melms to say that the debate be adjourned. 
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'Mr. 8. 8atyamur&t: I accept that suggestion. 

Mr. Prelident (The Honourable Sir Abdur Rahim): What are his grounds 
:for suggesting that the debate be adjourned? 

iIr. S.Sat)-lmUrti: I will state my grounds. I move: 
"That the further debate 011 this Bill be adjourned to the Simla Sealion of the 

..A8IeIIlbly. " 

One example is enough. Section 155 of the Indian Merchant Shipping 
..Act is sought to be amended, by way of putting 8' new clause to\ the effect: 

"(tt) in the case of a IIhip which is to carry more than one huadnd uuberthed 
'pauengera, that ahe has on board a medical officer licensed in the prelCl'i1led manner;" 

That will be a new clause to section 155 of the Indian Merchant Ship. 
ping Act. which provides for the second of the certificates (hereinafter 
reaIled "certificate B "), to which my Honourable friend the Leader of the 
European Group has mo'\"ed an amendment to the following effect: 

"That in the Fil'llt Schedule to the Bill, in the propoeed amendment to section 155 
·of the Indian Merchant Shipping Act, 1923, :dter the word. 'unberthed ralllengera' the 
words 'unlelll shl' iR exempted from the provisions of ~ i n (1) of section 184' be 
anserted. " 

That is the amendment. Section 184 reads like this: 

"A ahip carrying more than olle hundred unberthed raasengel'B shall ha\"t' on 
"board a metli"n 1 offict'r licensed ill the preecribed manner 

If this St'ction is 1I0t complied with, the master wall be liable to a fine which may 
~ n  to th-e hundred rupees. or to imprisollment for a term which may exteJ¥l t{) 
ihree month!, or to both_" , 

I dr, not know what the provision of the Indian Merchrtnt Shipping Aut 
1s which confers the power of exemption and on whom? . 

. Sir Lellie JI'IldIem: Section ~  

"]Ir. S. Satyamurtl: I am much obliged. Section 148 reads thus: 

"The Governor General in Council may. subject to such condition all he thiuk. fit. 
flxempt any ship or ClaBS of ships from any provision of this Part r('lating t.o un-
,berthed passengt'r shipl. " 

It comes to this, therefore. that this Legislature is asked to confer upon 
the executive, the unrestricted power of exempting any ship from the provi-
'sion which the repealing Bill puts forward, namely, that there should be a 
'medica'l officer licensed in the prescribed manner for every' ship which 
,carries more than 100 unberthed passengers. 

Mr. P. 1: • .Jamea (Madras: European): The power to ex{>mpt is already 
.there. 

lIr. S. Satyamur\l: When the Government seek to put a new clause, 
Y<'\l wrmt to ~'  them this 'Power to exempt also. So, oit.her this Alnend· 
ment is unnC('essary or it is mischievous. If the contAntion is that the 
'Bill as it pinndp., meets the needs of the case, I can understnnrl it; but 
to tile extent to' which ~  amendment ~ ~ R.n,Y purpOse et all, I submit ,i! 
-je: misahievl)118. But I 8m not on this point just n()w. ~'  on the i ~I'  
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point. yve hllVt' now come aeross one instance. It is u. huge Bill, and i. 
deals 'wIth a largf' number of Acts and, as Mr. B. Dag pointed out, the 
Member in charge of the Department is not here. 

Mr ••• M • .JGIb1: It is just like your repealing EilJ. 

lIr. S. SAtYaDuUtl: :My Bill referred to a dozen Acts, but this Bill refers 
toO more tlllln two or three dozen Acts. 

Mr. President (The Honourable Sir Abdur Rahim): The HonoUTabJe 
Member had ample notice of t,he Bill. 

Mr.!. 'Siiy.mUrtl: I 11m not complaining of want of notice. I am 
flaying that t,he matter is so complicated. .  . .. , 

Mr. President (The Honourable Sir Abdur Rahim): ~ Chair quite apes 
the force of the complaint of Honourable Members that Stich an amendment 
.hould not be introduced in a Bill of this character. The Bill is proposed 
to bo Il non· controversial one 8S it seeks to make certain formal A.mend-
mantH und. to repeal certain spent or useleas matter in tbe Statute-book. 
'To introduce a substantive amendment in a Bill like that seems to be c.b-
jectionable. 

JIl'. I. Butley (Government of In~  Nominated Official): I shGuld 
like to have {Ill opportunity of explaining. It is B faMi that it is not 
a substantivtl amendment. 

lIr. S. Satyamurti: I consider that this Bill is big en')ugh nnd compre-
bensive enough to claim some more' time from this Honourable House, 
lI.nd when I soy this I hope I am voining the view of evr.ry Member of this 
House. 

i1tr. PreSident (The Honourable Sir Abdur Rahim): The Chair does 
not tliinlc tlle Honourable Member hs given any valid ground for the od-
'joumment of the debate: 

:Mr. S. Sdyam1l1't4: There may be other thingB alRo. I am merely 
putting to the House that this Bill iii so ~ and f;O n i ~  ~ ~ 
;t is right thnt the House should consult the mterests of careful legIslatlol1 
on e. mutter of this kind Rnd not allow itself to be hurried. I, therefere, 
move that the furt,her debate on this Bill do stand adjourned till BimJa 
Session. 

Mr. P. E. laDles: I oppose this motion and I would T.oint out to my 
Honourable fTie.nd, Mr. Sat:vamurti, that there was a motion on fhe order 
paper to refer th:iI Bin to a Select, Committee. in the llRme of one of t.he 
'Membera of his own PArt.v. That, ~  dId not ~ ' the l)P"'P?rtumt;v 
t,(, move it on t,he floor of the House when this pnrtu:mlnr mohon WRI! 

moved. Therefore, if he WAR really ImDouR that ~  consideration 
ilbouid have been given. t,o this RilI, this WRS biB 6ppintunit:v which, if I 
mav say 80, be allowed to sTip by. 
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. Xr. ~ '  (The n~  Sir Abdur Rahim): 'J'be Honourable 
~  11 debatmg the, motion. The Ohair cannot allow the df.bate on 
his motion, because objection is taken. to an amendmElnt. As regards 
he .rest . of tl!e Bill, it has been sufficiently long before the House to 
l)nsJder It. lhe debate will now go on  on the amendmeat. :., , 

Xr. S. Satyamurti: So, you have ruled my motion ()\.1t of order. 

~  PrestdlJlt (The Honourable Sir Abdur Rahim): Yes, because the 
Jhalr ~'  not think there are ~ i  grounds for adjourning the 
lehate. -

~  1. Bartley: I believe that it is not necessary for me to i~~  the-
notIon moved by Mr. Satyamurti with regard to the c..djoummeht. AU 
th'lt I ml1 concerned with now is the amendment moved by Sir Leslie-
Hudlll.1n to an item in the First Schedule of this Bill. .. Now, a complete-
misundershmdinl! hss been exhibited of the effect of these two small 
llIDendme'fotR to the Indian Merchant Shipping Aot oy Mr. A'ilantha98YBnam 
A:v:vangar !lnd alSo bv Mr. &tyamurti, and I can only conceive that neither 
of them has taken the trouble to collate the two references to section 105 
of thO! Indian Merchant Shipping Act found in the first and second ~

dules. .n.e l'f!ition with regard to section 155 of the In i~n Merchnnt 
Shipping .\ct is this that the Aot underwent an extensive amendm(·nt 
in lQS3. n:ld amongst the sections amended was section 184. Se('tion 184. 
until it W8S fllllended in 193..'\, ran as follows: 
.. A ship carrying mOI"@ t.han 100 na&;ve paBBenR8rB from or to ariy port' in British 

India to or from any port. in the Red Bea IIhall have on boarel 1\ medical officer 
licensed in the prescribed manner." 

By the Amending Act of 1938, that section was amended to read fl8 
follows: 
"AI ship carrying more thaI! 100 unbert.hed paBBengers shall ha\le on board 1& 

medical officer, ~  eLc., .. 

that is to sav, the law as then amended Hnd us now Elxisting requires ships 
('urr,\'in),t ~  than 100 unberthed passengers to carry:: doctor in lill ('OSf:S 
Qnd uot ~' when they are on a voyage to the Hed Sea. At that time 
the n n ~ n n  which f!hould have been InHde in section 155 
WEtS cverlooked, Section 155 says that the Certificate B which a ship is. 
required to carry shall indicate certain matters, and to quote sub-clause (Il) 
of sentic!n Ifi!) as it stands in the Act at the present '!.loment, Certificate B 
shnll contain: . . 

"in lobe calle of all unberthed paillenger ship if she is to carry passengers to any-
port in the Red Sell, that she is propelled principally by machinery and if she is· to' 
carry mort' than 100 passengers to any 8uc-h port., that she has on board II medica!' 
officer lit'".et1led In the prescribed manner." 

Now, the words "t.o any Bueh port" are wrong beclI1use they are incon-
sistent with sE'ction 184 as it was amended in 1931J. A ship if she is to 
cnrrv more than 100 unberthed passengers must n ~ ,he is E\xempteo 
luwc ott hoard n medical officer licensed in the prescrihecl Ilianner. ~ 

exist.s rh(l pow(:r under section 148 for the Governor Gauernl to exempt 
certllin ships. The Governor General has exerCliserl thnt pow('r to .cxt'mpt 
certain ships that do journeys slightly less long than the journeys to IJnd 
from Red Sea, thnt is, l'crt.uin shipI' fllJl:{tlged ill minor .(:ollstal V()vugl.'S. 
The objection which Mr. Ayyangar has put forward is apparently fin· 

i ~ to the exercise of tha.t  power py the GQve.rnor· General. That. 
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li;!1(,t.hing to de with the present Bill at all. Th!1t is bused ~n selltion 
lA ,)f Ilw ~ n  Shipping Act. The power of cxempf;io!l existed before 
Ie pr"!'''''nt Hili WIiS brought forward and will continue to exist unaffectell 
ftl'r the present Hill is ~ '  but owing to t.he fad that t.lw Governor 
tlIlP)':d has actually ' i ~ this power in fnvour of certain ~ i  n fad 
r \\ hlCh. 1 was not aware, It becomes necessary to ins<!rt fI referenoe too 

~  a.hlps. ~ _ Whnt ,,:c '~ uone in the present Bill is this. Clause (e) 
:f scctWIl loa ',\ us shghtly Inaccuratc because it conl:tilJC'd n referenee to 
lourneys t.o the ned Sea. We split up clause (tl) into two parts; the first 
I~ '  of the ('laude was correct and is correct and we hnve left it as it is, 
.ve ~ ~ out t.he second part of the clause which is i!1cot'rect owing to its 
I~n  0. r'cference to the, Red Sea in the words 'to any such port'. 
We repenl f.hflt by the. entry m the second Schedllia nnd ~ I~n  :t in 
~ '  I ~II  that is to s.n,v with t,he omission o?ly of the words 'to nny 
~ '  port ~  .thf' n ~ ' !n the first Schedule. rhe ,.!feet of j he ('hange 
as we Jnnke .t III the BIll IS that section 155 will require that the Certificate 
B carried by a ship should contain a statement in the case of n ship which 
is tlJ carry more t.han 100 unberthed passengers thut Rhe has on board a 

i ~ I officer Iicenseci in the prescribed manner. Hut there lire ~ in 
ship.;; ",hil'h t.hough they carry more than 100 llnberthed plIssengArs ara 
nut required to carry medical officers. Why, because the Gnvernor Gene. 
ral ht1S exempted them. That power of exemption is alrcady there. It 
hns not.hing tu do with this Bill. All that Sir Leslie H1Idson's flInllndment 
has the effect of doing is to introduce words here to show that the t'erti. 
ficate B carried by a ship which is not required to C:lrI'V a medical officer 
need not contuin a statement that she is carrying a n ~ i  officer. That 
is the efil:'ct of Sir Leslie Hudson's amendment, It gives no 7lower to 
exempt. It has nothing to do with the exercise f)f powers of (·x-emption. 
II; mel'ely correct·s the text of the parent Act 80 that the Merchant Shipping 
Act when now textually corrected by this little amendment will not bE: so 
foolish IUl to require that the certificate B, carried by:, :;hip which owing; 
to the henefit of an exemption is not required to carl'.I' a aod.or, shnll state-
that t.he ship actually does carry a doctor, That is t.he explanation. l'n,cre· 
is JlO change whatever in the state of affairs that ~ in  uneler the eY.lst·· 
ing law DoS lit present in force. The accusations which were lcvellcd in: 
the opening part of Mr. Ayyangar's speech againtlt five of tllese s6veo., 
itemA in the first schedule were all equally unfounded, were all equally 
basc"t on n complete misconception of the object and t,hl;. meaning ~  the 
little r.lterations made ~' t.his Bill, When J mO'Vl,.d the other day for 
the oonsiderat.ion of this Bill, I said that so far as it is not ' ~ ~ n  with 
the removal of merely useless matter from the Stat.ut;e.book, It ~  n i ~  
t,) f1 correction of mistakes and that no changes ot snbstancc m ~  law 
or in the state of affairs which exists under thp; law n.t preFlent In forcft 
are rnarlo, That statement represents my genume be!lef. We have ~ 
the last 45 yearll been putting forward these RepC'lhng and .Amendmg 
BiJls year after year a.nd the Legislative ~  has by ~ ~ n  ~ 
' ~  that they represent very careful work Ill, the ~ I I  Depart. 
t ··h L 'tem is examined and that any ~  whIch ml/lht ~ 

men, • n ~ ever.v 1 • .  • 'dl 1 d  d Th ,. 
the etlect of substantive changes III the law HI rlln y exe U e. e,: 
realise it is 0. tedious task and n ~n  ~  as 1\ rule do n~  
take ~ tro b' of metioulously eunuDlng ,the ltemFl. That trouble If 
t I ld n~  them to see that a great deal of the diIBculty whioh a. cen WOIl . d  . . . 
has ariE;en t.odny is unfounde . 
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~  betJ4.q, ~ Honourable Sir Ahdur Rahim): The Ohair want5 
~ ~I  ali ~~  ~  pomt of (;)rci.er raised. Is the flxemlJtion reHde by 
thQ Governor General permanent'? Has that statutory effect? 

~  I. ad.,: He can withdraw the exemption at hny time under 
eection 148. But so long as there are ships which llithough they carry 
'~  than 100 un berthed passengers are not i ~  to CRrry a' doctor, 
It I~ ueeeSSf\r.v ro ~  that the l'8w should Ilot read 8S sllying that ships 
whIch are nrJt reqUIred to carry a doctor shall eontain in their ~ i i  B 
a statement thuf. they ore requit-ed to carry a doct.or 

JIr. PreSident (The Honourable Sir Abdur Rahim): Gould he withdraw 
MUlt t'xernt>tion after this amendment? 

JIr. I. Bllftley: This u.mendment bas no ~  ~  on the opera-
tion of section 148. l'he GovernoJ," ~  comes iu under section 148 
and he ~  exempt certain ships, he may recall thl\t exemption tomorrow. 
he may ~ n  other ships tomorrow. 

:NJ'. ~  (The Honourable Sir Abdur Rahim): Even after thie 
UlfltmdUlellt ill passed. ' 

1Ir. I .• &rt1ey: It has no effect w!aq,lever on the =>perstbn of Bf.et.ion 
1,.8. It merely recognises that n ~ aectiQZl ]48 thertl are at present IIhips 
which are e:.empted. 

I \\'aK ~i ~  that in the past the Legislature,has ~~ i  liS with good 
intentimll;, ~ n  competence and reasclJ,able honesty, lind we ('sn 
cl!lilll ~  that the history of thf! almost countlesR ~ ' in  and 
Amending Acts of the lust 30 or 40 yal!ors has shown that the Legislature, 
in taJdng liS on trust, hos been consistently justified ;" so cluing", lind I 
hope that OJ) the 'Present occasion silI)ilar conduct would T,revail. Olher-
wise, I should have taken ~  a good deal of the time of the HOllSt! in ex-

in ~  hi detail the formal nature of each of these a:nendments. I 
might possibly have saved certain amount of subseqUlmt tr(;uble, 'had 1 
done so, But even the one amendment on whicQ. I did make II detniled 
ewluuution. the amendment of the Tariff Aet, did not escape su!!'picioD . 
.... 'be su,spici· ,n cuuld only have been inq!Jlpd in because defl!ctiv" i~  

FevElllted the r.)ember from finding in the Aet the it:corre.!t word whIch 
we ~ attempting to correct. So, Sir, I do assure the H-ouRe thnt there 
Is nothing sinister about any of these a!Qendments. Thr, seven &melJd-
ments to the First Schedw.e ~  pUTeiy ~  I will Dot go into detail 
~ n  1 4111 dealing at present with matters n ~' ~' in  out of this 
problE'n. which Sir Leslie Hucl$on's ameJlitment has given riee to. And I 
~  Rssure the Members also thl.'t the re.pe.Ja in the Sceond Schedule aN 
~ i  innoc,eIlt.. ~  are an ot ~  'Whibh. is Of no ~  wtlat ...... r . 
. TlJey r,emove frOlD the ~~  tbil)gB which have 110 effeet In ' ' '~ 

~ enable us to a.bbreVJa,te the ~ of 'I)ut ~~ ~  and to ..• ~  
reprint,jng ~ large ~  of ~  ~ ~ II i U ~  DO ~'U  ~  
*; llWJlel! ~  811' Lt!a\i.e ~ n  all1en4ment ~ 'ttl. cMreeh a 
~ ~ i Ii  ~ ~~  '~~  m,w that ~~~~ '  
existed, otherwise we wouYd have put in a ~  ~~  " 

. , ,"," .. r· .;" 



THB ~  i' ~  BILL. 

1Ir ••• S. Aney: Sir, 1 want to make a few remarks in OI'dtr to make 
l)1Y l)ositbll cleur. If I understoocJ mJ n ~ friend aright" it n:eUDS 
ibllt there i-; Q power of exemption siven to His Excellency thp. ~ I n  

{lenerui under section ] ~  'That p.owerha.s beep exercised by the 
novemor OE-nerat in casem certain ships; I,md the amendJDent whiuh my 
Ifonourllble friend, Sir Leslie HUdson,is moving is only recognising that 
fact lind introducing it in this seqtion itsel£. Now my point is this. 811p-
:rObing it is not introduced heJ'e, does the etlect of the eJr.:emption given by, 
the Governol' General under section 148 disappear? That is an inde-
pendent power given to the Governor General to give exemption to ships 
t\oeording to his diseretion, and the exemption will hold good whether it is 
:reoognised ill the form of an amendment to any section or not. Suppose 
f,hiil am(\udment is not made. I am te.king it from my Honourable tril-''1d 
who hilS just given the explanation that the original section is not 1lste-
riuny changed by the amendment proposed in the offiC'inl Bill. i in~ 

it into two pOI·tS R little inaccuracy has been corrected. That is all that 
he said. It. Ilv,nns that the old law is substantiall" kept intnot in the 
form in which it was; and the present amendment suggested in the 
Schedule does not alter it. If tha't is so, I do not think that there is IInv 
npcessity made 01lt for amending this section itself by incorporating tl{fJ 
i&ct of thc exemption in the section now. Even if tMs law is not Bwend-
,ed Ilnd the old law stands, the ships thot have got the exemption will be 
enjoying that exemption, If this amending Bill is not hruught here [It all 
and thl! old law continues, what is your position? You have got .. he 
'('Y('IJlJltion; it remains there. I am told that by this Bill the old la.w 1S 
not at all TPtlterially changed. That is what I h[lve gathered from thp. 
'statement of mv Honourable friend. If that. statement he correct that by 
thiR Bill the old law is not substantially changed at all and the sb\t,p, of 
th'ings l'cmnins as it, is, then I think by allowing thc section to be passed 
'in the krru in which this Bill keeps it, there should he no change whatcwr 
in the status of those ships which have got the exemption. It is not 
necessary, that in order to secure that exemption, this section ml1!1t he 
cnmended in the form in whieh mv Honourable friond, Sir Leslie Huclson, 
is llutting it. If that is not so, I think the changes which are sought tc 
'be . introduced are more sUbliltantial than what my Honourable friend is 
~ n  ~  If the.y ar!,! more substantia}, then the plea which my Hon-
ourllble friel1d. Mr. Satyamurti, has made out that, the matter requires to 
'be!Dore seriollsly considered and that it should be considered' 'Jot l'mne 
-other elate has got a i00d deal of justification "bout it,. ' ~ '  I thinlc 
tl\l1-t eiU:er the thing is that this law is making certain changes i ~  

lJlakea i~ n ~  for my Honourable friend ·to seaure an amendment of 
this .clause, .pr the effect is tha.t the old law ~ I  &a it is, and if that is so 
i ~  i8 110 need of any n i~n  of the kind t.hat. my Honourabll' 
n~n  Sir Leslie Hudson, il:1 trying to make. In either case I no not Sf'C 
tpy f8aSOIl why this Houlfe should' be hurried into considering an nmc!,d-
~ n  like that at a ~  when it is rather late for the Houae to sE'rh,lsly 
'~ i '  all the n i i~n  Qf the varioui clauses of that 4ct. I ~
1cJ!'p. feel i1 n ' ~  to ~~ thi!l Jt01Jse to postpone con!lideration of this 
l!lltter un the 'I ~ ~ n or, . if! tl),e alt$rnative, we will be compelled 
, . oppose tbt! amendr;it!,nt.,. ' 

. .:. 

Mr. BhUlabh&l J. Dell&l (Bombay Northem' i' i i n n ~ ~ 
:mRdan Rural): Sir there is a greatdep.l of, ~~  ,w,Jwn",w,e ~ii  

'" .. ~~ . .  . . ' .. 
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sections 148. 155 and ~ in t.he matter that is now raised beforo the. 
HOll!1C. At ~ events. If there is any description on which, being u lay-
mall. I Rm mIstaken, I do hope that my friend, Sir Leslie Hudson will 
correct me. The position rests this way. Under section 148: ' 

"Tbe GovemOT. General in COUDril may, .ubject to such condition as he thinks, 
fit, exemrt any ship ~ claa of IIhips from any provision of this Part relating W. 
,,,,berthed ~  II ~  . 

•  T n ~ n  that to mean, 1f the ordinary English is to prevail, that 
In such .n slul? there are no berths at all and that all the passengers carried' 
are carried WIthout any berth. Then, we come to section 155 which runs:' 

"The second of the ~ i i  (hereinafter called "certificate n") ahalI etate-' 

(e) in the calle of an unbcrthed pauenger ahip, if she ia to carry pallaengel'll to-
any port in the Ited Sea, ~  she ia propelled principally by machinel,'Y 
and, if ahe ill to carry more than one hundred passengers to any such 
port, that IIh!! haa on board a medical officer licensed in the preacribed' 
manner;" 

That ll.lSO refers to unberthed passenger ships carrying more than one-
hundred p8SS(·ngers to any port. When you come to section 184, you-
find that it refers to a very different  class of ships which may include shipa 
having berths but carrying one hundred or more unberthed passengers .. 
88 well lIoS ships without any berths at all. Section 184 reads: 

"A .hip carrying more than one hundred unberthed puaengers shalI have 00. 
board a medical officer licenaed in the rrescribed manner." 

So ~ n  it is not at all correct to say, with great respect, that by ad. 
ding the words which are sought to be added in section 184 (1) you ar& 
carrying' out merely what would be otherwise left as an apparent c0ntra· 
i~ n becllusp. (If the simple reason that so far 118 sect.ion 148 is con-
(·erned the Governor General's power extends to the exemption of ships-
which are unberthed passenger ships; whereas, so far as 'the requirements. 
of sectio:m. 184 I\rl) concerned, they refer 'to the requirement of a 
medical officer to be had on board, whether berthed or unberthed, 80 

long as it ccrrief; one hundred nnberthed passengers. In the one (':1S& 
the referencc is tn ILll clnsses of ships carrying one class of more than 
on3 lJUndredpu8(l('ngers; in the other case it is merely the carriage of OQ& 
hundred unberthed passengers irrespective of the class. So far as the 
H'ms£' if; concerned, I want the meaning to be clear. The point I wish· 
to urge is this. On the one hand I accept the assUrance of the Mover' 
(,f this Bill that, if he was satisfied that there 'Y8S no substance in ~  

motter, he would not press it, and that it was. with the object of having 
an apparent inconsistency between sections 148 &nd 184 removed. n' 
ttl/it is the whole object, I submit, the H(\llSe would· and should have no 
objection. Bu.t if you carefuny examine 155(6) and 148, the power ex-
tendR to unberthed passenger ships. So far as 148 is concerned, it has no· 
reference to how many unberthed passengers it ma,y carry. For all t-
know, :i. ship may have 50 berthed passengers and more than 100 un·· 
~  paRSE-ngers .  •  •  .  • .' : ~ -:C . "< 

IIrIAllle •• 4IOD: 'Quite PRtbt'.. , .. 
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Mr. Bhuiabhai J. DI8&l: Then, it is apparent that there is n.) sucb 
exemption in a case where 184 is concerned, because 184 emphasises the 
unberthed passenger fact-"more than 100 unberthed pBSsengers",--
whether the ship is a berthed ship or not a berthed ship-whereas 148 
l'efers to unberthed passenger ships. It is perfectly obvious. For instance, 
I put, the question in this form: the Governor General's power would lI·')t 
extend to the case of a ship where there are 50 berths and a c8lTying 
capacity of 200 unberthed passengers. To such, class of ships the Gover-
nor General's power does not and cannot extend •••••• 

IIr. r. 1:. Jamel: May I ask my Honourable friend one question? If 
he would examine the definition of unberthed ship-Does not that cover 
the distinction he is now trying to make? 

Mr. Bhulabhal 1. Deaa.l: That is precisely what I am asking to IJ8 
done ..... 

IIr. Prerldent (The Honourable Sir Abdur Rahim): Is that defined? 

Mr. r. E. lamel: Yes, in section 149 (2). 

lIIr. Bhulabhal 1. Delal: I am obligod to you, Sir. I will read that, 
1hough lilave an answer to that which I shall presently gh·e. Mr. James 

~  my attention to what I submit with respect is an entirely unconnect-
ed matter. The poin't on which I am is un.berthed passenger ship: I 
"hall read the definiti.on: 

"un berthed passenger" meana a passenger of the age of twelve yeara or upwards 
for whom no ~  accommodation in any cabin, state-room or saloon ia reaerv-
£-d .••.•••• 

Thut only emphusises what I am trying to point out 

Mr . .,. 1:. Jamel: Next one-sub-section ~  

Mr. Bhalabhal J. DeIaI: 

.. 'unberthed passenger ship' means a ship carrying more than thirty unberthetl 
passengers. .  .  .  .  . ." 

Mr. Prelident (Thd Honourable Sir Abdur Rahim): III it not possible 
for the I,eaders on hoth sides to have a talk and settle this question? 

:Mr. Bhulabh&1 1. Deaa.l: If we have an opportunity to really under-
foot,and it. and it is a correction of an apparent inconsistency, I have TlO 
<ksire to press the matter. 

Mr. ~ (The Honourable Sir Abdur Rahim): It will perhapil meet 
the convenience of the House if the HouRe is adjourned now. The Ohair 
understands it will come up tomorrow. In the meantime, the Honourable 
Members can get together Bnd consider the matter. 

Mr. Bhulabhall. Deaa.l: Yes. I shall be glad 'to have proper inform"-
tion heing given if it is really to remedy an inconsistency. 

The Assembly then adjourned till Eleven of the Olock on Weduesday, 
the ~  Mllrch. 1937. 

I 
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